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LOK SABHA DEBATE

LOK SABHA

Wednesday, June 23, 1971{Asadha 2,
1893 (Saka)

The Lok Sobha met at Eleven of the
Clock

[Mr. Spesker in the Chair}
ORAL ANSWERS TO QUESTIONS
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SHRI MOHAN DHARIA : The House
would have observed that when the Fourth
plan was formulated, old pattern was
changed. Now we have adopted district
planning and the Fourth plan is based
on district pians as they come from below.
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SHRI MOHAN DHARIA : Tt is true
that agricultural labourers have been neglect-
ed and it is high time that land reforms are
implemented as suggested by the Planning
Commission long time back. While making
the appraisal of the Fourth plan, it shall be
our c¢ndeavour 1o sec that the landiess
labourers and the working millions do get
their proper share in planning.
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SHRI MOHAN DHARIA : The Natio-
nal Development Council has given some
oidelinee on the pattern of the Ceate]
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Assistance (0 the States, Government
have agoepted those guidelines, according to
which 60 per cent of the Central Aassistance

is distributed on the basis of their population,

Shiftg of Telecommunications Clamels
from Calcutta to Bombay and setting up of
Second Setellite Ground Station for
International Telecommmicution
near Delhi

*664. SHRI INDRAJIT GUPTA:
Will the Minister of COMMUNICATIONS
be pleased 1o atate :

(a) whether certain international tele-
communication ehannels, operating between
Calcutta; on one hand, and Australia,
Hoogkong and Japan, on the other bhave
been recently been shifted from Calcutta to
Bombay ;

(b) if so, the reasons for such shifting ;

(¢} whether the second satellite ground
station is gojng to be set up mear Delhi
for international telecommunication service ;
and

(d) if so, the reasons why the superior
commercial, political, geographical, metereo-
logical and other claims of Calcutta in this
regard are being over-looked ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
to (d). A statement givirg thc information
trequired is laid on the Tablc of the Sabha.

Swstement

(a) and (b). Only overseas traffic being
carried through the Satellite Communica-
tions Ground Station at Arvi is now being
routed via Bombay, Other overseas traffic
from the Calcutta area continues to be
handled by the Calcutia Station of the
Overseas Communications Service. The
mm been shifted to satellite system
in order to muke available reliable and
better quality service to the public.

() and (d), Yes, It has been decided
10 set dp'a dw Satellite Ground Station
in the northersi region during the Fourth
Five Year Plan, ' This decision is based on
traffic considerations, as Delhi region ranks
next to Bombay region in overafl range of
‘Publis . ipterpational  telecommunication

ASADHA 2, 1893 (S4KA)
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SHRI INDRAJIT GUPTA : In regard
to this satellite communication service, is it
not & fact that the existing line being very
old and subject to frequent breakdown due
to heavy raiafall or cyclonic conditions, the
traffic to and from Caleutta has to be
routed through Bombsy now and is also
frequently disrupted and this causes great
inconvenience to the public, to business,
to trade and commarce and so oa ? There-
fore, is it not desirable that the link up
with the satellite communication system
should not be only through the station at
Arvi but regional ground ceatres should be
set up and Calcutta should have an inde-
pendent ground station ?

SHRI H. N. BAHUGUNA : The pro-
posal to set up a ground station near
Calcutta is already under consideration.
Delhi and Calcutta are the two places which
are on the list. Delhi baving a higher
traffic than Calcutta was preferred first and
the second ground station is coming in
Delhi. Bombay had the highest traffic and
it was chosen first. Next comes Delhi,
The third ground is proposed to be put up
somewhere in Calcutta when funds are
available.

SHRI INDRAJIT GUPTA : Is it not
a fact that before even the Bombay station
was set up the foreign experts who were
coosulted in this matter had adjudged an
arca near Assansol near West Bengal, to be
the best site for the first earth station and
isit not a fact that they have suggested
this because Calcutta is the country’s main
centre for expert trade, which has the busjest
international air routes, and the whole
of South East Asian and Japanese traffic
is picked up for the eastern region ? Why
is it that this export advice was ignored
and Bombay was given preference first and
even now when the second station is to be
set up the claims of Calcutta are being
ignored ?

SHRI H. N. BAHUGUNA : So far as
the expert opinion referred to by my hon.
friend, Shri Indrajit Gupta, is concerned, I
am sorry to say that I am not aware of that
particular advios, But the facts on record
show that Bombey has the highest inter-
national taffic in teems of the entire telo-
communication range-telephgne, telex, tele-
~-1and so.0n sd so forth. Thereaftor
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comes Deihi and Calcutta is the third,
Theeefare, wo have chosen two f0 put up
two centres in the Second Plan itself, But
in view of the paucity of funds it was not
possible to chooee both of them, Delhi is
a place where we have these embassies and
the traffic is of a very high order. So, we
have preferred Dethi firat. It is & guestion
of preference and not ignoring.

SHRI SANJEEVI RAO : Are Govern-
ment taking advantsge of the advanced
techhology of satellite ground station for
telecommuaication system as such ? What
are the effective steps  the Government are
taking for utilising satellite channels for
television as in the case of advanced
countries such a8 United States, Soviet
Union and Swedan ?

MR, SPEAKER : This & a very
specific question about Calcutta, We can-
not have a general discussion on this, He
can discuss it when the relevant demands
come up,

SHRI JYOTIRMOY BOSU : Will the
hon, Minister kindly tell us if he has receiv-
ed a detailed memorandum from the em-
ployees of the Ovearscas Communication
Service, Calcutta, giving their technical
views on the location of the telecommmi-
cation service in India and, if so, what is
it and what action has been taken on that ?

SHRI H. N. BAHUGUNA : The
Question of setting up a ratellite centre near
Calcutta has not yet been finalised, There-
fore all sorts of views are before the govern-
ment. At the appropriate time all these
views, including those of my hon, friend,
Shri Jyotirmoy Bosu, will bé taken into
consideration.

SHRI JYOTIRMOY BOSU : 1 asked

a specific question whether he has received
& detailed memorandum from the smployees
of the Oversens Commaunication Service.

SHRI H. N. BAHUGUNA :. I am
w0t aware of any such memorandum,

wmm

*568, snxi ARJUM SETHI: ‘Wil
the Minister of PLANNING be plessed to

JUNE 23, 71
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state the difficulty on the part of the
Planning Commission to approve fthe
Anandpur Barrsge Project 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : Tt has oot beeu possi-
ble to approve the Avanddur Barrage Project
for inclusjon in the Fourth Plan of the
State since the reguisite resources are not
in sight to take up the work at present.

SHRI ARJUN SETHI : I want to know
whether Salandi Project was considered as
an integrated one along with Anandpur
Barrage Project,

SHRI MOHAN DHARIA : THhere are
scveral projects in Orissa. This problem
was examined by the Planning Commission,
Even though this project has been techni-
cally approved, unfortunately no funds are
available and naturally it could not be
taken up,

SHRI ARJUN SETHI: 1s it not
desirable to approve of the Anandpur Bar-
rage Project immediately to have the full
benefit from the Salandi Project on which
we have already spent a sum of Rs, 1.24
crores for canals, mvestigation and sur-
vey ?

SHRI MOHAN DHARIA : The Anand-
pur Barrage Projoct, estimated to cost
Rs. 21.94 crores, was cleared by the Techni-
cal Advisory Committee. But when they
took stock of the situation regarding the
availability of funds they came to the con-
clusion that only Rs. 1.75 crores were avail-
ble in the plan of the Orissa State for
Irrigation projects.  So, three medium
schemes in backward areas have aslready

SHRI S. S. MOHAPATRA: This
Anaadpur Barrage Project is an integrated
project along with Salsadi. Unless this
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SHRI S. S. MOHAPATRA : Could
some more funds de diverted so that this
project could materialise, because it is an
integrated project and it will irrigate more
than three lakhs acres of land ?

SHRI MOHAN DHARIA : I entirely
share the feelings of the hon. Members.
This matter is under constant review. Even
at the time of the preparation of the Plan
for the year 197172 this question was dis-
cussed. 1 can assure the hon. Member that
if it is found possibie to spare some funds,
of course out of the State funds, for this
irrigation project we shall be only too happy
to have it.

Decline in Export of Tobucco

*669. SHR1 VISHWANATH JHUN.
JHUNWALA : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whetner the export of raw tobacco
is showing signs of fall during the current
year ;

() if s0, the names of countries
where the fall has been noticed parti-
cularly ;

(c) whether the Indian tobacco is -
creasingly becoming less competitive in
World market ; and

(d) if so, the reasons therefor and the
steps taken by Government to make the
position favourable ?

THE MINISTER OF FOREIGN
TRADE (SHR! L. N. MISHRA) : (a) No,
Sir.

(b) Does not arise.

{c) No, Sir.

(d) Does not arise,

SHRI BISHWANATH JHUNJHUN-
WALA : May I know whether the govern-
ment bave considered the desirability of uti-
lising flue-cured tobacco, which is increas-
ingly becoming Jess competitive in the world
market, for manufacture of cigarettes in

MR. SPEAKER ! Whea the Minister
siys “No, Sie. Does not arise” how do
Supplenwotacies arise

SHRI BISHWANATH JHUNJHUN.
WALA : May I know whether the govern-

ment have finally shelved the idea of form-
ing a tobacco board, on the lines of the
Tea Board and, if so, the reasons there-
for ?

SHRI L. N. MISHRA : The hon,
Momber bas asked two questions, one about
the quality of tobacco and the other about
the constitution of the tobacco board. At pre-
sent we have no proposal to have a tobacco
board, Agriculture Ministry do not feel it
necessary to have a tobacco board at this
stage. Then, there should be no apprehen-
sion that because of the quality our tobacco
export is going down. In fact, our tobacep
export is going up sad it is not going down.
While last year our export was to the tupe
of Rs, 22 crores this year it is Rs. 23 crores.
Therefore, there should aot be any appre-
hension on this account. The quality of
our tobacca has been good and there has
been no downward trend in our exports,

SHRIMATI
MA-—rose.

LAKSHMIKANTHAM-

MR. SPEAKER : How is she interested
in tobacco ?

SHRIMATI LAKSAMIKHNTHAM-
MA : Why should you presume that ladies
do not smoke ?

May I know whether there is any scope
for greater expor. of tobacco to foreign
countries ? Since Andhra Pradesh is a
major tobacco-producing State it has asked
for the establishment of a Tobacco Board
in Andhra. Will Government give consi-
deration to this proposal ?

SHRI L. N. MISHRA: As 1 said
earlier, the prospects of the constitution of
a tobacco board are not bright.

SOME HON. MEMBERS—rose,

MR. SPEAKER : It is mot a general
question about tobacco. The question fs
whether the exporf of raw tobacco is

showing signs of a fall and he said,
*No.”

SHRI JYOTIRMOY BOSU : It isa
very important guestion.

SHRI AMRIT NAHATA : There is
an important supplementary about the ex-
port of tobacoo,
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MR. SpEAKER : He saya, “No.”

SHRI AMRIT NAHATA : There is
another aspect. There is 2 monopoly.

SHRIMATI LAKSHMIKANTHHM-
MA : If it is advantageous, why should
they not form a board ?

SHRI PRABODH CHANDRA : The
Minister in his defence said that export has
gone up from Rs. 22 crores to Rs. 23 crores,
Is he aware of the fact that of the other
exporting countries the export has increased
much more as compared with the increase
in the export of tobacco from India 7 The
oumber of smokers has increased at least
by § per cent, while the increase in our ex-
port is not even 5 per cent.

MR. SPEAKER : With the exception
of my community.

SHRI L. N. MISHRA : The question
is as to what is the position of our export.
Our export in the four or five months
of this year has been Rs. 23 crores
as against Rs. 22 crores last year.
So far as imcrease in other countries is
concerned, it is a fact that we are facing
competition from some countries like
Thailand. Philippines, Indonesia and Paki-
stan, New competitors have been coming
up. But till now we have been holding on
to the market and our position has been
improving. Therefore, there should not be
apprehension on that account.

ot gON WY wEAR © WA qERA,
# sya¥ Arow § AT wgar §, WA
w74t #gT § AT ¥ v qawn fe
g frata & wor smfa Y @ o W
frafa faar @ @) ag Y firefa foray Ty
§ 9g wro Ate w1 =it} & uvsyw
& faay war § o 37§ TewT SRy vy
tafer Y Seft T waar 9
JUHT FATHr S ST F A Fwar 8
ot I 3% R ¥ gl wwrk &
gwrer fodr ww¥ fad wr wew s

mRE?
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SHRI JYOTIRMOY BOSU : Is it not
a fact that your raw tobacco export figutes
have remained more or less constant, mean-
ing that you have failed to export finished
goods of tobacco, and is it also not & fact
that the export of raw tobacco of the select
variety, golden Virginia flue-cured, has re-
mained a monopoly of the Indian Leaf
Tobacco Development Company, s subgi-
diary of Imperial Tobacco Company ; if
s0, what have you done to break the mono-
poly there ?

SHRI L. N. MISHRA : Till now the
export of tobacco has been in the private
sector and we have no intention of canali-
sing it. The hon. Member had made this
suggestions in the Consultative Committee
also and we had a long discussion on this
poiat. We do not want to dislocate the
preseat channel of export of tobacco.

Setting ap of Export Promotion Cowncil
for Oil Sceds and Oll-seed Products

*670. SHRI K. LAKKAPPA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have since
taken any decision for the getting up of an
Independent Export Promotion Council for
oil seeds and oil-seed products as suggested
in & commodity survey jointly made by the
Bombay University and the Operations Re-
search Group of the Sarabhai Management
Corporation, Baroda ; and

(b) if so, the nature of the decision
taken in the matter ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
(b). Yes, Sir. The Government have decided
to set up an Export Promotion Council for
Oil-seeds, Oils and Oil-cakes and steps
ht;u already been taken towards this
end.

SHRI K. LARKAPPA : 1 would like
to know whether the Export Promosion
Council consists of all experts in-the matter
of promotion of exports of ovilseeds and oil-
soed produects i tiis country,
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BHRI'L, N. MISHRA : It will not
conaist only of experts but there will be
ropresentatives of trade, importers and
also the main producers and Government
representati ves.

SHRI K. LAKKAPPA : I want to know
whether the Government of India has taken
stock of the situation in this country for
promotion of exports.

SHRI L. N. MISHRA : The committoe
has recently been set up. So far as export
is concerned, export has shown encouraging
figures. But there is no availability of
oilcakes in the quantity we want. Maharash-
tra, where we could get them in plenty, is
short of oilcakes. But even in that situa-
tion exports have been improving.

Crisis in Film Industry due to Scarcity of
Raw Film

*574. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION AND
BROADCASTING be plcased to state :

(a) whether Government arc aware that
the Film Industry in India is facing a
serious crisis due to the inadequate institu-
tional financing and scarcity of raw film ;
and

(b) if so, the steps taken by Government
to solve this crisis ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) The problems of our
film industry include the lack of adequate
institutional financing and the occassional
scarcity of raw film.

(b) Government have set up the Film
Finance Corporation Limited to meet the
shortage of institutional financing at
reasoanable rates of interest. This is a
public undertaking which of late has been
financing the production of comparatively
low-budget and purposeful films of high
artistic merit. Government have recently
augmented the resources of the Corporation
and propose 0 place additional funds at its
disposal during the current and subsequent
yours.

A factory has boen set up in the public
ctor for the production of saw black and
whito Sim. Whenever there have bocn

shoriapes of such films, Govery-
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ment have imported sizeable quantities of
such fllms through State Trading Corpora-
tion,

SHRI JYOTIRMOY BOSU : May 1
ask what was the total amount sought by
applications for film finance during the
last year and how much did you actually
give ?

SHRIMATI NANDINI SATPATHY :
Actually we have Rs. 1,32 crores. That Is
the budget of Film Financc Corporation.
It is a fact we get a number of applications
but it is not possible to meet those demands
of the people who ask for the money. But
again, as I have already mentioned in my
answer, the purpose of the Film Finance
Corporation is to finance those films which
are of high artistic quality. So, it is not
for the Film Finance Corporation to finance
all the films or any one who wants to make
films.

SHRI JYOTIRMOY BOSU : What is
the applied amount and how much you
actually gave 7

SHRIMATI NANDINI SATPATHY :

This figures is not available with me now
but I will give it later.

SHRI JYOTIRMOY BOSU : About the
raw-material production, as I understand,
the requirement of negative film is in the
region of 18 million feet a year and for the
positive it is about 4.57 lakh feet a year.
In view of the failure on the part of the
public sector project at Ootacumand to give
the required quantity of raw-material to the
film industry what specific steps the Govern-~
ment proposes to take to save it from
ruination.

Secondly, Mr. Sinha had assured that he
will set up a chain of cinemas in the public
Sector. What have you none in regard to
that ?

SHRIMATI NANDINI SATPATHY :
Sir, it is a fact that there was shortage of
raw film, that is, black and white positive
film. The import of black and while posi-
tive film is not normally aliowed in view of
the indigenous production as has been
mentioned by the hon. Member, But due
to the shortags of film we have allowed
import of the black and white positive
film and met the demgnd of the fim
industry,
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m&ﬁgx&ﬂ T'IWARY h:zhl know
criteria A quatfty
nﬂmwaﬂmﬁthh&bﬂe qualifications
because the applicants who go for finance

on this sorm ? Can you tell
me what criteria has been laid down and
wihat steps are taken to see that people are
not harrassed ?

SHRIMATI NANDINI SATPATHY :
I do not agres with the hon. Member that
the people are” being harassed by the Film
Fimance Corporation. As 1 have already
mentioned, the resources of the Film
Finance Corporation are limited. It is not
possible to meet the demand of all people
who apply for finance. To decide about
the artistic moerit of the film, there is an
expert committee and there are a number of
committees whikh go through the script
the treatment and other things of the
fitm, They examine the whole thing and
then decide it.

off siwr qurw fag : & o wgea
& wrar W g fe wr goe ¥ aiw
Xt gt § fir forer & Foar a1 forer ety
) wrwear Oy g, 4% waddfaw,
W & for femr fax ot o
g

MR. SPEAKER : It need not be
answered bocausc that is not a relevant
question.,

SHRI G. VISWANATHAN : In view
of the shortage of films in the country and
in view of the import of raw films from
foreign countries involving foreign exchange,
may 1 know from the hon. Minister whether
the capacity of the Hindustan Photo flms
will be increased so that we become self-
suffiient in raw films and may 1
know when we will achieve self-aufficiency ?

SHRIMATI NANDINI SATPATHY :
It is Dot the guestion of increasing the
capacity of Hindustan Photo Fiims,
Actually, these are temporary shortages in
prodaction and they are trying to meet the
shoctages.  They are also trying to improve
the quality of films,

SHRI AMRIT NAHATA : The produc-

ot of biack sad white S in or gguntry
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has gone down considerably, About up-'
cent of fitms that ere produced i
country are colour films, We do nnt’
manufacture raw colour films in our cogutyy
and immeose foreign exchangs is deltg
spent over the import of raw colour films.
The quality of positive biack and white
films that are produced in our country is
good but the black and white negative ks of
low quality. WIil the Governmeat consider
improving the quality of biack and white
negative in our country and also will
the Government consider setting up of a
plant for the manufacture of colour fims.

MR. SPEAKER : The question is about
financing.

SHRI N. K. SANGHI : There is no
doubt that there is a very serious crisis in
the film industry. More than 300 films are
lying on the shelf for want of finance and
raw materials. The hon, Minister just now
said that the Film Finance Corporation is
not in a position to give adequate finance
for the production of films. May I know
from the hon. Minister whether she will
move the Government to recognise film
industry as an industry and also move
the Government to give financial aid
1o the film industry so that they can aleo
survive and fee! that they are a part of the
country and they get out of the crisis. The
Hindustan Photo Films has been closed for
more than six months. That is the reason
why raw material is not available in the
couatry. 1 would lke to know what
steps Government are taking in the
matier.

MR, SPEAKER : It is not & question
but a suggestion.

wward ww & avnx & ak &
VTR T

@676, =it qwrenc wel) . W
vy oy ay wor o g ¥
fis :

(%) W wrea & v ¥ wrw qward
wraw & wrary & wsawew  woe fewr
t; o

(w) wfi i, &Y Foo gwegwr o
wrf?
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fuitw wurere wolt (i qevegaofine):
{w) sitx (w). % frrcm &9 TEW R
Tt avay &

fararcay

arefia e sy farw & dfas
g & 40,000 Yo 1 wEaTd FIAT T
AT § wETE vA % Ay 21wk, 1971
N dud cwdew, AreRl & §T9 0%
sfwar Y 1 e & qrdh garg, 1974
¥ wiw, 1972 aw o vafw & S N
sy )

ot TrrrTe Gredt @ WEW AR,
@% arg 40 g I wEardy HE
AT FT 9 AURNT GAT § T E@F 9O
#E o W ¢, afe ¢ aY o9 ot &
wqrg?

ot gee QAo faw . W™ a@ 31
i AN of S FAI@HANE
XN i ¥ ¥ Qv 1971-72 w A
FRAaT AR ¥ I3 F w9 ¥ 9 §RT
ag waw S W oE WT W
fremr el d e N, A
T ¥ §—dwE Tz gy, NN Aww
Y 8, S aTw ¥ W T & WA
aeer e g e feaeae, 1970
ZHA W HXATAT FAT-9EH T T&T 97 |

ot crsreare wrealt : FAT Eifaad W@
qurr N TT A ey ST
w1 wrar W ¥ 7 s ol § o fraen
AT g gewi & A w&a § 7 g v
gent oY el # A€ o § 7 ar W
R wr g wr }?

ot awo oo firw: g A agE ¥
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—gq W Y ¥ wward s ey
&\ wgt aw ww Wy ware §—Forae A
gw s § Swwr 31 sforws @ & WA
Froai & Yy § g warer S A
v, wiif fafamr 2 ¥ fafirr el
qT Hary § s SAwr warw qw & e
# g v

SHRI S. M. BANERJEE: 1 would
like to know whether one of the conditions
of the import of newspint from the Soviet
Union is that this newsprint will not go to
those who preach communalism or provin-

cialism in their newspapers. Is this one
of the conditions ?

SHRI L. N. MISHRA : There are no
such conditions and we will not accept any
such conditions in any trade agreement,

st gwwr waf : & ¥ A g
TS G HMQ AT qg qw A g
¥ o qW ¥ o weArd s WA §,
ITEY g ¥ w9 A wwa afaw §, 9w
FaEAR W W I adw § 7

w1 ag 9 A4 § B o weard
FTIA EATX TGT ATAT @, Ig TN sr@ardd
gt quTET-aAl #Y faar Srar & o |
fart v @ & AfeT Sk arayw
WY 3 Y wfww Fre fear smar @ ?

WTUR WHAT ¢ g AT aY SRR
FarA 4t

ot gere Yo faw ¢ oyt aw o
1 arr @ & wgd w37 § 6 frw R
¥ frw Ao 9% foar oma 8, 98 a@Tar
2o ¥ fga ¥ = & w¥ ond anfa-
for A oX @y 9¥MM GG §
gEaTd F FEA I AT §AR §, €K
Frrl B g w3 far strar § i e
R uvE grewrfeen fafred g &1
wzara w3 el v o ad ol
2 fr frg 2w w1 wTr T srman) A
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%77. SHRE 8. A. MURUGANAN-
THAM .
SHRI M. KALYANASUNDA-
RAM :
Wil the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the Ceylon Government
hag imposed a bon on the import of onions
through the National Agricujtuzal Co-
oparative Macketing Federation of lndia ;

@) if so, the grounds om which the
Ceylon Goverument has impesed the ban ;
and

(c) the steps taken to cnsure export of
onions to Ceylon witheut istecruption ?

TRE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : (a) The Ceylon. Govern-
ment iniposed a ban on the import of
Bombay omions and have a put a price
ceiling per ton on import of Red onions ;

(b) The exact reasons for the imposition
of ban are not known to us ;

(c) The Govesnmens propose to discuss
the matter further with the Ceylon Govern-
mti

SHR! M KALYANSUNDARAM -
Acvording to my infornmtion, the ban has
been thare for over three months now, 1
wish our young Deputy Mimister here was
more energetic to get full information. Is
our ligh Commission in Colombo function-
ing or not? Is the Governmemt aware
that the Foreign Trade Minister in Colombo
had stated or had made allegations against
our Governmont that our Government was
trying to canalise the export of onions from
Indis for imposing higher prices and that
was the reason for baoning? Is it so ?
And what action our Government propose
to-take in this regard ?

SHR1T A, C. GEORGE: Sir, our
information is this, The Ceylon Govern-
ment put a ban on 9th of June. This was the
information conveyed to us.

AN HON. MEMBER :
nutloniswronc.‘

SHRI M. KALYANASUNDARAM :
What is your personal information 7

Your infors
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SHREF A.'C. GEORGE : Nugwdiog
;?a of qoions I may inform the
6u£ that actuatly the import of onioms
to Ceylon was canalised at ldds¥ & yhidis
back. But due to the unhealthy competi-
tion and irritants put ggainst our own
small exporters, there was a feeling that it
is high vime Wit wé obnalisk our émports
, 8 per that feeling, on tlz;hmth
arch we decided to canalise, e h
Commissioner of Ceylon met us ‘and dist
cuseed about this mauer. It wab made
plain to him that even now we are ready
to discuss any outstending problems dnd
if there are any things which we could
solve from our angle, we will be only too

happy to do that.

SHRI M. KALYANASUNDARAM :
Whatever may be the reasons that the
Ceylon Government may be saying out-
wardly, is it a fact, or, has the CGovern~
ment any information, that this so-called
ban is due to their foreign currency diffi-
culties and if so will the Government extend

a helping hand by making some other
accommodations ?
SHRI A. C. GEORGE : 1t is for the

Cylon Government to approach us regard-
ing this matter, We have made it plain
on more than two oscasions that we will
be too glad to discuss any problenis regard-
ing this matter.

SHRI K. LAKKAPPA * Large procure-
mend has been made by the Marketing
Federation of India-of onions. Because of
this ban of all imports of onions by Ceylon,
there has beon very much of damage ceuded’
to the procured onions in the country, I
would like ta know the loss which has. been
caused to the Cooperative Federation in
this sonntry in regard to this tanmetion:
of export of omions. What steps ate the
Government of India going to take to moet
the situation in this respect 7"

SHRI A. C. GEORGE; The small’
traders themselves have come forward with
a suggestion that they will be only too
happy to weicows the canslisationy and: the
only suggestion they have put forward is
that in regard ‘to catslisation, i the duofd
systemn-is implissented; theyr will bk only
too happy to operate through the national
Foederation,
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SERI K. LAKKAPPA : This Market-
ing Fedesasion of Tndis bas procured enions
for expert into Ceylon. As a conseqoensce
of this dut groat damage has beon caused,
1 smnt 20 know t0 what oxtent this damape
has becn caused, Why has this Govern-
ment not been encouraging the export
shwough vooperative basis 7

MR. SPEAKER : Mr. Lakiappa, this
is about export to Ceylon, not preservation
of onions, You san ask from the other
Ministry.

SHRI K. LAKKAPPA : As a conse-
quence of this ban by Ceylon Governmeat,
there has been damage in respect of the
procurement made by the Marketing Society
of India. So, I want to know as to what
the extent of damage is. Somo small
exporters are in clique with Ceylon Govern-
ment and therefore they arc encouraging
this cooperative federation.

MR, SPEAKER : This is about export,
So far as damage is concerned, that is a
difference matter. Please sit down.,

SHRI K. LAKKAPPA ; We have not
received any such complaint so far,

MR. SPEAKER ; You must also know
how to preserve omions.

W od: gegw wgem, & el
afes ¥ uF & gg e g g e
g A aA N Fug ¥ fear pEw
gt § ofx e o WOw) WIW 9HAT 3
IHE! e K & fag aewre fedr
o q¢ P we ol & 7

SHRI A. C, GEORGE :
tuch scheme.

We have no

SHRI G. VISHWANATHAN : It is
unfortunate that our Government has not
taken any initiative in this matter of export
of onions to Ceylon. It was the High
Commissioner of Ceylen who has taken
the initiative. I want to know whether
some Tndinn merchants have offered to sell
below the price fised by the Coylon Govern-
ment, What initiatide §s the Governmeat
poing 9 take in this mntier 7

SHRI A, C, GERORGE: It i+ not

n

correct to say thet we have sot tnbon Enitia-
tive in this matter. When the Ceylon High
Commissioner tnet us, it was rhade to pinin
to him that if only he sent their Food
Commissionte over here, all outstasding
problean could be discussed and thrashod
out,

Pablieation of Beok Eutitied “The
Chinese Betraysi” by Former
L B. Chief

%679. SHRI TRIDIB CHAUDHURI :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether the attention of Government
has been drawn to the book entitled “*The
Chinese Betrayal” written by Shri B. N.
Malik, a former I. B, Chief ; and

(b) whether Shri B, N. Malik obtained
the permission or approval of Government
in regard to the publication of the book
dealing with internal and external security
intelligence and defence intelligence services
of the Union Governmeut ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) Yes, Sir.

(b) No, Sir.

SHR! TRIDIB CHAUDHURI : The
answer given by the hon. Minister to part
(=) of the question is ‘Yes’, that means that
their attention has been drawn to this book ;
the answer given to part (b) is ‘No’; this
means that no prior permission or approval
was sought.

I would like to read out to the han,
Minister the very first line or the very first
sentence of this book by the former Intelli-
gence Bureau Chief, Government of India.
it reads thus ;

““The encouragement to write this
book first came from Shri Y. B. Chavan,
then india's Defence Minister. Shri
Chavan was rather concerned at some
uajust and informed criticisms that were
being levelled at Government’s hand]-
ing...”

Shri V. B. Chavan was certainly free to ask
the military intelligehce or the Chief of the
Intelligence Bureau to write this book. But
I wonld have thought that whenno lessa
porson that Shri Y. Be Chavan who was

then "India's Defedce Minister, who hnd
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-alto beon the Home Minister and who is
now the Finance Minister, encourage a
retired official of such an important depart-
ment as the Intelligence Bureau to arite a
book, it should be presumed at least by
outsiders that this book had the approval of
the Government of India. The reason for
my saying this is this. This book has al-
ready become controversial. Government,
of course, may be perfectly justified in hear-
ing no evil, in seeing no evil and speaking
no evil. The reply to the question in
monosyllables like ‘Yes' and ‘No’ seems to
be very intelligent. But this book has al-
ready become very countroversial. Instead
of serving the purpose which Shri Y. B.
Chavan had in view, this book has in my
view and in the view of very competent
readers, rendered the entire Government of
India, our late Prime Minister and the
functioning of the entire Government and
its intelligence system a laughing-stock.
May I know why this book was not read
earlier and why no approval was sought ?

SHRI MOHSIN : It is true that in
this book, Shri Malik has traced the
development leading to the India-China
conflict in 1962 and he has given an account
of the conflict and has analysed the causes
that led to India's reverses in the conflict.
The book also describes at length the
organisation and functioning of the intelli-
gence services in the country, and some of
the contents of this book are such as would
warrant further consideration as to whether
action under the Official Secrets Act could
be initiated. The matter is at present under
consideration of Government. But under
the present rules, only persons who are in
service are to take the permission of
Government if they are to publish certain
books. But there are no rules as such
today requiring persons who have retired
to take permisgion for writing such books,

SHRI TRIDIB CHAUDHURI : When
this book was really written, as claimed by
the author, at the encouragement of vne of
the important and senior Cabinet Ministers,
was it &t any time discussed at the highest
level, because apart from the functioning of
the Intelligence Bureau, it reveals so many
things and in such a way that I do not
know how and why this man should have
been put in chagge of our intelligence
mrvice ?
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SHRI MOHSIN : Yes, Government aro
aware of the contents of the book. 1 have
already pointed put the main fostures of
the book. Whether to take action against
this ex-official or not is actually under con-
sideration.

SHRI M. RAM GOPAL REDDY : Has
this book any adverse effects on our defence
and foreign policies ?

MR. SPEAKER : Too big a question—
asking for opinion.

SHRI MOHSIN : That is exactly what
is under consideration.

SHRI D. N. TIWARY : How many
books on the India-China war of 1962 have
been written and have military officials and
even an ex-Secretary of the Defence Minis-
try written books on the subject which give
a different picture in a different way,
whether Shri Malik’s attempt was to present
the correct picture of the whole thing and
enlighten the public so that they may
not be led away by the other writings ?

SHRI MOHSIN : There are some books
already written. The first was Untold Story
by Lt. General Kaul then HMHimalayun
Blunder by Brig. Dalvi, then Guilty Men of
1962 by D. R. Mankekar, then With Two
Presidents by Major C. L. Dutta, ADC to
Dr. Rajendra Prasad and Dr. Radhakrish-
nan ; the last one was by Mr. Maxwell
entitled India’s China War.

Imported Compounents in T. V., Sets

*684. SHRI K. C, PANDEY ; Will
the PRIME MINISTER be pleased to
state :

(a) the sources through which Tele-
vision sets are available in India ;

(b) the portion of imported compo-
nents in cach type of Televizion set made in
India : and

(c) the measures being taken to reduce
the portion of foreign exchange ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) Television sets manufac-
tured by four firms in India on the basis of

know-how dgveloped by Central Elestronis
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{Bughheering Research Institute, Pilaul, are
available.

{b) Import content of the 23"/24" T. V.
receiver is Ry, 260 and of the 19" T.V.
receiver Re. 150. A major part of this is
for the T, V. picture tube.

(¢) The manufacture of T.V. picture
tubes has already been established by Bharat
Blectronics Ltd.; even so0, Rs. 60/~ in foreign
exchange {8 needed for the glass bulb im-
ported by BEL for making the picture
tubes. The manufacture of other impor-
tant components at present being imported,
is to commence shortly. Indigenous manu-
facture is also contemplated of giass bulbs
for the picture tube ; with this import
content would come down to 1% to 29, of
the cost of the T, V. set.

ot geur wox qiX ;. welt ot s
fs 7y 0o &2 &Y sraawar e
R gl sy & fad @ 3 ? wax
@Y dwar SR Agd, I ag,
gaxar, faedl, sEuaETE, § o9 9
/AT H F7 TF AT Y W97 W AW
%7 ?

SHRI MOHSIN : The Government is
aware of the necessity of the television
programme even in rural areas. Govera-
ment have now decided to extend T. V.
coverage to Bombay with relay station at
Poona, to Calcutta, Madras and Lucknow
with relay station at Kanpur, and to
Srinagar during the Fourth Plan period.
The Srinagar and Bombay stations are ex-

pected to go on the air in the middle of
1972,

ft g weaxr qf : wew wEEw,
ITUH JAT SBT W OF aephaw
Wz gy g, Wy A g W wA S
T fr arorge, egrars #Y ST
R A Ay ? ey agt A FR Y
W€ R § ? v § oY ww aw ?

SHRI MOHSIN : It is suggestion for
action,

SHRI INDRANT GUPTA : The Minis-
1ot sald in his rpply that the Central Elect-

ronics Enginecring Institute at Pilani had
developed know-how for these T. V. recei-
vers. In that case, why is the Government
continuing to permit foreign firms like
Phillips (India) to increase the production
of T.V. receivers with imported foreign
technical know-how, when our own indi-
genous know-how has been developed suffi-
ciently ?

SHRI MOHSIN : Till indigenous know-
how is completely developed, we may conti-
nue to have the foreign technical know-how
for some time.

Import of Aluminiam through
M. M.TC.

*685. SHRI D. D, DESAI: Will

the Minister of FOREIGN TRADE be
pleased to state :

{a) whether the Minerals and Metals
Trading Corporation of India Ltd. has im-
ported certain E. C. Grade aluminium
recently against specific allocations made by
Government ;

(b) if so, the landed cost per metric ton
of Minerals and Metals Trading Corpora-
tion and indenting commission chargeable
on its landed price ;

{c) the price per ton demanded by the
Corporation ; and

(d) when the material is likely to be re-
leased to the industry ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to
(d). A statement is placed on the Table of
the House,

Statement

(a) Yes, Sir.

(b) The M.M.T.C. purchases aluminium
from different sources and at different
prices, and the price varies accordingly.
It would not be desirable to publicise details

of the business operations of the Corpo-
ration such as the break-up of its prices,

(¢) The sale prices per tonne announced
by the M. M. T. C. for the atrent (April-
Jung 1971) quarter are as follows ;
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A, Ingoty :
1) Based on concessional rate of customs
o duty. 63170 o
(2) Based on non-concessional rate of cus-
toms duty. 664D it )
8. Wire Bars :
(1) Based on concessional rate of cystoms
duty. 6420 6513
(2) Based on non-concessional rate of cus.
toms duty. 6695 6795

(d) Sale notes (allocation letters) cover-
ing the allotment made by the licensing
suthorities/Directors of Industries have al-
seady boen issued in favour of actual users
at the aforesaid prices which are valid for
she current quarter eading Juae, 1971,

SHRI D. D. DESAL : The hon. Minis-
fer has declined 1o disclose the landed cost
of aluminium. Is it not true that the alu-
minium was imported by open world tender
and the landed cost is not disclosed to
the 'House to hide the nature of the sales
contyacts ?

SHRI L. N. MISHRA : The MMTC
purchases aluminium from various sousrces
at various prices, and ia order that there
may not be any differentintion between one
copsumer and another, it will not be in the
public interest to give the figures of pur-
shase from different countries,

SHRI D. D. DESAl: May 1 know
whether it is a fact that the MMTC is
bringing cconomic pressure on the clectric
power conductors and cables manufacturers
through the LSTD by threatening to cut the
indigenous aluminium sllocation and divert
aluminium if the industries fail to Jift
ibe alominium at the extortionate price now
demanded ¢

SHR} L. N. MISHRA : It hes been
our endeayour to keep the price of con-
sumer goods at a reasonable level and there-
Sase on offiewt is made to supply raw
maiovials 10%he manufacturers at economic

ratos,
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Abolition of Expert Duty on Colr Yam

*663. SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE be
plonsed 1o siate

(x) whether the Kemla State Oovgenr
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ment have requested Government to
abolish the export duty on coir yarn ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) The Government do not propose
to abolish the export duty on coir yarn at
present.

Reopening of Cashew Factories in Kerala

*665. SHRI MUBAMMED SHERIFF :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether any agreement was reached
by Government and the cashew factory
owners in Kerala in May, 1971 ;

(b) if so, the main points thereof ;

(c) whether all the faetories reopened as
a result thereof and, if not, the reasons
therefor ; and

(d) the steps taken by Government in
getting those factories reopened at the
earliest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (d). Discussions
were held with some representatives of the
cashew factories as a result of which most
of the factories have been reopened.

Rupee Trade Agreement with
Yugoslavia

SHRI SAMAR GUHA :
SHRI SAMINATHAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(¢) whether negotiation is going on
between India and Yugoslavia regarding the
basis of trade payment ;

*666.

(b) whether Yugoslavia is unwilling to
accept payment in rupee currency ; and

(c) if so, the basis of payment agreed to
by the two countries in regard to their
mutual trade transactions ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Yes,
Sir.
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(b) and (c). No agreement has yet
been reached as the matter is presently
under negotiations between the two Govern-
ments.

Taking over of Import and International
Trade of Cotton

*671. SHRI N. SHIVAPPA : Will
the Minister of FOREIGN TRADE be
pieased to state :

(a) whether Government have consi-
dered the proposal to take over the
import and internal trade of cotton ; and

(b) if so, the broad features thereof ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
(b). A statement is laid on the Table of
the House.

Statement

With effect from 15-9-70, cotton import
has been canalized through the Cotton
Corporation of India Limited. From that
date, import licences for cotton are being
issued in the name of the Corporation with
endorsement in the name of the user mills,
Mills have been allowed freedom to choose
their own agents for services hitherto
rendered to them for importation of cotton.
The Corporation will also render such
services wherever asked to do so.

As regards the internal trade, the
Corporation will undertake purchases by
way of price support, provide ready market
to cultivators who grow new varieties of
extra long staple cotton and help the
National Textile Corporation for the mills
under Government management as well as
mills in the private sector in procuring
domestic cotton.

Trade with Middle East Countries

*672. SHRI BHOGENDRA JHA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any concerted drive is being
made to increase our trade with the Middle
East Countries ;

(b) if so, the main features thereof ;

(c) whether Indian goods, e.g. enginee-
ing goods, machineries and textiles are ia
great demand in the Middle East countries
and they need market for cotton and
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crude oil which are badly needed by India ;
sod

(d) if so, what efforts are being made
to utilise this opportunity of trade expan-
sion to the fullest possible extent ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Yes,

{c) India is already importing substan.
tial quantities of essential raw materials
from countries In the region such as cotton
from UAR and Sudan, and Rock phosphate
from Jordan. The possibilities of impor-
ting other commodities as crude oi! and
sulphur is being actively explored,

{b) and (d). There is a good demand
for both our ftraditional products such as
tea, jute manufactures, cotton textiles, spices
iucluding cardamom and non-traditiona!
products such as engineering goods, chemi-
cals and plastics. The following steps are
being taken to increase the volume of trade
with these countries and, in particular, to
promote the exports of non-traditional
items :

(i) Trade Agreements :—have been
concluded with UAR, Sudan,
Jordan, Iraq and Syria and with
the first four special arrange-
ments are concluded from year
to year which provide for an
eclement of growth in our
exports.

(ii) Trade Fairs and Exhibitions :—
We participate in a number of
fairs each year where special
emphasis is laid in exhibiting
exports. Recently two wholly
Indian exhibitions have been
held in Khartoum and Jeddah.

Farticipation in large value
tenders and turnkey profects : —
Exporters are encouraged and
assisted to compete successfully
in winning the tenders ; large
value contracts for textile
machinery, setting up of cement
plants in two countries in the
region, exporting transmission
lines and supplying railway
equipment have been seccured,
Further, taking advantage of the
development plans of these
countries by obtaining consul-

3
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(iii

JUNE 23, 191

Writien Answara %
tancy contracts is being enocou-:
raged. ‘

() Other measures intlude exchange -
of official and unofficial delega~
tions, conducting market surveys
and area surveys, fixing appro-
priate targets and taking steps
to assist in their fulfilment, assiy-
ting exporters with their special
problems, etc. The above list
is only illustrative and not
exhaustive,

(v) Exports from India to Middle
East countries, which were at a
level of Rs. B0 crores in  1967-68
are expected to exceed Rs, 150
crores during the current year.
A substantial part of the
jncrease is due to non-traditional
items,

Report of USAID to set up Tobacco
Corporation

*673. SHRI YAMUNA PRASAD
MANDAL . Will the Minister of FOREIGN
TRADE be pleased ta state :

(a) whether Government have since
received the report of the U. 8. Agency for
International  Development which has
recommended to set up a Tobacco Corpora-
tion in the Public Sector to give a boost to
India’s exports of Tobacco ; and

(b) if so, the main features thereof
and the decision taken by Government
thercon ?

THE MINISTER OF FOREIGN
TRRDE (SHRI L. N. MISHRA) : (a) No,
Sir.

(b) Does not arise.

Restoration of Bombay-Deltd Als Mall
Service

*675. DR. KARNI SINGH : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether regular mail service between
Bombay and Delhi takes as much as 48
hours to reach destination and mail posted
in the Mail Van on a Saturday took as
long as five days to reach Delhi ; and

(b} if so, the steps Government propose

to take fo restore the overnight delivery of
mail by air as used to be the case 7
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) :
(a) Previously. on acconnt of the use of a
smaller type of aircraft on the night air
meil service, the entire bulk of mails was
not being air-lifted and the left over mails
were beirg carried through morning air
service resulting in delivery of mails at
Bombay on the third day. Normal air
services have been restorted with effect from
15-5-71 and there is no detention of mails
on the night airmail service now and articles
are generatly being delivered on the second
day of their posting, both at Bombay and
Delhi.

As for maily posted in the RMS Mail
Van on a Saturday at Bombay, they reach
Delhi on Sunday eveiing and et delivered
on Monday morning.

{h) Does not arise.
Telegrams in Devanagri Script

*678. SHRI T. S. LAKSHMANAN :
Will the Minister of COMMUNICATIONS
he pleased to state :

fa) whether telegrams in all the langua-
ges listed in the Eighth Schedule of the
Constitution can now be sent in Devanagri
Script ;

(b) the arrangemants made in the case
of those regions where Devanagri Script is
not hnown ;

1c) the reasons for the bias in favour
of Devanagri Script wvis-a-vis the regional
languages ; and

(d) the difficulties to be encountered in
accepting telegrams in the respective script
of regional Janguages ?

THF MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) Besides the facility of accepting
telegrams in Devanagari script in some
telegraph  offices, arrangements exist for
accepting telegrams in Roman script in all
the Telegraph offices in all regions,

(¢) Besides Hindi being anm official
language of the Univn, telegrams can be
accepted in Devanagri script also, because
it has been possible to develop and maau-
facture teleprinters for transmitting and
receiving in that script.

(d) As the exact phonetic reproductions
of the script of regional languages require
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separate sets of Morse code and teleprinter
machines, provision of telegraphs facilities
in each language would require extra-
ordinarily large investment besides special
course of training and opportunity for the
staff to keep up practice and speed. Prolife-
ration of such sets of codes and teleprinter
machines representing all or a number of
regional languages is not practicable,

Export of Handicrafts

*680. SHRI S. R. DAMANI : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the total exports of handicrafts
during 1970-71 and for the two preceding
years |

(b) the mujor items and the countries
which offer sizcable permanent market ;
and

{¢) how many times thc Handicrafts
Export Corporation participated in exhibi-
tions outside India and which are the new
muarkets captured as a resuit thereof ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Total
exports of handicrafts during April, 1970—
November, 1970 (for which figures are avail-
able) amounted 10 Rs, 55.10 crores. Ex-
ports for the two preceding years i.e.,
1968-69 and 1969-70 amounted to Rs. 75.24
crorcs and Rs, 83.29 crores respecti-
vely.

{b) A list of major items of exports of
handicrafts and the names of the important
markets are given in the statement laid on
the Tablc of the House. [Placed in Library.
See No. LT-505/74.)

(¢) The Handicrafts and Handlooms
Exports Corporation of India Ltd., partici-
pated in the important International exhibi«
tions, as given in Annexure 1I. The
Corporation’s participation in the Inter-
national exhibitions has enabled India in
developing a new market in Japan to main-
tain the tempo of increase in exports of
handicrafts to U.SA. and Canada.

Enquiry into Robbery Committed in
Punjab National Bank,
New Delhi

*681, SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister of
HOME AFFAIRS be pleasad to state ;

(a) whether the enquiry held in the
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robbery which took place on the 3ist May,
1971 in the Punjab National Bank, New
Delhi, has been completed ; and

(b) if 5o, the fAndings thereof and the
action taken against the culprits 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (8) The investigation of the
case is still in progress.

(b) Does not arise.

Purchase of Rubber by S.T.C.

2582, SHR{ C. M STEPHEN - Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the total quantity of rubber pur-
chased by the State Trading Corporation
through its agencies in Kerala duriag the
year 1970-71 as also the perczntage thereof
in refation to the total quantity offered for
sale :

(b) whether the State Trading Corpo-
ration will purchase rubber from individual

producers and, if not, the reasons therefor ;
and

(¢) whetber his Ministry is aware that
the manufacturers are not purchasing rubber
at the prescribed price from the producers
and whether the Ministry contemplates the
grant of permission to export rubber in
view of the need to keep up market price
to the prescribed level ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADL (SHRI
A. C. GEORGE) : (a) and (b). The State
Trading Corporation entered the rubber
market in October, 1970 to effec: purchase
of rav rubber RMA Grade I to V and pur-
chased 6,000 tonnes of rubber during 1370-71
fram the co-operative socicties of smuli
growers and service co-operatives  Total
quantity available for sale for the period
October, 1970 to  3Ist March, 1971 in the
market is not available.

(¢} Go ernment have not reeeined any
specific complaint  against the manufac-
turers purchasing rubber below the notified
prices. ‘The possivility of export of rubber
&lso is being exphuwred,

JUNE 23, 1971

Weitten Answers k)
Tmport of Almoinium Goods from Nepal

*83. SHR{ B. R. SHUKLA: Will
the Minister of FOREIGN TRADE be
pleaced to state :

(a) whether any articles of aluminium,
manufactured in Nepal, are imported into
India ;

(b) if s0, the extent of annual import ;
and

(c) whether aluminium is being export-
ed to Nepal from India ?

THE MINISTER OF FOREIGN TRADE
(SHRI! L. N. MISHRA) : (a) Upto Decer-
ber 31. 1970, there were no restriction
on import of aluminium masufactures from
Nepai into India. However, according to
the available information, there have been
no import of aluminium manufactures
from Nepal during 1'68-67, 1969-70 and
April-December. 1970,

{b) Does not arisc

() Yes, S,

Central Assistance for Calculta
Metropetitan Development
Authority

686, SHRI SOMNATH CHATTER-
JEE : Will the Minister of PLANNING be
pleased to state

(a) the amount of Central assistance
decided to be given to the Government of
West Bengal for the Ciloutta Metrapolitan
Development Authority upto the end of the
Fourth Five Year Plan ; and

(b) the schemes for which such assis-
tance has been given ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). Central
assistance for States’ Fourth Five Year
Plans is being allocated in the form of
block loans wnd block grants in accordince
with an objsctive formula evolved by the
Chief Munisters’ Commitice of the National
Development Cuuncil.  fts allocation Is
not linked with any specific schemes or pro-
grammes adopted in the plan by & State
Government for its rural, urban or mefro-
politan areas. West Bengal hay  been
allocated a Central assistance of Ra. 221
crores for its tourth Five Year Plan of
Rs, 322,50 croves.
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In addition to the Central assistance
for West Bengal's Fourth Five Year Plan,
it is proposed to proside Central grant upto
Rs. 8 crores outside the plan during the
Fourth Plan period for Bustec Improvement
schemes in the Calcutta Metropolitan

Region.
All India Radio Station at Qullon

*687 SHRIMATI BHARGAV! THAN-
KAPPAN : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(3) whether Government are considering
any proposal to set up a Radio Station at
(,vilon during the Fouith Plan period ;

(b) if so, the funds allocated for this
scheme ; and

{c) if the reply to part (a) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) No, Sir.

{b) Does not arise.

{c) The area which the station in Quilon
could serve will be covered by the high
power transmitter in Alleppey which will be
commissioned shortly,

Proposal to Develop Regional
Co-operation in Asia

*688. SHRI H. M, PATIL : Will the
Mirister of FORFIGN TRADE be pleascd
o gtate :

(w) the names of Indian goods the
trade in respect of which has been affected
with the fo'mation of groups like R.C.D,,
ASE.AN. and S.EAAM.IC. and support
to these groups from certain developed
countries and some international organisa-
tions ;

(b) whether Government propose to
organise and develop regional co-operation
in Asia on that basis : and

(¢) if so, the steps taken by Govern-
ment  in this direction and the results
achieved ?

THE MINISTER OF FOREIGN
TRADE (SHRI L, N. MISHRA); (@) to
(;l)- A statement s Inid on the Table of the

Ouse,

ASADHA 2, 1893 (SAKA)

Written Answers k.

Statement

The RCD, ASEAM, and SEAMIC which
are sub-regional groups, were estabiished
primarily to promote economic develop-
ment, social progress and cultural develop-
ment among the member countries through
mutual cooperation. While these sub-
regional groupings are continuing to discuss
measures for trade liberalization and expan-
sion among their respective members, no
concrete scheme in this field has been
evolved as yet. Indian exports to countries
belonging to these sub-regional groupings
have continued to increase. The Govern-
ment of India have maintaine! at various
ECAFE meetings that sub-regional group-
ings should not be insular or “inward look-
ing'’ in character and that the ultimate aim
should he to develop regional co-operation
on as broad a basis as possible in accordance
with the guidelines set by the Council of
Ministers first at their meeting in December
1968 at Bangkok, and subsequently in
December 1970 at Kabul. The Resolution
on the Strategy for integrated Development
of Regional Cooperation in Asia adopted
by the Asian Ministers in December 1968
provides a broad framework for the pro-
moti n of regional cooperation in Asia to
eover all the _ountries in the ECAFE region.
The Government of India continue to play
an important role in the forum of ECAFE
in implemeating the strategy for develop-
ment of regional eeoromic co-operation.

Export of Rubber

*689. SHRI C. K. CHANDRAPPAN ;
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government intend to take
immediate steps for the promotion of export
of Rubber ; aid

(b) whether any other method is con-
templated in view of the sharp fall in
Rubber prices, to provide fait price to the
Rubber growers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Possibilities of
exporting rubber is being explored.

(b) The State Trading Gorporation pro-
pose to *increase their purchases of raw
rubber and this is expected to provide fair
prices to (he rubber growers.
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Implementation of Ten Year Nuclear Aeq w9 & fog WYt g Wt wrere
Programme
49, mwew Qfew
*690. SHRI SHYAMNANDAN 28 , 9. st «f m
MISHRA : Wil the Minister of ATOMIC  WYWAT ®Y qg Fary &7 ga1 w4 fir :

ENERGY be pleased to state

(a) the steps taken so far to implement
Dr. Sarabhai's ten ye r nuclear programme ;

(b) whether the Planning Commission
has raised objections to Sarabhai's pro-
gramme ; and

(c) the steps taken to ensure specdy
and timely implementation of Dr. Sarabhai's
nuclear programme ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDRl):  (a) to
(€). Government has accepted the objece
tives of the specific programmes in  Atomic
Energy and Space Rescarch for decade
1970-80 as set out in the Profile presented
by the Atomic Energy Commission. The
programme cavisaged in the Profile is still
under discussion with the Planning Com-
mission. In the mean time, the steps
required to implement the proposals ure

8 worked out in detail.
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dure sioft (oft graat son ayga) :
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Conversion of Posts of Steno-Typists
into those of Stenographers

2854. SHRI S. M. BANERJEE : Will
the PRIME MINISTER be pleased to
state ©

(a) whether the posts of Stenotypists
in the Government of India have been con-
verted into those of Stenographers (Grade
1I) and the scale of pay has been revised
to Rs. 130-300 ;

(b) whether the scale of pay has also
been revised to Rs. 130-300 in the Subordi-
nate offices of the Government of India ;

(c) whether the posts of Stenotypists
under the Delhi Administration have also
been converted into those of the Steno-
graphers {Grade I1I) ; and

(d) if nbt, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
and (b). Orders were issucd on 24th July,
1969 (copy is laid on the Tablec of the
House, |Placed in Library. See No. LT-
506/71), that all the existing costs of Lower
Division Clerks and Upper Division Clerks
with a special pay of Rs, 20or Rs. 30 for
stenographic work will be converled into
posts of stenographers (a) in the scale of
Rs. 130-5-160-8-200-EB-8-256-EB-8-280 to be
called Grade 1II of the Central Secretariat
Stenographers” Service in  Ministries/Offices
participating in the Central Secrctariat
Stenographers' Service and in other Minis-
tries/Departments of the Government of
India, and (b) in the scale of Rs., 130-5-160-
8-200-EB-8-256-EB-8-260-10-300 (the same
as applicable to Upper Division Clerks) in
subordinate offices and otiwer offices of the
Government of India.

(c) and (d). The matter is under consi-
deration.

Pact with Hoog Kong to Courter UK.
Government’s Proposal to Levy
Duty on Textiles

2855. SHRI CHANDRA SHIKHAR
SHARMA : Will the Minster of F ORFIGN
TRADE be picised to sta‘e :

(a) whether any understanding or & pact
was recently reached by the Governme it of
India with the Go.emment or Trade n
Hong Kong with a view to counter the
British Governmer's propisal to levy 15
per cent duty on the Textile impourss n
UK. ;

{b) if so, the main features thercof ;
and

(c) what other efforts Government have
made so far or have in mind to counter the
effect of this proposed levy by the UK,
from next yecar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) @ (a) No. Sir

(b) Question does not arise.

{c) Efforts are being made to  diversify
India's trude and build up existing textile
irade in the matkets of U.S.A., Australia,
New Zealand, Western Europe, Sudan and
JSSR and other Rupee payment cuuatries,
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Strictures Passed by U.P.S.C, on Delhi
Musicipal Corporation

2856, SHRI R. P. DASS :
SHRI P. GANGADEB :
SHR! NTHAR LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether Goveroment are aware of
the stri“turcs passed by the Union Public
Service Commission on the Dethi Municipal
Corporation for flouting the advice of the
Commission in the matter of appointments ;
and

{b) if so, the steps taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) Govcrnment are looking into the
matter,

fasat fasafuwrer:  owyea)
u'Fiafaat
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17-5-1971 & “myarey Eew
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W gevrr far & W F wgETe SgE
Fraart o ot &

Alleged Violation of Forelgn Exchange

Regulations by a Deputy Minister
of Maharashtra
2858, SHRI M. KATHAMUTHU:

Will the PRIME MINISTER be pleased to
state :

(2) whether the Foreign Exchange En-
forcement Directorate had issued a show
cause notice to Shri V. B. Hiray, Deputy
Minister of Agriculture and Urban Develop-
ment in Maharashira for contravening the
provisions of Forcign Exchange Regulations ;
and

(b) if so,
matter ?

the action taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL

{SHRI RAM NIWAS MIRDHA): (»)
No, Sir.

{b) The question can arise only if contre-
vention of any law is established.

Proposal to make Vasco a Free Port

2859. SHRI N, SHIVAPPA : Will the
Mmister of FOREIGN TRADE be pleased
to state :

(8) whether the Covernment of Goa
have requested the Central Government to
make Vasco a free port so that it would be
developed as a tourist spot ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FORBIGN TRADE (SHRI
A. C. GBORGE) : (a) No, Sir.

{b) Does not arise.
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Inadequate Revenve Laws and Rules for
Tribal People in Manipur

2861. SHRI N. TOMBI SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
the common people in the tribal areas of
Manipur are being exploited by the Chiefs
owing to the absence of adequate revenue
laws and rules ; and

(b) if so, the steps taken by Govern-
ment to safeguard the common people’s
interests in these areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) The Government of
Manipur have intimated that they have not
received any complaint of exploitation of
tribal people by the village chiefs,

{b) Doss not arise.
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Export Orders for Fagincering Goods from
Abroad
2863. SHRI P. GANADEBR :
SHRI S. M. KRISHNA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the Union Government are
expecting a varicty of export orders for
enginceting goods this year ;

{b) if so, whether some orders have been
reeeived and ate sull under execution |

(¢) if so, the items under execution ;
and

{d) which are the countries from where
orders have been received and orders are
cxpected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : () Export of engineering
goods have been rising over the past few
yeers. Exports during 1970-71 have been
of the order of Rs. 115 crores and for the
year 1971-72, a target of Rs. 165 crores has
becn fixed by the Engineering Export Pro-
motion Couocil,

(b) and (c). Orders are being conti-
nuously received and processed. Currently
large value and turnkey projects worth about
Rs. 150 crores for supply of Railway wagons
and coaches and equipment, plant and
machinery, transsission line towers, struc-
turals etc,, are in hand. A sample list of
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other engineering goods in demand overseas
is attached ;

{d) Orders are received from all over the

world, the largest aggregate demand being
from Asian and African countries,

Statement

1. Automobiles and Auto Parts,
2. Electric Wires and Cables.

3. Bicycles and parts.

4. M.S. Pipes, Tubes and Fittings.

5. Jute, Textile and Knitting
Machinery.

6. lron and Steel Castings (All
SOrts).

7. Hand Tools, Cutting and Small
Tools.

8. FElectric Motors, Switchgear,

Transformers etc.
9. Machine Tools.
10. Diesel Engine and Parts,
11. Batteries—Dry and Storage.

12, Office Machinery, Data Proces-
sing Machines, Typewriters etc,

13. Wire Ropes.

i4, Radios and Components.
15. Railway Track Materials.
16.  Electric fans and parts.

7.  Brass, Copper Sheets, Circule,
Rods, Rollers and Tubes.

18. Aluminium Ingots.

19 Wire Nails and other Wire
Products (Other than wire
ropes).

20. Bright steel bars and shaftings.

Co-ordination Amongst various Agencies of

Planning
2864, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of

PLANNING be pleased to state ©

{a) what precise roles are played by the
Planning Commission ; National Develop-
ment Council ; Ministry of Planning, and
the Prime Minister’s Sccretariat, in the
formulation and implementation of plans ;

{b) whether multiplicity of organisations
is causing delay, overlappihg and distrac-
tion ; and
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(c) whether Government propose to
unify the different agencies to effect better
co-ordination ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) A Statement is
l3id on the Table of the House,

{b) No, Sir.
(c¢) Does not arise.

STATEMENT

(i) Plarming Commission {Yojama Ayog)

The Planning Commission is entrusted
with the following functions :

1. Assessment of the material, capi-
tal and human resources of the
country, including technical
personnal, and formulation of
proposals for augmenting such
of these resources as are found
to be deficient.

2. Formulation of Plans for the
most effective and balanced
utilisation of the country's
Tesources.,

3. Definition of stages in which the
Plan should be carried out ona
detcrmination of priorities and
allocation of resources for com-
pletion of cach stage.

4, Determination of the nature of
the machisery necessary for the
implementation of the Plan in
all its aspects,

5.  Appraisal from time to time of
the progress achieved in the
execution of each stage of the
Plan,

6. Public Co-operation in National
Developmeant,

7. Perspective Planning,

NOTE :—The Planning Commission
(Yojana Ayog) will be concerned
broadly with technical questions
relating to planning and the
planning  organisation  itself,
The policy and details of
specific schemes  included in the
Plan are matters to be dealt
with by the Central Administra-
tive Ministries and State Govern-
ments,
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(Reference Rashtrapati Bliavan Noti-
fication No. Doc. No. CD-310/71, dated
June 17, 1971)

(i) National Development Council

The functions of the Nationa! Develop-
ment Council ate :

(i) to prescribe guidelines for the
formulation of the National
Plan, including the assessment
of resources for the Plan ;

(ii) to consider the National Plan as
formulated by the Planning
Commission ;

(iii) to consider important questions
of social and economic policy
affecting national development ;

(iv) to review the working of the
Plan from time to time and to
recommended such measures as
are necessary for achieving the
aims and targets set out in the
National plan, inciuding
measures to secure the active
participation and co-operation
of the people, improve the effi-
ciency of the admunisitrative
services, ensure the  fullest
development of the fess advanced
regions and sections of the
community and through sacri-
fice borne equally by all citizens,
build up resources for national
development,

The National Development Council will
make its recommendations (o the Central
and the State Governments and will com-
prise of the Prime Minister, all Union
Cabinet Ministers, Chief Ministers of all
States and Union Territories and the
Members of the Planning Commission.
Delhi Administration will be represented in
the Council by the Lt. Governor and the
Chief Executive Coungcillor, and the remain-
ing Union Territorics by their respective
Administrators, O:her Upion Ministries
and State Ministers may also be fnvited to
participate 1 the deliberations of the
Council,

The Council may appoint, from time to
time, suitable sub-comenittees or panels.

The Council shall meet as often as
may be necossary abd &t least twice In each
year,

The Secretary of the Planniog Com-
mission shall act as Secretary to the
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National (Deyelopment Council and the
Planning Commission shall furnish such
administrative or other assistance for the
work of the Council as may be noeded.

(Reference Government of India,
Cabinet Secretariat, Deptt. of Cabinet
Affairs Resolution No. 65/15/CF-67
dated 7th October, 1967)

(i) Ministry of Planning (Yojana
Mantralaya)
The Ministry of Planning is responsible
to Parliament in regard to the subject of
natural planning.

(Reference  Rashtrapati  Bhavan
Notification No. Doc. No. CD-310/71,
dated June 17, 1971)

(iv) Prime Minister's Secretariat
(Pradhan Mantri Sachivalaya)

The function of the Prime Minister’s
Secretarfat is to provide secretarial assis-
tance to the Prime Minister.

(Reference Government of India,
Cabinet  Secretariat,  Allocation of
Business Ruics, 1961—as amended upto
September 20, 1970).

Re-appraisal of Trade Relations with
Turkey and Iran

2865. SHR1 SAMAR GUHA : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) the exteat of trade commitments
made between India axd Turkey and also
between India and Iran and the details
in kinds and in terms of monetary involve-
ment ;

(b) whether Government propose to
make a re-appraisal of our trade relations
with these countries ; and

(c) if s0, the steps taken in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEBORGE) : (a) India does not have
any trade commitments with Turkey. There
is a Trade Arrangement with Iran regarding
Import by India of dry froits, dates, etc,,
from Iran upto a specified monetary ceil-
ing. The atrangement is reviowed from
year 40 year,

(b) and (c). India and Iran have set up
2 Joint Iado-lran Commission for Ecomo-
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mic Trade and Technical Co-operation, The
Commission has set up a number of Joint
Committees including a Committee on
Trade. The recommendations made by the
Committees are reviewed by the Indo-Iran
Joint Commission which has so far held
three meetings.

Purchase of Jute from Bangia Desh

2866. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be pleased to state :

(8) whether the attention of Govern-
ment has been drawn to a report published
in the Economic Times, Bombay, in its
issue dated the 15th April, 1971 entitled
“‘Jute traders profit™* ;

(b) whether the traders in India, having
previous contacts with East Pakistan, are
reaping sky-high margins in export quality
jute and exchange transactioos ;

(c) whether the jute growers in Jessore,
Khulna and Kushtia are being fleeced by
the traders in Bangla Desh, who buy stocks
at Rs. 12 per maund and sell them at Rs. 45
to traders in India, where the ruling price is
Rs, 81;

(d) if so, Government’s reaction there-
to; and

{¢) the steps, if any, being contemplat-
ed in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) and (¢). Government have no defi-
nite information on these points.
(d) Does not arise.

(¢) The State Trading Corporation is in
constant touch with the industry and trade
in the matter,

New Jute Markets capfured by Indis

2867. SHRI K. LAKKAPPA : Wil
the Minister of FOREIGN YRADE be
pleased to state :

(a) whether India has captured the
Pakistan International market of Jute re-
cently ;

(b) if so, the extent of jute exported as
a result thereof ;

(c) the names of countries whose jute
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xket have been captured by India;

(d) the value of foreign exchange likely
t0 be earned therefrom yearly ?

THE DEPUTY MINISTERR IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (d). Al possible
sfeps are being taken to maximise produc-
tion of export of jute goods, It is too

carly to assess the exact additional
carning.
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Representation to Minoritles lu 1.A.8.
and other Altled Services

2669. SHRI K. LAKKAPPA :
SHRI YAMUNA PRASAD
MANDAL :

Will the PRIME MINISTER be pleased
to state :

(@) whether the result declared for the
LAS. and the allied services, recently,
shows that minoriiies are not being propetly
represented ;

(b) if so, the reasons therefor ; and

(c) the steps being taken by Govern-
ment to give due representation to minori-

ties in the LA.S. and other Allied
Services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to
(). Of the vacancies to be filled in the
Indian Administrative Service and other
services on the basis of the combined com-
petitive examination held in 1970, the pres-
cribed percentage was reserved for candi-
dates who are members of the Scheduled
Castes and the Scheduled Tribes.

For filling all the vacancies so  reserved,
the Union Public Service Commission have
recommended candidates belonging to the
Scheduled Castes and Scheduled Tribes
on the basis of the results of this cxami-
nation.

No reservation has been made in favour
of any other minorities, based on religion,
language etc

Maharashtra-Mysore Boundary Dispute

2870. SHR! SHANKAR RAO
SAVANT :
SHRIT. S. LAKSHMANAN ¢

Will the Minister of HOME AFFAIRS
be pleased 1n refer to the reply given 10 Un-
starred Question No. 420 on the 26th May,
1971 and state :

{a) whether any sotution has sinse been
found to the boundary dispute between the
States of Maharashtra and Mysore |

(b) if not, the steps taken to find such
a solution ; and

(c) whather thers are &oy hitches in
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finding a solution to tho dispute and, if so,
what are thoose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (¢). The question of
finding a solution to this matter is still
under the consideration of the Govern-
ment.

Assistance for Development of
Backward Regions

2871. SHR{ SHANKARRAO SAVANT

Will the Minister of PLANNING be pleased
to state :

(a) whether Government are aware that
in several States there arve some backward
regions such as Telengana in Andhra
Pradesh and the Konkn in Maharashtra ;

(b) whether Government are tainking of

giving Central help for the development of
such regions ;

{c) if so, the nature and extent of this
help ; and

(D f not, how Government propose
to gear up development activities in such
teninng ?

THE MINISFER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA) : (a) Yes, Sir.

(b) and (¢). :

(1) The Commitiee of Chief Ministers
appointed by the ND( has cvolved
a formula for giving Central assis-
fance to State Governments for the
implementation of their develop-
ment programmes which takes into
account, among other things, the
needs of individual States which
have special problems.  After the
outlay on the development pro-
gramme of each State is fixed on
the basis of the Central assistance
to which that State is eligible
according to the objective criteria
laid down by the Chief Minister’s
Commitiee and the resources which
the State itself can make available
for the purpose, it is for the State
Government to decide what should
be the outlay for the accelerated
development of backward regions
within each State. In advising the
State Goveraments about the size
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as well as the sectoral distribution
of their outlays and at the time
of finally approving such outlays,
the Planning Commission takes due
care to ensure that the maximum
possible invest is made for develop-
ment programmes designed to
meet the needs of the backward
regions of each State.

In addition, a special pattern of
assistance has beea evolved by the
Planning Commission for selected
packward areas like border dis-
tricts and hill districts of certain
States.

Fucther, districts which are in
need of special attention in the
matter of industrial development
have been identifiei and notified
with the co-operation of the State
Governments, in pursuance of the
recommendations of the Pandey
and Wanchoo Committee Reports.
Preference is being given to these
districts in the matter of location
of industrial projects in the public
sector provided they are founa to
be feasible on techno-economic con-
siderations. The Licensing Commi-
tice also gives preferential treat-
ment to applications from the
backward regions, Ratnagiri and
Kolata districts of Konkan region
are among the districts notified
for the parpose of these beaefits.

Further, concessional finance is be.
ing provided for new industries
which may be sit up in these
backward districts, from financial
and credijt institutions in the pub-
lic sector. In addition, the Central
Government is giving an outright
subsidy amounting to 1/10th of the
fixed capital investment to ncw
unite having a total fixed invest.
ment not exceeding Rs. 50 lakhs
each, in two sclected districts in
each of 9 States identified as in-
dustrially backward and in one
selected district in each of the re-
maaining States and Union Terri-
tories. Ratnagiri district in Konkan
segion has been selected for the
purpose,

The Rural Blectrification Corpo-
ration which hag been set up re-
cently, provides finance on conces-
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sional terms to State Blectricity
Boards for rural electrification
programines in backward areas.

{6) Special programmes of large magni~

M

®

)

tude are being implemented for the
benefit of the wesker sections of
the rural population and for the
development of dry and arid areas.
Under these programmes 46 Small
Tarmers Devolopment Ageacy pro-
Jocts, 41 projects for Sub-marginal
Farmers and  Agricultural Labour
and 24 projects for Farmers in Dry
Areas have been launched by the
Government of India. Aa amount
of Rs. 100 crores has also been
provided for an integrated pro-
gramme of rural works in 54
chronically drought-affected areas.

A crash scheme for rural unem-
ployment has also been faunched
by the Government of India with
an initial provision of Rs. 50
crores.

Surveys of backward districts of
Orissa, hill and backward areas of
Punjab, primitive tribes of Madhya
Pradesh and Basti districts in Uttar
Pradesh, have been conducted. A
Study Team has carried out a sur-
vey of the development programmes
of tribal areas. A Central Team has
also studied the problems of tribal
people in Andhra Prodesh,

The Planning Commission has
offered assistance to States for pre-
paring district plans which will
tesult in identifying the problems
of backward regions and thereby
help in evolving measures for
solving their problems.

(10) A special assistance of Rs. 45 crores

is being provided to the Govern-
ment of Andhra Pradesh to enable
it to spend this amoupt during the
period ending on 33-3-1974 on the
special regional development pro-
gramme of Telengina area in
addition to the Plan outlay in that
area,s A Telengana Development
Committee and a Plan Implemen-
tation Committee have been consti-
tuted jo expedite the progress of
development programmes in Telen-
gana area including the special
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reglonal development programme
of Re. 45 crores,

(d) Docs not arise.

Effect of E.E.C. Exrention on
Indian Trade

2872. SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there is a move among the
European Economic market countries to dis-
cuss with Independent Asian countries,
particularly with India, the problems which
E.E.C. extension would brmg to them ;

(b} if s0, the reaction of Government
thereto ; and

(c) whether India has been approached
by them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. G. GEORGF) : {a) to (¢). In the
negotiations between the Luited Kingdom
and the European Economic Community,
for the former's entiy into the Community
the question of 1clations between the en-
larged Community and tne Commonsveaith
cauntries in Asia and the Far East came to
be discussed. Tt has boen agreed by the
negotiating sides that in respect of these
countries the Community would be prepared
to examine with them-—after enlargersent
and taking into account the scope of the
Generalised Preference Scheme—such pro-
blems as may arise in the trade sector, with
a view to finding sujtable solutions. In
taking this decision we were not consulted.
We have pointed out that the Generalised
Scheme of Preferences would not take care
of maay of our trade problems arising out
of the enlargement of the Community,

The matter is being pursued through
diplomatic channels.
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Cansdian Phllanthropic Organisations
taising Funds for the Improvement
of Caileuttn

2875, . SHR! BISHWANATH JHUN-
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JHUNWALA : Will the Minister of
PLANNING be pleased to state :

(a) whether some philanthropic Organi-
sations in Canada are raising funds to help
solve the problems of Calcutta as reported
in the Svatesman of Calcutta dated 22nd
May, 1971 ;

(b) if so, whether Government have
liaised with these organisations to find out
the extent of assistance that will be availa-
ble through this source ; and

() the particular purpose, if aany, for
which the fund is being raised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) The Planning
Commission s not aware of Canadian
Philanthropic Organisations raising funds
to solve the problems of Calcutta as
reported in the Statesman of the 22nd May,
1971,

(b) and (c). Do not arise.

Loading and Unloading of Iron Ore at
Nergundi Station by MM.T.C.

2876, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Gove/nment are aware that
the Minerals and Metals Trading Corpora-
tion instead of encouraging labour contract
co-operative for loading and unioading of
iron ore at Nergundi station on the South
Eastern Railway is carrying on this work
with the help of a private contractor whose
contract has already been terminated since
3ist March, 1971 ;

(b) if so, the reasons for the same ;

(t) whether the Regional Manager at
Tulsipur, Cuttack/Orissa has been repeatedly
reminded to give the work to the Iron Ore
Transport and Handling Workers Union,
Nergundi ; and

(d) if so, the reasons for not taking
any action by the Director of the Minerals
and Metals Trading Corporation at Dethi in
this regacd ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE {SHRI
A. C. GEORGE): @) to (d). The ques-
tion is about a matter felating to the
intersal Working of the Corporation. It is
the policy of Government normally to
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leave such matters to be dealt with by the
Corporations according to their own best

judgement.
Indians Killed by Pak Army

2877. SHR!I PRABODH CHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of tndian nationnls,
both military ond civil killed by Pakistanis
from 25th March to 30th May, 1971 ;

(b) the steps taken by Government to
stop such occurrences ; and

(c) whether any compensatior has becn
paid to the dependents of the deceased ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) According to the infor-
mation available at present, 49 Indian
nationals were hilled during this period.
No military personnel was killed.

{b) The Border Security Force is in
strength all along the border and is ready
to meet apy situation. Apart from stren-
gthening the border outposts and intensify-
ing patrolling of the barder by the Border
Security Force, the Armv a'so has been
alerted to the ready to throw out any
intruding Pakistami troops from Indian
soil.

(c) In all these cases, Government of
India have lodged protests with the Govern-
ment of Pakistan and have demandud
compensation from Pakistan for properly
destroyed and for injuries sustained as well
as for the families of those killed as a
result of Pakistani intrusion into andfor
shelling of Indian iervitory. Extra-ordinary
pension and other ex-gratia payments arc
being given to tne dependents of the BSKF
personnel killed in such incidents. In the
case of civilians, wherever possible, relief
is given.

Concessions for Backward Areas

2878. SHRI JYOTIRMOY BOSU :
Will the Minister of PLANNING be pleased
to state ©

(a) whether the two Pancls set up by
the Planning, Commission to cxamine
regiomal imbalances proposed that conces-
sions to backwerd areas should be offered ;

aod
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(b) it so, the action taken on the said
proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). Planning
Commission had set up two Working
Growps to recommend--(i) the Criteria for
Identification of Backward Areas, and (2)
the Fiscal and Financial Incentives for
industries in Backwatd Areas. The tecom-
mendations of these Working Groups were
considered at the meeting of the N.D.C.
Committee of State Chief Ministers held in
September 1969, The following decisions
were reached (-

(i) Concessions to be offered by
financial and credit institutions
for financing industries in back-
ward areas should be available
to selected backward areas in all
the States and Union Terri-
tories.

(ii) The criteria to be adopted for
selection of industrially back-
ward districts in the States and
Union Territories may be settled
by the Planning Commission in
consuitation with the financial
institutions and the State
Governments, in the light of the
two sets of criteria recommen-
ded by the Working Group
on ldentication of Backward
Ateas,

(iit) The Central Government may
give an outright grant or subsidy
amounting (o one-tenth of the
fixed capital investment of new
units having 2 total fixed capital
investment of not more than
Rs. 50 lakhs each in two
selected  districts each of the
9 S1ates identified as industrially
backwary by the Working
Group (viz., Andhra Pradesh,

Assam,  Bihar, Jammu and
Kashmir, Madhya  Pradesh,
Nagaland, Orissa, Rajasthan

and Uttar Pradesh) and onc
district each of the other States
and Union Territories ; schemes
aod projects for new  units
lnvolving fixed capital invest-
ment of more than Rs. 50 lakhs
may be considered on merit.
Further, the Plasning Commis-
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sion may also work out what
shouid be the unit of a district.

2. Inpursuance of theabo.c. and in
consultation with the financial institutions
regarding the criteria for the selection of
districts, proposals were invited from the
States and Union Territories for a list of
industrially backward districts of their
respective States, along with the statistical
data, for purposes of concessional finance
from the financial institutions. The States
and Union Territories were also requested
to indicate separately the names of the
districts from out of the above list for
purposes of the 10 pcr ceat outright grant
or subsidy by the Centre,

3. The districts/areas approved so far
for (a) concessional finance from the
financial institutions, and (b) for the 10%
outright grant or subsidy by the Centre, arc
listed in statements I and II laid on the
Table of the House. [Placed tn Library.
See No. LT -507/71).

4. The Industrial Development Bank
of India, the tndustrial Finance Corporation
of India and the Industrial credit and
Investment Corporation of India have
announced the terms of the concessional
finance for industries to be established in
the selected backward districts  Briefly, the
concessions include (i) lower interest rate of
7 per cent ; (i) extension of the period for
the repayment of the first instalment of the
principal amount of the loan from 3 years
ay at present to S years ; (iii) longer period
of 15-20 years for the repayment of the
loan as against 10 to 12 years normally
stipulated ; (1v) reduction of the normal
service charges by 500, ; and (v) reduction
of the margin of security by the IFCI and
the 1CICI to 30/35 per cent

S. The dctails of the scheme of 107
outright grant or subsidy by the Centre
including the procedure for disbursement,
are being finnlised by the Ministry of 1. D.

Reduction in Prices of Polyester Fibres

2879, SHRI SHYAMNANDAN
MISHRA : Will the Minister of FOREIGN
TRADE be picased to state :

(a) whether Government have taken any
action on the recommendation of the Tariff
Commission that there should be drastic
reduction in the prices of indigenous Poly-
ester fibres ; and
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(b) how does the price of imdigenous
polyester fibre compare with its price in
foreign countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : (a) The recommendations
of Tariff Commission on fair prices of
synthetic fibres and yarn are still under the
consideration of the Government.

(b) A statement is enclosed.
Statement
Price of polyester fibre of M/s. Chemi-

cals and Fibres India Limited in rupees
per kg. effective from 1-3-1970 is as under :

Above 2 2 Denier

Denier and
below
Rate per kg. net ex-
factory 25.08 25.08
Less : Price reduction
being amount
absorbed by
CAFI on
account of
excise duty 4.50 4.50
Revised Price  20.58 20.58
Estimated excise duty
on polymer 1.90 190
Excise duty on fibre
and surcharge of
33-1/39, thercon 28.00 33.33
Total price (includ-
ing excise duty) 50.48 55.81

The above prices are exclusive of Tex-
tile Committee fee, sales tax, octroi, trans-
port charges.

Information on price of polyester fibre
in foreign countries is not available. How-
ever, prices of polyester fibre of foreign
countries offered in India as available are
given below :

() ICI polyester fibre price in
UX. for 3 Denier and 15
Denier is currently quoted at
40 pence per pound or 36.7 new
penny per kg. Japan polyester
fibre offered in Tndia is quoted
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at 36 to 37 pence per pound and
of West Germany 38 pence,

{i) 8.T.C. bave informed that c.i.f.
price of polyester fibre as quoted
by foreign suppliers varies bet-
ween 36 and 37 pence per pound
which in terms of rupees per
kg. works out to around Ras. 6.
To this the following may be

added
Rs.
Counter vailing duty 6.00
Customs duty 33.33
Handling charges 1,00
Total

40 33
Thus the landed cost of imperted polye-

ster fibre would come to about Rs, 46 for 2
Deniet and above.

Todo-Indonesia Joint Industria) Vestures
with U.S. kelp

2880. SHRI P. GANGADESB :
SHRI NIHAR LASKAR :

Will the Minister of FOREIGN TRADE
be pleased to state :

(8) whether India and Indonesis are
holding talks to set up jomt industrial
ventures with U.S assistance :

(b} if so, the outcome of the talks :
and

(c) the fields in which the joint ventures
are to be taken up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
A. C. GEORGE;} : (a) No, Sir.

() and (). The quesiion does not
arise.

Fixation of Price of T. V. Sets
2881, SHRI P. GANGADER :
SHRY NIHAR LASKAR :

Will the PRIME MINISTER be pleased
fo state :

(8} whether Goverament have decided
to fix the price limit of T, v, Set ; and

) il 8o, whether Government  also
Propese to give any financial assistance ‘o
the manufacturers of T. V. sets for the rapid
progress of this industry 2
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.PANT): (a) and (b). There is no
proposal at present under consideration of
Government : (i) to fix the price limit of
T.V. Sets ; (i) of giving special Snancial
assistance to the manufacturers of T. V, sets.
Indigeoous manufacturers have at present
priced T.V. scts of 23” and 19" screen sizts at
Rs. 1900 and Rs. 1700 respectively, exclusive
of all taxes. Government are contemplat-
ing the followiog important scts which are
likely to result in the lowering of the prices
of T.V sets :

(i) gradual reduction in the prices of
electronic components by setting up
large volume production ; com-
ponents account for 2 substantial
portion of the cost of television
sets ;

(ii) larger quantity production of tele-
vision sets in each unit ; and

(iii) production of transistorised tele-
vision sets with small screens of
sizes 12° to 16",

Crlsis in Handloom Industry in Kersia

2882, SHRI M. K. KRISHNAN : Wwill
the Minister of FOREIGN TRADE be
pleased to staie :

(a) whether the attention of Govern-
ment has been deawn to the serious Crisis
the handloom industry s facing in Kerala
and the large scale closure of handioom
factories 3

(b) the estimated number of handicom
workers who have been rendered jobless duc
to the closure of handloom factories ;

{c) whether any steps have been taken
by Government to reopen the handloom
factories and revitalise this industsy ; aad

(d) if s0, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) . (n) to (d). A number of
camplaints bad been recsived, about the
rise in prices of cotton yarn repulting in
difficulties to the consumers in the decent-
ralised sector, viz. handloom, poymlooms
etc from the variows paris of the country,
including Kerala State, 'rh:u Wl u;:;’uz
no shortage of supplies of cotton
such. Ths momeﬁf mafaly refated to the
increase in prices.
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2. This might bave resulted in closure
of a few handloom factories in Kerala and
other States. Exact details in this regard
are not available. However, thore are no
reports regarding large scale closure of hand-
loom factories.

3. With a view to bringing down the
prices of cotton yarn and making its supplies
available to the decentralised sector at
reasonable rates, Government of India have
taken the following steps :

(i) To augment the supply of cotton,
with a view to meeting the short-
fall in domestic production, import
of additional fcreign cotton and
staple fibe in substantial quantitics
has been armranged. In addition,
various measures have been taken
to regulate more stringently stocks,
credit control and other trading
facilities.

(1i) In order to assist the cotton hand-
foom, powcrioom and hosiery
sectors, 8 pool of cotton carded
yarn has b on created. Supplies
from the pool are made through
the Directors of Industries/Hand-
looms in the State concerned.

Thefts Committed in Flats in Janakpui.
Pankha Road, Delhi

2883. SHRI NATHU RAM AHIR-
WAR : Will the Minister of HOME
AFFAIRS bo pleased to state ;

(8) whethee Government are aware that
a number of thefts have recently been
committed in the flats in Janak Puri, Pankha
Road, New Dethi ;

(b} whether the main reason of the
operation of anti-social element in that area
is that there is no Police Station within a
radius of 3 to 4 miles ;

(¢) whether the residents of the arcea
consider themaetves unsafe because of laghipf
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any arrangement for the Police post in that
area ; and

(d) if so, whether a Police Post is pro-
posed to be opened there shortly and, if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (8) Twenty cases of theft
were reported during the period from 1st
May 1970 to 30th April 1971.

(b) to (d). This colony is situated at
distance of about two miles from Police
Station Tilak Nagar. Day and night patroli-
ing is being done in the area by the Delhi
Police. It is a recently established colony
and is yet to be fully developed, The
question of establishing a police post in the
area is under consideration.

Increase In price of woollen goods

2884, SHRI N. S. BIST: Will the
Minister of FOREIGN TRADE be pleased
1o state :

(a) whether price of woollen goods
continue to register sharp rise every year ;

(b) if so, the rise in price thereof during
the last three years and the reasons therefor
and

(c) the steps taken by Government to
bring down the price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : () and (b). In line with
the general trend of rise in prices, there has
been some rise in the price of woollen goods.
A statement giving the information is laid
on the Table of the House.

(¢) To arrest further rise of prices
Government have released a larger amount of
foreign exchange for import of raw material
and steps are being taken for the modernisa-
tion and expansion of the woollen industry
and creation of addition combing capacity.

SFATEMENT

Statement showing the rise in price Index of woollen goods since 1968
Index Number of wholesale price base :

1961-62-100.
o 1968 1969 1970 1971 %Increase
All comme ditios 165.3 1687  I79.2 182.1 10.8
Raw Wool 96.7 1014 1078 1055 9.1
Woollen manufectures  160.0 1673 1808 183.2 14.1
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Grant of Licence to Philips India Ltd.
for Manufacture of T, V. Receivers

28385. SHRI INDRAJNT GUPTA :
Will the PRIME MINISTER be pleased to
state :

{a) whether Government have decided
to grant a licence to Philips India Limited
for the manufacture of TV receivers ;

(b) whether indigenous technical know-
how with regard to T. V. reccivers had been
adequately developed at the Pilani Research
Institute, Bharat Electronics Limited and the
Physical Research Laboratory, Ahmedabad ;

{c) if so, the considerations for allowing
foreign companies to manufacture T. V.
receivers in Imdia with their imported
technology ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) and (c). To meet the
requirements of TV receivers in the Fourth
Plan period, applications were invited from
all categories of manufactures ; these are
under consideration and a decision will be
taken in accordance with the current indus-
trial policy and other relevant factors. No
decision has been taken by Government to
grant a licence to M/s, Philips India Ltd. for
the manufacture of TV Sets,

(b) TV sets manufactured on the basis
of technical krow-how devetoped by Central
Electrical Engineering Research [Institute,
Pilani arc already in the market. Reports
have been rectived to the cffect that certain
individuals, laboratories and underiakings
have also developed TV sets.,

Taking over of Bengal Fine Spinning
and Weaving Mills, Konnagar

(West Beag:l)
2886. SHRI B. K. MODAK : Will
the Minister of FORLIGN TRADE be

pleased to state :

(a) whether Government have received
tte Investigation Committee's report regard-
ing the proposat to take over the Bengal Fine
Spinning and Weaving Mills, Konnagar,
West Bengal by the Textile Corporation of
India :

(b) if so, the maim (features thereof
and

(¢) the reaction of Government thereto

JUNE 23, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). The Investi-
gation Committee which was appointed,
under the Industries (Development and
Regulation) Act, 1951, to enquire into the
affairs of Bengal Fine Spinning and Weav-
ing Mills Ltd., Konnagar, has submitted its
reports and it is being examined, in consul-
tation with the State Government, etc.
The report is of a confidential nature and,
as such, it would not be in the publie interest
to disclose its contents.

Closure of Bangodaya Cotton Mills,
West Bengal

2887, SHRI MANORANJAN HAZRA:
Will the Minister of FORFIGN TRADE be
pleased to state :

(a) whether the attention of Covern-
ment has been drawn to the closure of the
Bangodaya Cotton Mills, Panihat, 24
Parganas District, West Beagal ;

{b) if so, the reaction of Government
thereto

(¢) whether Government propose to
appoint an enquiry commitice to enquire
into its closure ; and

(d) if 50, when it will be appointed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR]
A. C. GEORGE): (a)to (d). The mill
which c¢losed down on 9471, due to
financial difficulties, has restarted working
with effect from 12.5.71,
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Pending Cases agalnst Landless Tribals
and Scheduled Castes In various

Courts in Tripura

2889, SHRI BIREN DUTTA: Will
the Minister of HOME AFFAIRS be pleas-
ed to state ;

(a) whether a large number of Police
cases against landiess Tribal people and
landlcss Scheduled Castes people are pend-
ing in various courts in Tripura from 1962
to March 1971 ;

(b) whether the Lt. Governor of Tripura
gave assutance that the cases will be with-
drawn ; and

(c) if o, the further action taken in
the matier ?

THF MINISTFR OF STATE IN THE
MINISTRY OF HOMLE  AFFAIRS
(SHRI K. C. PANT)* (a) to (c). The
Government of Tripura have intimated that
the requisite information is being collected,
It will be placed on the Table of the House
when received.

Coordinating Committee for Development
of Eastern States

2890. SHRI BIREN DUTTA :
SHRI M. M. JOSEFPH :
SHRI DEVINDER SINGH

GARCHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any scheme to form Co-
ordinating Committee for the development
of Tripura, Manipur and Meghalaya arcas
has been accepted by the Government of
India ;

(® if so, the composition and terms of
reference of the Committee ;

(c) wheter it will come into existence
before the Statchood Bill for Tripura and
Manipur is introduced ; and

(d) if 5o, the reason therec” ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (d). In the context
of granting Statehood to Manipur, Tripure
and Meghalaya, Government are considering
the question of having a coordinating agency
for the entire North-Eastern region. The
details are being worked out. At this stage
it is not possible to indicate the precise
nature of the legislation for this purpose.
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Collection of Cess on Tea ln Nilgiri
District

7892. SHRI! J. M. GOWDER : Will
the Minister of FOREIGN TRADE be
pleased to state :

(8) the amount of Cess on Tea collected
from the Nilgir District in Tamil Nadu in
the past three ycars ;

(b) the manner in which the cess
collected has been utilised ;

(c) whether any procedure has been
drawn for the utilisation of the proceeds of
the cess in the arens of collections and for
the benefit of the indusiry in general and
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for the welfare of the labour in particular ;
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) The amount of
cess collected from the Nilgiri district in
Tamil Nadu is given below :

1968-69 Rs. 12,24,566
1969-70 Rs. 13,72,713
1970-71 Rs. 13,84,752

(b) Cess on Tea is collected by Central
Excise Department and proceeds thercof
are credited to consolidated Fund of India
after deducting collection charges at the
rate of half per cent. Thereafter Central
Government releases such sums of money
as it thinks fit with a view to enabling Tea
Board to meet expenses incurted by them
for carrying out functions enumerated in
the Tea Act.

(c) and (d). In keeping with functions
of the Board as enumerated in the Tea Act
procedures have been laid down in the Tea
Rules 1954 for submission of Budget Esti-
mates under various stipulated heads of
expenditure like tea development, promotion
of tea in India and abroad, research, labour
welfare etc. Funds are allocated on the
basis of the overall needs of the Tea Board
in relation to priority of different aspects
of tea industry requiring immediate atten-
tion including labour welfare measures not
covered by Plantation Labour Act.

New Building for P. and T. Head Office
at Irinijalakkuda (Kerala)

2893, SHRI M. K. KRISHNAN : Will
the Minister of COMMUNICATIONS be
pleased to state :

@ whether Government are aware of
the acute lack of space in the present Posts
and Telegraphs Head Office Irinijalakkuda,
Kerala ;

(b) whether a plan for construction of
new building was finalised by the Ceni-al
Architect years back ; and

(c) the reasons for delay in the con-

stiuction of new building ?
THE MINISTER OF COMMUNI-

CATIONS (SHRI H.N. BAHUGUNA):
@ Yes. A portion of the post office has
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therefore been shifted to a nearby building
which was taken on rent in 1969 in an
attempt to solve this problem. The present
shortage is about 1100 sq ft.

(b) Only a rovgh layout plan showing
the proposed extension of the building on
the site has teen received from the Archi-
tect in Janvary, 1970 by the Postmaster
General, Trivandrum. Detailed plans and
preliminary drawings are still under pre-
paration,

(¢) The delay is due to several projects
having to be attended to at the same time.
This project has, however, been given a
higher priority and is beinz expedited.

Export of Agar from Manipur

2894, SHRI N. TOMBI SINGH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the amount of foreign exchange
earned annually from the salc of Manipur
Agar to foreign countries ;

(b) the countries buying Agar from
Marnipur ; and

(c) the agencies appointed for such
trade ? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). State-wise
Export Statistics are not maintained.

Song and Drama Division Unit
Imphal

2895. SHRI N. TOMBI SINGH : will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Imphal Unit of the
Song and Drama Division of the Iafore
mation and Broadcasting Ministry has been
equipped with a full-fledged Drama Troupe ;

(b) if so, since when and the stiength
and paraphernalia thereof ; and

(c) if not, when such a troupe is likely
to be iniroduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (@) to (c). The Imphal Unit of
Song and Drama Division is established
under Border Publicity Scheme which gives
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performagees in local dialects and local art
forms. Due to0 the geographical situation
of the area, they have to travemse difficult
terrain and to perform in small pockeis of
population dispersed in these arcas. Six
more similar units are established under the
same scheme. This sort of units are more
suitable for these areas. There is no pro-
poral to convert them into full-fiedged
teams,

Security of Service for Artistes of
Song and Drema Division

2896. SHRT N. TOMBI SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have provided
security of service to the various categories
of artistes employed by the Song and Drama
Division of the Information and Broad-
casting Ministry ; and

(b) if so, what are those ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARAM BIR
SINHA) - (a) and (b). The staff artistes
in Song and Drama Division, other
than those engaged for special short
duration assignments, are employed on
ntracts which  are renewcd from time
to time, subject to their maintaining physi-
cal fitness, performing efficiency and good
conduct. No contract is terminated unless
the case is examined by a screening Commi-
ttee and orders passed by the competent
authorily on the findings/reccommendations
of that Committee. The following in-
structions have been issued in this connec-
tion :

(I) No contract will be terminated
without passing written orders on
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the written findings/recommen-
dations of the Screening Commi-
ttee.

(2) The findings of Screening Commi-
ttee will indicate specific reasons
while recommending renewal/termi-
nation of contracts.

(3) The Director will agree or disagree
in writing to the findings of the
Screening Committee.

(4) After the Director’s orders are ob-
tained and if it is agreed that the
contract requires termination, the
usua! procedure of giving prescrib-
ed prior notice will be observed.

Stiactaral Reforms in District Administration
of Tripura

2897. SHRI N. TOMBI SINGH : Will
the Minister of HOME AFFAIRS be
pleased 1o state :

(8) the structural reforms introduced in
respect of the District Administration after
the division of Tripura into five districts ;

(b) whether reforms were introduced
on the recommendations of the Commis-
sion or Committee appointed for the pur-
pose ;

(c) if so, the composition of such Com-
miitee or Commission, its terms of reference
and findings ; and

(d) if the reply to part (b) above be in
the negative the basis for the introduction
of reforms ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) The Union territory of
Tripura was divided into three districts with
cffect from 1-9-1970 as under :

O e e ¢ —

Name of the Sub-Division Headquarters of No. of No. of
District the District Circles Tehsils
1 T ) ! 5
1. West Tripura I. Khowai Agartala 6 L
District 2.  Sada
3. Sonamura
2 Noith Tripura 1. Dharmanagar  Agartala 5 48
District 2. Kailasahar (Temporary, pend-
3. Kamalpur ing construction of

permanent

Head-

quarters in Kumar-
ghat)
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1 ) 2 4 5
3. South Tripura 1. Udaipur Agartala 6 50
District 2. Belonia (Temporary, pend-
3. Amarpur ing construction of
4. Sabroom permanent Head-
quarters in  Udai-
pur).
(b) No, Sir. commemorate celebrated events and indivi-

{¢) Does not arise.

(d) The reorganisation was effccted
keeping in view the following considera-
tions :

(1) to ensure a direct and integrated
approach in the planning and
speedy cxecution of development
programmes in the border areas ;

(2) to tackle more adequately the law

and order problems, particularly in
the remote localities ; and

(3) to help better collection of land
roevenue and maintenance of land
records.

Radio Station at Trichur

2898. SHRI C. JANARDHANAN :
SHRI A. K. GOPALAN .

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

{a) whether Government have received
any memorandum to raise the existing Radio
Station at Trichur to an independent Radio
Station; and

(b) if so, the reaction of Govemment
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir.

(b) Work on establishment of permanent
studios and improvement of studio facitities
is under way.

Commemorative Stamps

2899. SHRI C. JANARDHANAN : Wili
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of Postal Stamps publi-
shed so far from 1969 to March 1971 to

duals; and

(b) whether Government are considering
to publish stamps in memory of heroic
R. 1. N. Mutiny of 1946 ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : ta) 55

'(b) The proposal was examined by the
Philatelic Advisory Committee altached to
the P& T Depit. but the Commitiee did
not recommend the acceptance of the pro-
posal.

Rompur Automatic Telephone Exchange

2900. SHRI ZULFIQUAR ALI KHAN -
SHRI RUDRA PRATAP SINGH:

Wil the Munister of COMMUNICA-
TIONS be pleased to state :

(a) whether he has received any com-
plaints regarding technical defects in the
Rampur Automatic Telephone Exchange in
Littar Pradesh;

(b) if so, the action taken thereon; and

{t) how much time it will take 10 remove
all defects ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N BAHUGUNA : (3) Yes
Sir.

(b) The exchange equipment has been
overhauled under direct supervision of an
officer and faulty components of the equip-
ment have been repaired.  Action has also
been taken for preventive maintenance of
subscribers’ offices to reduce the number of
interruptions.

{c) 1t will take somo time lo rectify some
of the defects due to non-availability of
spare parts, Efforts are being made to
arrange the supply of the required spare
parts as early as possible,
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Foreign Misslonaries in India
ll
2901. SHRI BRIJRAJ BINGH-KOTAH :
Will the Minister of HOMB AFFAIRS be
pleased to state :

(a) the number of foreign missionaries
working in India, State-wise;

{b) the number of persons converted by
these missionaries during the last three years;
and

(c) the number of missionaries who were
asked to leave certain areas and who have
come again (o start thelr work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) A statement showing,
State-wise, the number of registered foreign
(Including Commonwealth) missionaries in
India is piaced on the Table of the House.

(b) Except the Madhya Pradesh Dharma
Swatantrya Adhiniyam, 1968, which came
into force on the 20th October, 1968, there
1s no law for intimation or registration of
conversions from one religion to another.
The information asked for js, therefore, not
available,

(c) Foreign missionaries who are asked
10 leave an area are not normally allowed
to return to work in the same area.

Statement

Regutered Foreign Missionacies present
n India.

Number Comm;;r
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"

1 z

3 4

10. Maharashtra 433 43
11. Mysore 308 193 @
12. Nagsaland 4 -@
13. Orissa 90 54 @
14. Punjab 62 58 ¢«
15 Rajasthan 20 18@
16, Tamil Nadu 497 366 @
17. Uttar Pradesh 264 198 @
18. West Bengal 205 286 @
19. Andaman & Nico-

bar Islands — —
20. Chandigarh - -
21. Dadra & Nagar

Haveli — —
22, Delni 55 %@
23, Goa. Daman &

Diu 27 21
24, L. M. & ALS. — —
25. Manipur — —
26. Pondicherry 10 1@
27. Tripura - 18@

* Ason 1-1-70
@ As on 1-1-71

Sl No. State
other than wealith
Common- Missiona-
wealth ries
Missiona-
ries.
1 T T3 4
1 Andbra Pradesh 263 115 @
2. Assam 136 73 ¢
3. Bihar 128 179
4. Gujarat 167 16 @
5. Haryana 4 2@
6. Himachat
Pradesh 6 9 @
7. Jammu & Kashmir 9 36 @
8. Kerala 150 5@
5. Madhys Pradesh 184 83"

Activities of Foreign Missionaries

2902, SHRI BRIJRAJ SINGH-KOTAH:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a feeling among
public against  increasing  proselytizing
activities of forcign missonaries in the
country ;

(b) whether in Bombay some mission.
aries are attempting to bring about
conversions on a ‘Commission Basis® ; and

(c) if so, the nature of tourist visas and
privileges granted to them by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). No reports have
been received to show that there is increase
in the proselytizing activities of foreign
missionaries or that some missionaries in
Bombay are attempting to bring about
conversions on & ‘Commission Basis’,

(c) Foreign missionaries who come to
India for tourism ace, like other foreigners,
granted tourist visas valid for thres months
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stay, extendable to six months, They are
not expected to engage in apy business or
to under take any work paid or umpaid,

while in ndia. No special privileges are

accorded to them.

Committee on Centre-State Relations
set up by Tamil Nadu Government

2903, SHRI MUHAMMCUD SHERIFF :
SHRI N, SHIVAPPA :
SHRI BISHWANATH
JHUNJHUNWALA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(8) whether the Centre-State Relations
Committee set up by the Tamil Nadu
Government had given its recommendation
for some constitutional amendments that
would invest the States with inereased
power in matters of planning, finances,
taxation and judiciary ; and

(b) if so, the main points thereof and
the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOML AFFAIRS (SHRI
K. C.PANT): (a) and (b). CGovernment
have seen press reporis  in thiv  regard,
Government have, however, not received
a copy of the repor: for the Government of
‘Tamil Nadu, 3o far., Questions relating to
Centre-State relations have heen studied in
depth by the Administratise Reforms Com-
mission and the Study Tesm appointed by
the Commission. The Administrative Re-
forms Commission have come to the
conclusion that ‘‘the pr.ovisions of the
Constitution governing Centre-State rela-
tions are adequate for the purpasc of
mecting any situation or resolving any
problem that may arise in this field”. The
recommendations  of the  Admipistrative
Reforms Commission o2  Centre-State
relationships are under exaunination.

All Indin Rudio Station in Kanpur

294, SHRLS. M, BANERJEE : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to s.ate :

(a) whe.her All lndia Radio Siation in
Kanpur is only meant to relav Vividh
Bharati Prograinme ; and

tb) if o, the rsason for not converting
it into a regutar Rroudeay i1g Station ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) Yes, Sir. .

{b) This area is very weil served by
the station at Lucknow,

Setting up of an Electronic Commission

2905, SHRI INDRAJIT GUPTA : Will
the PRIME MINISTER be pleased to state :

(8) whether the Electronics Commission
visualised in the President’'s Address last
March has been set up ;

(b) whether its members have been
appointed ;

(¢} if so, their names and other details ;
and

(d) what programme of research and
development is going to be taken up by
the Commission in the first instance 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes.

{b) and (c). Prof. M. G. K. Menon is
the Chairman of the Flecironics Commise
sion and Secretary to the Government of
India in the {department of Electronics.
The following have been nominated as
members of the Electronicy Commission -

. Shri T. Swaminathan,
Cubinet Secretary,

2. Shri B. 0. Pande,
Secretary to the Government of India,
Ministry of Finance.

3. Shri A. S. Rao,
Managing Director,
Electronics Corporation of India Ltd,
Hyderabad.

4. Shri M. S. Pathak,
Chairman and Managing Director,
Engineers (India) Ltd,
New Delhi.

Members of the Commission witl hold
office for a perind of two years,

(d) The Electronics Commission will
not itself carry out research and develop-
ment work. In this regard the fmportant
task before it is of cnsuring that Rand D
of the appropriate type is carried out in the
country and full sppport, financial and
otherwise made availgble for this, The



8s Wrirten Answers ASADHA 2,
Elestronics Commission plans to identify
specific areas where massivv Rand D

efforts should be carried out.

Production of Documentary Films at
Calcutta Studlos

2906, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister INFORMATION
AND BROADCASTING be pleased to state:

(2) why the Documentary Films of the
Central Government are not being produced
from the Cajcutta studios ; and

{b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Some documentary films of
Films Division arc assigned to film
producers of Calcutta.

(b) Does not arise.

Obscene Posters and Films

2907. SHRI PRIYA RANIJAN DAS
MUNSI : Will the Minister of INFORMA-
. TION AND BROADCASTING be pleased
10 state the specific suggestions or plans of
his Ministry for the Film Censors Board in
regard 10 obscene posters and films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : Exhibition of obscene films is
prohibited under the Cinematograph Act,
1982. Censorship of posters fafls outside the
purview of this Act. State Government and
municipal authoritics have, however, ample
powers to take action agiinst obscene film
posters under Scction 292 of the Indian
Penal Code and other local laws. The
attention of all State Governments and
Governments of Union Territories has been
drawn to this matier with a request to keep
a strict watch on display of obscenc film
Posters.

Constitution of Flim Development Board

2908, SHRI PRIYA RANJAN DAS
MUNS] ; Wil the of INFORMA-
TION AND BROADCASTING be pleased
to state ; -

(a) whether s Film Development Board
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is proposed to be formed for the general
development of Bengali, Tamil, Assames,
Oriya and Hindi films ; and

(b) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). Central Govemn-
ment are not aware of any proposal to
set up a Film Development Board for
general  development of Bengali, Tamil,
Assamese, Oriya and Hindi films. West
Bengal Government had, however, appointed
a State Film Consultative Committee in
June, 1969. The Committee had recom-
mended, interalia, the setting up of a
statutory Film Development Board for
improving film industry in the State. This
recommendation is presently under consi-
deration of West Bengal Government.

Utilization of Atomic Energy for Human
Welfare

2909. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) whether Government ha‘ve any plan
to utilise atomic energy for human welfare ;
and

(b) if so,
plan ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) Yes,
Sir. Details are available in the document
entitled “‘Atomic Energy and Space
Research—A Profile for the decade 1970-80"
copies of which are available in the Parlia-
ment Library.

(b) The plan for the current decade
envisages the addition of 2300 MWe of
electric power from atomic power stations
under construction and to be established in
various parts of the country.

The plan for the utilization of radio-
isotopes and radiations in the field of agri
culture and industry envisages the setting
up of irradiators for (a) grain disinfestatio n
(b) treatment of food items such as onions,

fish, etc., for extending their she If
life o) sterilisation of medical products, and

the main features of the
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(d) industrial applications such as manufac-
ture of wond/plastic products. In the field
of medicine, it is planned to establisha
number of Radiation Medicine Centres and
small Isotope Laboratories in different parts
of the country for extending the benefits of
nuclear medicine to as wide a cross-section
of the population as possible.

Expenses on Bhabha Atomic Research
Centre

2910. SHRI PRIYA RANJAN DAS
MUNSI : Wiil the Minister of ATOMIC
ENERGY be pleased to state :

(a) the actual expenses on the Bhabha
Atomic Research Centre ; and

(b) what are the provisions as regards
allocation of seats in the said Centre to the
States of Indis ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIARS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) The
actual expenses on the running of the
Bhabha Atomic Research Centre for the
year 1970-71 amounted to Rs. 11.83 crores.

(b) The Bhabha Atomic Research
Centre is the nauonal centre fur research
and development in the fieid of aiomic
energy. Recruitment to the various posts
in the Centre is made on an aill-India basis.
The question of allocation of seats does not,
therefore, arise,

Rales Governing Recruitment of Munsiffs
and Semiority of Mysore Covernment
Employees

2912, SHRI TEJA SINGH SWATAN-
TRA : Will the PRIME MINISTER be
pleased to state ;

(a) whether there are uny rules govern-
ing the recruiiment of Munsiffs and the
seniority of Government servams in Mysore;
and

(b) if so0, whether the copies of these
rules would be laid on the Table of the
~House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
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(b). The requisite jaformation has been
called for from the Government of Mysore
and will be placed on the Table of the
House as carly as possible.

Suspension of Employees in Mysore

2913. SHRI TEJA SINGH SWATAN-
TRA : Will the PRIME MINISTER be
pleased to state :

(a) the number of Government em-
ployees in the Mysore State placod under
suspension in 1965 for violation of Rule (5)
of the Conduct Rules at Mysore State
Employees ;

(b) whether the said Rule (5) was
cballanged in the Mysore High Court and
later Goveroment appealed in the Supreme
Court ;

(¢) what were the main points of judge-
ments of the two courts ; and

(d) the steps taken by Government in
the light of those judgements ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMLNT O PERSONEL
(SHRI RAM NIWAS MIRDHA}: {a) to
(d). The information is being collected
from the Government of Mysore and will be
placed on the Table of thc House when
received

Reconstitution of Programme Advisory
Committees of A.LR.

2914. SHRI MUHAMMED SHERIFF:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have decided
to reconstitute the Programme Advisory
Committees attached to All India Radio
Stations in the country ; rad

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir,

(b) To make them more represntative
of the various interesis to be reflected
in the programmies broadcast from All India
Radio.
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Test Breeder Reactor

2015. SHRI SAMAR GUHA : will
the Minister of ATOMIC ENERGY be
pleased to state :

{8) whether the Atomic Energy Com-
mission has succeeded in makting Test
Breeder Reactor ;

{b) if so, the particulars thereof ;

(c) whether such reactor will facilitate
sccumulation of further amount of fission-
able materials ;

() whether, for applying nuclear energy
for engineering purposes, the Atomic Energy
Commission has drawn out any plan for
nuclear blast test ; and

(¢) if not, the rcasons therefore ?

THF PRIME MINISTER, MINISTER
OF ATOMIC ENFRGY, MINISTER OF
HOMF AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) (a)
Detailed designing of the fast breeder test
reactor, in coliaboration with France, is
nearing completion. Construction is expected
to commence before the end of the year.

(b) The reactor will be fuclled with
plutonium and uranium and will have molten
sodium as coolant. It will have a nominal
thermal power output of 42.5 MWe. A turbo
generator using high pressure stesm  will
provide clectrical energy,

{¢) The reactor will produce fresh fission-
able material, but becausc of its small size it

will not produce more than what it con-
sumes.

(d) and (c). Thc Atomic Energy Com-
mission is currently studying the situation
under which peaceful nuclear explosions
carried out underground can be of economic
benefit to India without causing environ-
mental hazards,

Admission of Bullet Infured Persons
in Indian Hospital who crossed
foto India

2- 16, SHRI SAMAR GUHA : Will the

Mmister of HOME AFFAIRS be pleased
to state *

(») whether the bullet injured persons
vho crossed into India bave been admitted
into Indiun Hospitals of Esstern States ;

1893 (S4KA)

{b) the number of such wounded per-
song admi‘ted in hospitals and how many
of them died in hospitals ;

(c) the number of women and children
among such patients ; and

(d) how many of these patients belong
to political parties ? -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (d). According to
the information received from Tripura
Government, 468 East Bengal refugees hav-
ing bullet injurics were admitted to the
hospitals us indoor patients. Among them
were 96 women and children. Out of 468
refugees, 31 died in the hospitals, No in-
jured refugees have been treated in Mani-
pur hospitals.

Information from the State Govern-
ments of West Bengal, Meghalaya and
Assam is awailed.
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Upgradation of Sub-Post Offices in
Cooch-Behar (West Bengal)

2917. SHRI B.K. DASCHOWDHURY :
Will the Minister of COMMUNICATIONS
be pleased {o state :

(a) whether requests from local people
of Sitai in the District of Cooch-Behar,
West Benga! to upgrade the Extra Depart-
mental Post Office to a Sub-Post Office
has remained pending for the last three
years |

(b) if so, the reasons therefor aad how
soon the said Post Office will be upgraded ;
and

(c) the number of such requests from
the District of Cooch-Behar pending before
the Department and the reaction of Govern~
ment thereto ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) and (b), Repuest for upgradation of
Setaihat extra departmental branch Post
Office to a departmental sub-office was
earlier examined in 1953, 1958, 1961 and
1963 but euch time it was found that the
upgradation was not justified. Request for
upgradation was again received in may,
1963 and September, 1970 but on these two
occasions also upgredatidcn was not found
justified. The office will huvemkforonly
3 hours and 21 minutes as agaimnst the mini-
mum of 5 hours, Postmaster General,
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Calentta has been ssked to examine if the
office can be upgraded to an extra depart-
mental sub-office.

(c) There are four requests for the
opening of extra departmenta) branch offices
and one request for the opening of a dopart-
mental town sub-office which are being
examined by the Department, Postmaster
Generaf, Calcutta has been asked to ex-
pedite examination of these proposals.

Broadcasthlg Station “Kurseong™ at
Biligurd

4

2918, SHRY B.K. DASCHOWDHURY:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Broadcasting Station
known a8 ‘‘Kurseong” in Siliguri in the
werkest Station in India ;

(b) whether the service rendered by
this Slation frequantly goes out of order ;

o) Whither tde is any Advisory Body
attaghed b that Sttion ; and

(@) if s0, the ‘griteria for membership
of that Advisory and the names of the
existing mesitbers 2 |

THE DEPUTY MINISTER IN THE

MINISTEY OF INFORMATION AND
BRI G {$HRI DHARAM BIR

SINVIA} : () to (c). No. Sir.
(d) Does not atise.
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Automatic Telephone Exchange at Kotah

2921. SHRI BRIJRAJ SINOH-KOTAH:
Will the Miaister of COMMUNICATIONS
be pleased to state when Government pro-
pose o install an automatic Telephone Ex-
change at Kotah ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA):
Installation to automatic exchange has al-
ready been planned for Kotah, According
to present assessment it is hoped it will
be possible to commission the exchange by
11576,

Pant for Soparnting limenite Fraction
" from-Moouzite Sands for Extraction
of Titaninm Metal
“ % SHRI DEV!NDE? sm.gfé
AR ¢ Wit the Minister of ATO
‘ENERGY be pleased 10 state : ‘
{8) whether the Geologists of the Atomic
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Energy Commission have established the
existence of precions monazite sands in the
eastoodst stretching from the mouth of
river Mahanadi right upto Southern tip of
Lake Chilka ;

{b) whether the Atomic Energy Com-
mission is to set up a plant Ia which ilme-
nite fraction will be separated from mona-
zite sands and thon concentrated to consti-
tute the source for the extraction of titasium
metal ; and

(¢) if so, how long it will take to set
up the Plant ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOMI AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) Sur-
veys carricd by Atomig Minerals Division
of the Department of Atomic Energy along
1he Purt Coast, Lave received low monazite
content in beach sands.

tb) Indian Pare Farths Ltd. (IRE), a
public sector undertaking of the Depariment
of Atomic Energy, is currently exaunaing
the possthility of separating ilmenite from
the mineral sands along the Chhattrapur
coast of (lamjam District in Orissa  The
Compuny 15 alko explonmg the possibility
of preparing twunium sponge from ifme.
nte

{c) A decision to procetd with the new
schenks must await completion of the
prchmunary studies currently in progress.

Farm Broadcast over A.LR.

2923, SHRI BISHWANATH JHUN.
JHUNWALA : Will the Minister of IN-
FORMATION AND BROADCASTING be
pleased to state i

(a) whether in their Farm Broadcasts,
the A.L.R. commentators give specifiv advice
o the farmers in 1he respective State about
the timing for sowing of crops, nature of
fertiliser 10 be used and abvut the avail-
ubility of the same :

{b) if not, whether Gcvernment propose
to make these broadcasts more purpeseful
by giving such picces of advice ; and

(c) how many of the agricultural experts
are constantly associated with such pro-
trammes and whether the A, 1. R. conduct
any field survey to assure itself of the ¢ffi-
cacy of the broadcasts ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir.

(b) Does not arise.

(¢) Consultative Panels consisting of
four to six agricultural experts are attached
to all All India Radio Stations which broad-
cast farm programmes. In addition, experts
of State Governments in the fields in which
campaigns are lavached and progressive
farmers are also associated with these pro-
grammes,

Lvaluation of these programmes is made
on the basis of listeners’ letter and by the
Listener Research Organisation of All India
Radio.

Establishment of National Extension
Service for Ginning Factories

2924. SHRI K. LAKKAPPA :
SHRI N. SHIVAPPA ;

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there is any proposal under
consideration of the Government to establish
a National Extension Scrvice to inspite all
ginning factories and give them advice on
improvement of their machinery in order to
cnsure that no damage occur (0 cotton
fibres during ginning ;

(b) if so, the main features thercof ;
and

(c) the funds allocated for this purpose ?

THi. DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

A, C. GEORGE): (a) There is no pro-
posal under Government’s consideration,

(b) and (c). Do not arise.

Beating of a Couple near India Gate
by Delhi Policemen

2925, SHR! VIKRAM CHAND
MAHAJAN : Will the Minister of HOME
AFFEAIRS be pleased to state :

(a) whether a couple was assaulted by
the mounted policemen on the 6th June
1971 at India Gate, New Delhi ; and

{b) if so, what action is being taken
against the culprits ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (8) Three Policomen (in-
cluding two mounted* Policemen) of Delhi
are alleged to have assaulted a couple near
India Gate on 6th June, 1971,

) A case under Section 342/379/323
IPC was registered at Police Station, Parlia-
ment Street. All the three accused have
been arrested and placed under suspension.
The investigation of the case is in progress
under the direct supervision of an Addi-
tional Superintendent of Police.

Export of “Anand Aszhi” Metres to
South Vietnam

2027, SHRI N. SHIVAPPA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India is exporting ‘Anand
Asahi’ metres to South Vietnam ; and

(®) if so, the annual earning of foreign
exchange through this project ?

TRAE DEPUTY MINISTER IN THE
OF FOREIGN TRADE (SHRI

A. C. GEORGE) : (a) and (b). Official ex-
port statistics are maintained commodity-
wise wnd not brandwise. However, the

mannfacturers of water metres of this
particular brand are understood to have

secured an order for supply of 28,875 water
metres valued at Rs. 12.74 lakhs to South
Vietnam out of which exports worth Rs. 2.34
lakhs have already been made during
1970-71.

Growth Rate for 1970-T1

SHRI N. SHIVAPPA :
SHRI YAMUNA PRASAD
MANDAL :
will the Minister of PLANNING be
pleased to state :

(a) whether expected growth rate of
6.5 per cent for 197071 could not be

achieved ;
(b) if so, the reasons therefor ; and

{(c) the steps taken or proposed to be
{aken by Government in the matter ?
OF STATE IN THE
PLANNING (SHRI
MOHAN DHARIA) : (8) and (b), The

2928.
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Annual Plan 1970-7] envisaged & growth
rate of 5.5 per cent. No firm estimate of
the growth rate in 1970-71 is yet avatlabte.
However indications are that the growth
rate of & similar order as in 1969-70 may be
achieved The growth rate in agriculture
has been satisfactory. There has been
some shortfall in the case of industrial pro-
duction in 1970-71. This has been mainly
due to shortage of agro-based industrial raw
materials, steel, non-ferrous metal and
power and deterioration in industrial re-
lations.

(c) In order to step up the rate of
growth in the remaining years of the Fourth
Plan, Government is taking measures to
stimulate industrial as well as agricultaral
output. A re-appraisal of the Fourth Plan
is also under way.

Modernisation of Cotton Gins
2929.

SHRI N. SHIVAPPA :
SHRI RAJDEO SINGH :

Will the Minister of FORLIGN TRADE
be pleased to state :

(a) thc names aad number of cotton
gins in the country, State-wise, at pre-
sent ;

(b) whether machinery used by the
cotion gins are old and require moderni-
sation ; and

(¢) whether the machinery required for
modernisation of gins are indigenously avail-
able or have to be imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Statewise number
Gins in India according to the information
available in the Ministry at present is as
under ;

No. of working
State Ginning
e Factaries .
1 T 2
Assam 13
Andhra Pradesh 47
Gujarat 428
Madhya Pradesh 252
Maharashtra 79
Mysore 517
Punjab (earthwhile) 41




97 Wrivpan  Anywars ASADHA 2, 898 (S4KA) Writen Answerz L

1 2
Rajasthan ' T
Tamil Nady 103
Tripura 2
West Bengal 5

All India Total 2211

Information about the names of these
gins is not available,

(b) The gins installed in many factories
are believed to be old but these sre report-
ed to be working satisfactorily with periodic
replacement of the working parts like
rollers, knife etc.

() Single roller as well as double-
roller ging are indigenously available. How-
ever, sawgins have to be imported.
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Export of Castor and Growndnat Cukes
throngh Canalised Agency

2933. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) the volume and value of total exports
of Castor and Groundnut Cakes from
India ;

(b) whother these items are canalised
through an ageacy, approved and recognised
by the Government of India and, if so, the
name thereof ;

(c) the detailed procedure that this
agency pursues regarding such canalising
and approval of export sales of the goods
by the private parties ;

(d) the basis for scttiement of claims
and receipts of payments from the foreign-
buyers , and

(e) whether new parties are not allowed
to enter in this business of exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Castor cake and
meal are not separately classified in the
Revised Indian Trade Classification and as
such their export statistics are not available,
Export of Groundnut meal has been as
follows :

Grouadanut Extractions

Period Quantity Value
(‘000" tonnes) (Rs. lakhs)
1968-69 682 4195
196970 510 nn
1970.71 483 3279

{b) Export of castor cake s not cana-
lised through any agency. Bxport of
groundaut ofl cake (expeller varisty) is
banned, Export of groundnut exteaation i
canalised through the Groundnul! Extrac-
tions Exports Development Association
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which is recopaisod and approved by Govern-
ment for the purpose.

(b) The Groundnut Extractions Export
Bovclopment  Association has laid down a
code of discipline with a view to achieve
diverstfication and expansioh of markets.

(d) The basis for scttlement of claims
and receipts of payments from the foreign
buyers is through normal banking chanacls
and is left to the individual members.

(¢) There is no restriction on entry of
new parties in export business, provided
they become members of the Groundnut
Extsactions Export Development Association
before export and abide by the code of
discipline laid down by the Association.

Nomination of Non-Officials to Cashew
Corporation

2934, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
FORFIGN TRADE be pleased to state :

(a) whether the non-officials to the
Cashew Corporation have since been select-
ed and nominated by the Government ;

(b) if so, their names ;

(c) if the reply to part () abeve be in
the negstive, the reasons for the delay ; and

(d the time by which the non-official
Members will be nominated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (8HR1
A. C. GEORGE): (a) Yes, Sir.

(b) Shri C. M, Stephen, M.P. is the
only non-efficial, considored and sominated
to the Board of Directors of the Cashew
Corporation of India.

() Does not arise.
(d) Does not arise.
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Public Call Offices in Rural Areas is
Gujarat State

2936. SHRI P. M. MEHTA : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Govornment are aware that
villages in Bhavnegar and Amreli Districts
of Gujarat State are deprived of the Tele-
x:xnes facilities of Public Call Offices ;

(b) if eo, the stops taken and propased
to be taken by Govermment in the matter ?

THE MINISTER OF COMMUNICA.
TFIONS (SHRI H. N. BAHUGUNA): (a)
Telephone facility is normally provided a
e place if the scheme works ot to be
remunerative,. However, in order to extond
this facility to undeveloped areas, the depart-
ment has evolved a policy according to
which telephone facility can be provided on
loss basis at certain categories of stations
based on their administrative importance,
population and remoteness, from general
Telecommunications  net-work.  Limited
number of pilgrim/tourist centres, agricul-
ture and Irrigation proieets sites and town-
ships sre also considered for provision of
telephone facility on loss basis.

If a place does not fall in any of the
above categories and the proposal to pro-
vide telephone fasility shows Iloks, the
facility can be provided on rent and guarantee
basis if some interested party is willing to
indemnify the department agaitst the' Joss.

In accordance with the above policy all
places in Bhavoagar and Amreli Districts
entitied fo provide provhiion of téiéphone
facility on loss basis have bees provided
with the facility,
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{b) Action is being taken to provide
telephone facility at places for which the
demands are received, in accordance with the
above poligy.

Dispute between Chandigarh Administration
and S.T.C. Regarding Prices of Roses

2937. SHRI C. CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether there is a dispute between
the Chandigarh Administration and the
State Trading Corporation regarding the
prices of Roses to be exported ;

(b) if so, the main points of the dis-
pute ; and

(c) how Government propose to resolve
the dispute before India losscs the foreign
market for Roses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) to (c). There
have been some discussions between the
Chandigarh Administration and the S.T.C.
regarding the price of Roses bought by the
S.T.C. from the Chandigarh Administration.
The season for the export of roses is from
November-February. Further  discussions
will be held at an appropriate time before
the commencement of the next scason with
a view to arriving at a mutually acceptable
price.
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Appointment of a Sulcide Enquiry
Committee

2939. SHRI PHOOL CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have appointed
any Suicide Enquiry Committce to tackle
the basic problems of suicide cases in the
country ; and

(b) the number of women who die of
burn injuries annually and the rate of suicide
due to domestic unhappiness in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) No, Sir.

(b) According to the statistics compiled
by the Central Bureau of Investigation, there
were 40,688 cases of suicide in the year
1968 ; of them 24,464 were males and
16,224 females, In 2124 cases (both male
and female) suicide was committed by setting
fire to oneself ; no separate figures for males
and females are available.

Government Quarters for Enginecring
and Line Stafl at Jatni, Orissa

2940. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether it has come to the notice
of Goverment that there are no quarters
for the employees of the Engincering Line
staff working at Jatni in Orissa Circle yet;

(b) whether the two Railway quarters
which have been taken for this purpose are
not being repaired for years as a result of
which it is not worth living ; and

(c) whether Government are considering
to make provision for quarters for the Posts
and Telegraphs employees and the Line
staff at Jatni ?

B
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes Sir, there are no departmental quarters
available at Jatni at the moment. However
three numbers of Railway quarters have
been taken on rent for line staff,

(b) The three (not two) Railway quar-
ters are maintained by the Railway Adminis-
tration. The Circle Authorities have not
received any complaint so far that they are
not being repaired and that they are not in
a condition worth living.

(¢) 12 units of quarters have been sanc-
tioned and arc nearing completion for P &
T staff at Jatni.

Bailding for Jatni Telephone Exchange

2941, SHRI GHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Government are aware that
the Telephone Exchange at Jatni in Orissa
has not its own building yet, although it
has a piece of land ; and

(b) if so, whether Government propose
to construct a building for the telephone
exchange soon ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) P & T Deptt. has already inmitiated
necessary action for construction of Tele-
phone Exchange Building.

Recruitment to B.S.F. and C.R.P.

2942, SHRI N, S. BIST: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government have instructed
the Border Security Force and Central
Reserve Police to recruit maximum number
of persons from Jammu and Kashmir (vide
news item appearing in  the Statesman dated
the 24th May, 1971) ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ROME AFFAIRS (SHRI
K. C. PANT) : (8) and (b). The intention
of Government is that the Ceatral Forces
like the Border Secutity Forge, Central
Roserve Polico, etc, should recruit its
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personnel on an all India basis so asto
ensure that the Forces bear a national
character ; and with this object, Government
have 1ssued instructions to the authorities in
charge of these forces to ensure recruit-
ment fiom all parts of the country, with
special emphasis on those areas like Jammu
and Kashmir, Himachal Pradesh, the hill
districts of Uttar Pradesh etc, from which
recruitment in the past has not been adequate,
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Medical Treatment for P & T Employees
at Jhumari Tilaiya

2944, SHRI RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS

be pleased to state :
(a) whether the P and T employces
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stafioned at Yhumari Tilaiya are facing hard-
ships in getting medical treatment for them-
sélvés and their family members due to
non-availabitity of Government Hospital
with facflities of Indoor Treatment at

Jhumari Tilaiya in Bihar State ;

() whether the Coal Mines Organisation
is running a Medical Hospital at Karma in
the Hazaribagh Distrcit of Bibar State which
is the necarest hospital for the Jhumari
Tilaiya Telephone Exchangs, Post Office and
Kodarma Railway Station ;

(c) whether the authorities of Karma
Medical Hospital deny treatment to the
P and T employoss of Jhumari Tiliya and
R.M.S. employees of Kodarma because this
hospjtal is not a recognised hospitgl for
treatment of P and T employees and their
family members ; and

{d) the steps Government propose to
take to get the Karma Medical Hospital
recognised for treatment of the Pand T
employees and their famsly members
statioged at Jhumari Tilaiya and the R.M.S.
empleoyves and their family members working
at Kodarma Railway Station ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) Yes.

(c) The question of denial of treatment
toPand T employces does not arise as
tredtment is alfowed to ‘non-entitled” patients
on payment.

(d) The question of recognition of the
Karma Medical Hosgpital for Medical treat-
ment of P and T employees and their family
members is under active consideration in
consuftation with the Ministry of Labour
and Employment. A final decision in the
matter will be taken as carly as possibie.

P dnd T Employees’ Trestment at Bokaro
Sweel Clty Hospital

2945, SHRT RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to refer to the reply givén to
Unstarred Question No, 8 on the 7th
May, 1970 and state :

{a) whether the: Postmasper-General
BihuCircle.hu mﬂw
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ing sanction of funds required for the
purpose ;

(b) whether whenever any officer of the
P and T Department has visited the Bokato
Steel City, the Service Ynions have repre-
sented the case and still no solution of
problem has been found out ; and

() the reasons for not arranging medical
treatment and re-imbursement facilitics &t
the Hospital for P and T Staff ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
to (c). Imstructions have already been issued
by the Postmaster-General, Bihar Circle for
treating the Bokaro Steel City Hospital as a
‘recognised hospisal’ for purposes for medical
treatment of P and T employees and the
members of their families and of payment
of adwances to employees to enable them to
pay the prescribed security deposit of
Rs. 200/-, wherever necessary, in order to
secure admission in the hospital for indoor
treatment. Medical re-imbursement fucilities
are thus now available to the Pand T
employees m Bokaro.

Medical Treatment of P and T Employses
at Bermo

2946. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the P and T employeés
stationed at Bermo are facing hardship in
getting treatment for themselves and for
their family members at Bermo (Hazanbagh
District in Bihar State) due to non-avail-
ability of Government Hospital with indoor
treatment facility at Bermo ;

{b) whether anthorities of the Phushro
Hosgital nearest to Bermo rua by the Cosd
Mines Organisations deny treatment to P,
and T. employees and their family members
thore bocanse it is not a renognised Hospital
for treatment on the P and T empioyem and
their family members ;

(¢) whether the P, and T. empioyees are
stigiblo for receiviug medionl trestimient under
the A.M.A. Ruite of the Depitracnl ;. and

(4) if so, whether Govéroment propose
&mmtomm ::ﬂ
family mem trogted of
Phughfo K«pwmummormom
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THE MINISTER OF COMMUNICA-
TIONS (§HRI H. N. BAHUGUNA) : (8
h&

{b) The question of denial of treatment
to P and T employees does not arise as
tpontemant is  allowed fo ‘non-eatitled’
patients on payment.

. @ Yes.

(d) The question of recognition of the
Phusro Hospital for Medical treatment of
P and T employees and their family members
is under active consideration in consultation
with the Ministry of Labour and Employ-
ment. A final decision in the matter will be
taken as carly as possible.
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Commercial Advertisements over A.LR.

2949. SHRI S. A. MURUGANA-
NTHAM : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the number of Radio Stations whore
commercial advertisements have been intro-
duced ; and

(b) the jmcome derived by each Station
from these advertisements ?

gare Wl (ot gmast aexw agm) THE DEPUTY MINISTER IN THE
R MINISTRY OF INFORMATION AND
(%) 9. BROADCASTING (SHRI DHARAM BIR
(&) 10 SINHA) : (a) Eighteen.
(b) A statement showing gross income at
(It) 9. each of these centres is enclosed.
Statement

Statement of Gross Income earned from Commercial Centres of All India Radio.

- n o —

Stations 196768 1968-89 1969-70 1970-71
Date of starting Rs. Rs, Rs. Rs.

1 2 3 4 5
Bombay-Poona-Nagpur 19,07,222 54,79,913 69,69,556  82,21,768
1-13-1967
Calsuita — 27,42,635 65,37,087 69,45,473
15-10-1968
Delbi - - 51,79,319 54,36,289
141969
Madras-Ticuchi i - 4358490  47,43,520

1969
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Cbandigarh-Jullunder — - .~ 13,91,952
4.30-1970
Bangelore-Dharwar — — — 19,75, 19%
18-10-1970
Ahmedabad-Rajkot — -~ -_— 8,74,916
29-11-1970
Kanpur-Lucknow-Allahabad - —_— — 7,71,829
27-12-1970
Hyderabad-Vijayawada — -— — 71,150
21-3-1971
Grand Total : 19,07,222 82,22,548 2,30,44,371  2,95,72,688

N. B. All figures are unreconciled.

Planning Minister’s Statement regarding
Nationalisation of Foreign Trade

2950. SHR1 JYOTIRMOY ROSU:
Will the Minister of FOREIGN TRADE be
pleased to state :

(8) whether the Planning Minister, Shri
Subramaniam, said at Coimbatore (Tamil
Nadu) on May 16, 1971 that the import
and export trade in the country would soon
be nationalised under a phased programme
in keeping with the Government’s socialist
objectives ;

(b) if so, the meaning of the term
“phased programme® in this particular con-
text ; and

(c) when the process of nationalisation
is expected to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. K. GEORGE): (a) The Planning
Minister did make a statement generally on
these lines.

(b) It means that Government's plan
is to effect the nationalisation step by
step.

(c) The objective of nationalisation will
be steadily pursued. However it will be
appreciated that it is not practicable to fix
a precise date for the completion of the

process.

Unfilled Vacancles in Membership of
Union Public Service Commission

295t. SHRI BHUVARAHAN : Will
the PRIME MINISTER be pleased to
state :

(a) whether 2 or 3 wvacancies in the
membership of the Union Public Service
Commission are lying unfilled.

(b) if so, since how long ; and

(c) the rcasons for not filling up these
vacancies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
There are two vacancies of Member in the
Commission. Both are likely to be filled up
within this month.

(b) The first vacancy arose on 9th

January, 1970 and the second on 3rd March,
1971,

(c) Selection of Members of the Com-
mission is governed chiefly by the essential
requirement that there should be appropriate
diversity of experience and talent in the
Commission so as to enable evpeditious and
adequate handling of the various problems
which the Commission is expected to deal
with. Generally pcople of eminence in
various fields with adequate background
which would be useful for the Commission
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dre selected. Time is taken in consultations
and examination of the various proposals
as also 1k obtsining the consent of those
setected who take further time in joining the
Commission, In these circumstances, some
delay in Slling up such vacancies is inevi-
table,

Corporation for Supervision of
Atomic Plants

2952, SHRI SAMINATHAN : Will
the Minister of ATOMIC ENERGY be
pleased to state :

(a) whether Government have any plan
ta set up a Corporation under the Atomic
Boergy Commission to supervise construc-
tion and to manage operation of power
piants ; and

(b) if so, the main features thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) No,
Sir. For nuclear power stations, the De-
partment of Atomic Energy has two units,
the Power Projects Engineering Division,
for design and construction, and the Atomic
Power Authority, to manage operations.

(b) Does not arise.

President’s Assent to Maharashtra Trade
Union Re-organisation Bill and Andhra
Pradesh Industrisl Relation Bill

2953, SHR! INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government of India's
approval and President’s assent have been
sought by the State Governments of Maha-
rashtra and Andhra Pradesh for the Maha-
rashtra Trade Union Recognition Bill and
the Andhra Pradesh Industrial Relations
Bill, respectively ;

(b) whether the said Bills embody pro-
visions and principles which were the sub-
ject matter of controversy at the recent
conferences held by the Labour Minister
with the Central Trade Unions and
Employees’ Organisations ; and

(¢) if so, whether Government have
decided not to allow piece-meal logistation in
yatioys States 7
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THE MINISTER OF STATE IN THRE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (¢). The Maharashtrs
Recognition of Trade Unions and Preven-
tion of Unfair Labour Practices Bill has
been received for obtaining the assent of
the President. It is being examined in con-
sultation with the concerned administrative
Ministries. The Government of Andhra
Pradesh has sought approval for the Andhra
Pradesh Industrial Relations Commission
Bill. They were requested to await enact-
ment of central legislation on the subject,
There was no specific reference to the bills
in question during the recent discussions
with the Trade Union and the Employers’
Organisations.

Radio Station at Varaasi

SHRI RAJDEO SINGH :
SHR! SUDHAKAR PANDEY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state the steps contemplated in making
Varanasi Radio Station of the level of
Allahabad Radio Station ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : The auxiliary centre at Varanasi
will be upgraded as a full-fledged station
during the Fourth Plan period. For this
purpose studios will be set up in the city.

2954,

Telephone Subscribers' Plight In
Varanasi Reglon

2955. SHRI RAJDEO SINGH : will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether he is aware of the sad
plight of Telephone subscribers in the
Varanasi region because of regular break-
down in the system ;

(b) whether Government have under-
taken the task of substituting the metallic
content of the wire ; and

(c) if not, the reasons therefor ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Trunk calls to some stations from Varanasi

gte delayed. Varanasi Trunk Xxchauge is
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cosnected $o 36 stations. Stations con-
negied by the coaxial systemns, the Blectrif-
cation systems, and the opep-wire routes
with sluminium/copper-weld conductors are
warking well ; difficulty is experienced in

.of the routes connecting Varanasi
witb Pallla, Ghazipur, and Azamagarh,
op aecount of repeated thefts of copper
wire, .

(b) and (). Estimatés have been sarc-
tioned for the replacement of the existing
copper-wire by Aluminium ¢onductors for
all the affected routes. Orders for 1,20,000
km, of Aluminjum conductors have been
placed, When supplies ar¢ received, alu-
minium wire will be allotted to the above
routes,

Price Fixation of Fine Cloth and Yarn

2956 SHRI R. P. YADAV : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether there is any proposal uader
censideration before Government to fix the
price of fine cloth and yarn keeping in
view of the consumer interest in the matter;
and

(b) the present procedure in fixing the
price and marketing the cloth and what
changes are being considered in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) The procedure for fixing prices of
controlled cloth has beea laid down in the
Ministry of Commerce Resolution No. 1(15)
Tax (I)/66—Tax (A), dated 15-5-1969, pub-
lished in the Gazette of India Extra-
ordinary, Part-I, Section I, dated 15-5-1969.
The controlled cloth is marketted through
usual commercial chamnmels. The question
of increasing the prices of controlled cloth
which were fixed with effect from 2nd May,
1968 has boen referred to the Bureau of
Industrial Costs and Prices and the matter
will be considered om receipt of their re-
port.

Extra Departmental Branch Post Office

2957, SHRI TRIDIB CHAUDHURI :
Will the Minister of COMMUNICATIONS
be ploased to state ;
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{a) whether Government have taken 2
:;igion tohcdemand nan-retarnable a
ipn for the cost of run Depm-
meptal Branch Post 0&:-? frﬁfnnthqm
bers of the public whenever any

for the opening of such offices in new sxons
are made ;

(b) the principles on which the guantum
of non-retuimable contribution is détormined
and charged ; and

(c) the exceptions to these set Princi
ples ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BARUGUNMA) : (a)
Post Offices are opemed in rural areas ¥
certain departmental standards lke distance’
of the nearest existing post office from the
proposed post office, population to be served
and a minimum anticipated income of the
proposed office are satisfied and they work
within certain permissible limits of loss.
A non-returnable contribution is recovered
from the interested parties for opening of a
post office in their area only when the pro-
posed post office is likely to work at a loss
higher than the limits fixed by the Govern-
ment. The policy adopted in the opening
of new post offices is as indicated in the
statement,

(b) In cases where & post office is justi-
fied according to the departmental standards
excepting that it is anticipated to work at a
loss higher than the permissible limit, the
the amount of non-returnable contribution
is equal to the amount of loss above the
pernssible limit. 1n casc the parent office
also works at a loss higher than the per-
missible 1imit of Rs. 500 per annum as a
result of opening of this office the amount
of extra loss above Rs, 500 in respect of
the parent office is also recovered as a non-
returnable c ontribution,

In cases where opening of 2 post office
is not justified according to departmental
standards, the amount of non-returasble
contribution is equal to the entire anticipat-
ed loss of the proposed office without atfow-
ing any benefit of permiasible limit as well
as the entire amount of loss of incomé of
the parent office anticipated as a result of
the opening the proposrd office without
allowing the permissible limit of Rs. 500,

The amount of nonweturnable confri
bution j» however limited to the aphuml sost:
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of the office iwelf and the profit #f eny of
the office is offset against the loss of the
parent office in calculating the non-return-
abls contrittion.

(c) There are no exceptions to these
prescribed rules exceptmg the fiaal discretion
vested in the Government,

STATEMENT

General Conditions for opening of New
Post Offices in Rural Areas

1. Remunerative or Self Supporting
Category

Post Offices which are expected to
be remunerative or self supporting,
i.e., the estimated income of which
is expected to be more tham, or
equal to, the estimated cost, may
be opened without any restriction
as regards population or distance.

Il. Post Offices required on Non-return-
able Contribution Basis

Post Offices for which non-return-
able contribution is offered by any
interested party to cover the antici-
pated loss, may be opened without
any restriction as regards population
or distance.

II1. Villages with Paopulation of 2,000 or
more

() The loss should not exceed
Rs. 750 per anpum per post
office,

(i) Distance from the nearest exist-
ing post office should not be
less than three miles.

IV, Compact Group of Villager with
Population of 2,000 or more

(i) Villages to be grouped should
be within, &.5adjus of two miles
from the proposed post office.

(ii) The loss should not exceed

Rs. 750 per anhum per post
office.

Distangs from the nedrest exinle
P .post: affice should nat bo
Seas, than threg miles

i)

V. Villages or Groups of Villages with
Population of fesy than 2,000

() Post Offices may be opened at
the discrestion of the Head of
the Circle in areas not includ-
ed in the schedule of backward
areas where, due to sparse
population and location of
villages at long distances, it
is not possible to form a group
of 2,000 population within a
radius of two miles.

(i) The loss should not exceed
Rs. 500 per annum per post
office,

(i) Distance from the nearest exist-
ing post office should not be
less than three miles.

V1, Villages at Headquarters of Adminis-
trative Unis like Tehsils, Talukas,
Thanas eic.

The loss should not exceed Rs. 750
per annum per post office.

Vil Villages which are Headguarters eof
Community Project or N.E.S. Blocks
or Gram Panchayats where there are
Schools rum by District Boards.
Local Boards or School approved
by or recelving Aid from State
Governmemt

(i) Distance from the nearest exist-
ing post office should not be
fess than two miles,

(ii) (a) The loss should not exceed
Rs. 750 per annum per post
office, if the population to
be served within a radius
two miles is 2,000 or more.

(b) The loss should not exceed
Rs. 500 per annum per post
office, where the population
to be served within a radius
of two miles is less than
2,000.

Vil Avests Scheduled az very RBackwand

Jor Purpose or Extension af Postal
Facilities

¢} Tho lom zhouid mot exceed
Ras. 1,800 per anoum per post
office ender the powers of the
Hande. of Cistles and Rs. 2,500
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under the powers of the
Directorate,

(li) No population restriction is
applicable.

(i) Post Offices will be located in
consultation with local authori-
ties,

*“General Conditions"

(i) The opening of a new post
office of all the above cight
categories is subject to the
condition that it does not result
in the parent office being work-
ed at a loss beyond the per-
missible limit, which at present
is Rs, 500 per annum for a
parent office in rural areas.

(ii) Every post office on its open-
ing should be able to produce
an estimated revenue to cover
at least 259, of the cost in-
volved in opening it.

NOTE : The parent office is the Head, Sub
or Branch Office which serves the
the village or group of villages
where a new post office is proposed
to be opened ; whereas the term
‘Account Office’ is used in relation
to a branch office and refers to a
Head or Sub Office in whose
accounts the monetary transactions
of the branch office are incor-
porated.

{2) The condition of distance, from
the nearest existing post office,
where applicable, is relexable at
the discretion of the Director-
General if a natural barrier like an
unbridged river or hill or forest
intervenes between the proposed
post office and the nearest existing
post office.

In Urban Areas

Post Offices should be opened in
urban areas only when they are
found to be self supporting or
remunerative and in the case of
opening of departmental §.0s, it
should also be ensured that they
have got work load of not less
than 5 hours per day.
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Drawbacks in canalising Operations
through M.M.T.C.

2958. SHRI S.R. DAMANI: Wil
the Minister of FORBIGN TRADE be
pleased to state :

(a) the drawbacks brought to the notice
of Government in canalising operations
through the Metals and Minerals Trading
Corporation ; and

(b) the steps taken to overcome them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Government are
not aware of any specific “drawbacks in
canalising operations” of the M.M.T.C.
Suggestions with regard to the operation of
canalised imports are received from time
to time. Some of these are as follows :

(i) that free foreign exchange should
be released for the import of
newly canalised items to enable
the State agencies to import
goods from the best sources
available ;

(ii) that for at least six months
after canalisation, the actual
users may be allowed to import
newly canalised items ; and

(iii) that before imports by private
parties are stopped buffer stocks
should be created.

(b) The suggestions have been noted
for action to the extent considered necessary

and practicable.

Unsold Stocks of Handicrafts

2959. SHRI S. R, DAMANI : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the quantity and value of unsold
stocks of handicrafts and how much of it
is lying for more than a year ; and

(b) the reasons for such accumulation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a)and (b). Since no
specific organisation has been mentioned
holding unsold stocks of handicrafts, the
question implies the uasold stocks in the
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whole oft the country. This Sgure is not
possible 10 be collected and if an attempt is
made to collect this figure, the effort and
fabour involved will not be commensurate
with the benefit which could be derived by
collection of this information. Unsold
stocks of handicrafts are possible at all levels
of production and marketing. namely with
the craftsmen, with the middiemen in the
trade and with the exporters spread all over
the country,
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Report of Chandrabhanu Commiltte on

Development in Kerala

2961, SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister of
PLARNING be pleased to state :

(a) whether Government have received
the reports of Chandrabhany Committee in

1893 (S4KA) Written Answers 12
the matter of the development to be mmade

in Kerala State ;

(b) if so, the main recommendations
thereof and the reaction of the Government
thereto ; and

(c) the funds sanctioned for the pur-
pose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRi
MOHAN DHARIA) : (a) Central Govern-
ment have not received any such report but
the Government of Kerala have stated that
they received the report of the Chandra-
bhanu Committee regarding the develop-
ment of the Kasargod area on the 26th
April, 1971,

(b) According to the Government of
Kerala, the main recommendations of the
Committee cover programmes of develop-
ment of communications, irrigation, electri-
city, agriculture, industry, education health
programmes, housing, tourism, etc., in the
Kasargod arca of Kerala. The State
Government is yet to examine the report
of the Committee with a view to finding
out the total financing implications of the
different programmes recommended by the
Committee, to what extent, if any, the pro-
grammes are already included in the Fourth
Five Year Plan of Kerala and which of the
programmes can be included in the sub-
sequent Plans of Kerala.

(c) Does not arise.

o aeee & wewrfoad o der

2962. ot gpww W weETa : AT
A9tA WO T qqA A AT Gy B

(%) ¥ @R & ol @ oW
Tw frnd sRerd s s @ E; o)

(@) wa% Torafea wviard fred §
W ot sl fraR § 7

v swvera qa wrfew faw # oo
oy (st g Frwre fawf) @ (%) ¥
T ¥ sHwfol @ 5= we §
aftrn wted wrw AfE 1 awfy,



" eltien Ansiers

Walftn woeTe & wiwtcdi & 31w,
1969 aw & wr 28,074 wrer ft
(Fovwdt 26,088 wre Frarfirr et 1,986
wre whrafs ¥)

. (w) e (W) ¥ ofewfen
frafrn 0w aoTd st § &
49,82 Ut aqr 4w 45,58,962
st ¥ 1

Suftw wowre @ G q-saegre Tk
guy it W i e T
T e

2963. st a0 wrto Pew: ¥
IO gaam N s W fwaw
g xam e ot v amR®
Y NUAT TSI FQ@ GHT W
forfy o figedy oy sy el & 7

g wwrwm waqr wfwe for
e it (st ow frare faef) @ fagre,
efcwr, famrew 5w, TR AT
gore N2, WSy 52, AV W TG
e et daearen Ay Pl syerveet A
W IR & ay oemEge ¥ e
fedr ® agarar ¥

Construction of a Branch Post Office
in Gujraaiia Shankar Mism
(Gorakhpur)

2965, SHRI 8. L. SAKSENA : Wil
the Minister of COMMUNICATIONS be
pleased to state the position in regard to the
cotstroction of a Branch Post Office in vill-
age Cujranlia Shanksr Miswra, presently
served by is Naikot Post Office in Gorakh-
pur Distriet, about which ax application
was given to the Supsrintendent, Post Offices,
Gorakhpur and the Post-Master General,
Uttar Pradesh in November, 1970 ?

THE OF COMMUNICA~
TIONS (SHRI H. N. BAHUGUNA) : The
sppientiony for epaing a post office in
village Pujranlie Shaoker Mima stated o

JUNE 23, 1971

Weiwen Aowiis 18

bave been given to Superintendent of Powd
Offices, Gorakhpur and Postmastor-Gemasal,
Uttar Pradesh in November, 1970 does mot
appear to have been received by them. Thw
propasal has now been taken up for exantir
pation by Postmaster-Genersd, Lucknow,
The opening of & Post Offics in villagh
Gujraplia Shanker Misra will depend upo®
fulfilment of departmental standards,

2

Indian Goods Re-exported from Rusia

2966. DR. KARNI SINGH : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the number of times during the last
threc years, Russia imported from India
manufactured goods not consumed within
that country and exported them to free
market areas thus depriving our country of

the precious foreign exchange ;

(b) the extent of foreign exchange lost
through these third-country sales ; and

(c) the reasons for routing our exports
in those cases through Russia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHK1
A. C. GEORGE) : (a) Government have
received no reports of USSR haviag re-
exported Indian goods to third countries.

(b) and (c). Do net arise.
Per Capita Income in Rajasthan

2967. RAJMATA KRISHNA KU-
MARI—JODHPUR : Will the Minister of
PLANNING be pleased to state :

(a) the per capita income of Rajsthan
as compared to Gujarat, Haryana, Maha-
rashira and West Bengal ; and

(b) the steps Government propose f©
take to raise the per capita igpome .
Rajasthan so as to bring it at par with the
above States ?

THE MBISYER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DIFARIA) : (2) The per cgp
income of Rajasthan as wnipgm
Gujarat, Hsrysns, Maharashtra,
and West Pengal at curremt

for
196768 which, Is the latest year for which
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such information is available is given
below :
Per capita income in rupees at
current prices for the year
1967-68
Rs.
Rajasthan 492
Gujarat 529
Haryana 699
Maharashtra 676
Punjab 828
West Bengal 533

(b) One of the principal objectives of
national planning in India is not only to raise
the per capita income for the country as a
whole, but also to ensure that the benefits
are evenly distributed. Apart from invest-
ment in the private sector and those in the
Central and Ceatrally Sponsored sectors of
the Fourth Five Year Plan, which are
designed to benefit the country as a whole
including Rajasthan, the outlay of Rs. 302
crores which has been approved for the
State’s Fourth Five Year Plan is designed
for the direct improvement of the economy
of the State. In addition, liberal allocations
have been made for Rajasthaa under the
_ Rural Works Programme (in 10 districts),
Small Farmers Development Agency (in 3
districts), Projects for Marginal Farmers and
Agricultural Labourers (in 2 districts), Pro-
jects for Dry Land Farming (3 districts) and
Crash Scheme for Rural Employment all
over the country, which have been taken up
by the Government of India. Further, 16
industrially backward districts of the State
have been identified for providing finance to
new industries which may be set up in these
districts through public financial institutions
at concessional rates of interest and two
such districts are being selected for grant of
subsidy at the rate of 109 of the total
capital investment to new industrial units
having a fixed capital base of not more than
Rs. 50 lakhs each.

Representation against Exorbitant
Aluminium Price Demanded by
M.M.T.C.

2968. SHRI D. D. DESAI: Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether a delegation of Conductors
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Manufacturers Association called on him
recently representing against exorbitant
Aluminium price demanded by the Minerals
and Metals Trading Corporation ; and

(b) if so, the action taken or proposed
to be taken by him in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) A delegation of the
Indian Electrical Manufacturers’ Association
called on the Minister of Foreign Trade
recently to represent against the release
price for aluminium fixed by M. M. T. C.
which in their opinion was excessive.

(b) The complaint is under examination
in consultation with the M.M.T.C.
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Proposed Retrenchment of Employees in
Sachivalaya of Gujarat State

2970. SHRI SOMCHAND SOLANKI :
Will the PRIME MINISTER be pleased
to state :

(a) whether during the President’s rule,
the Government of Gujarat have proposed
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0 retrench Governmeat employees from the
Sushivalaya of Gujarat State ;

() i£ 50, the reasons therefor ; and

{c) the steps taken to absorb them in
some alternitive posts ?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) No
general retrenchment of employees from
Sachivalaya of the State Government is
contemplated during the President's Rule
in Gujarat,

(b) and (c). Do not arise.
Export of “Instant Tea’’

2971. SHRI BRIJRAJ SINGH—
KOTAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government have explored
the possibility of exporting tea uader the
brand and type called Instant Tea ; and

(b) if so, the broad features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) At present “Instant Tea' is being
produced in the country by two factories.
Their production is being exported mainly
to US.A., UK. and to a lesser extent to
Switzerland and West Germany. In 1970,
the country earned Rs. 1.05 crores in
foreign exchange from export of “Instant
Tea.”

Telephone Links in Kotah and Jhalawar
Districts of Rajasthan

2972. SHRI BRIJRAJ SINGH—
KOTAH : Will the Minister of COMMUNI-
CATIONS be pleased to state ;

(a) whether Government have any plans
to link with Telephone the major towns and
Tehsil Head Quarters in the Districts of
Kotah and Yhalawar in Rajasthan ; and

(b) if so, the names of such places ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Major towns gnd tehsil headquarters in
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Kotah and Jhalawar districts of Rajasthan
are already linked with telephone.

(b) The detalls of major towns and
tehsil headquarters and the places to which
they are linked on telephone are given

below :

Kotah District :

Name of Town

Linked on telophone

with
Indergarh Tumerganj Mandi
Kotah Jaipur, Delhi, Agra,
Ajmer and Ratiam
Baran Kotah
Chhabra Baran
Ram Ganj Kotah
Name of Tehsil Linked on telephone
Headquarters with
Pipalda Sumerganj Mandi
Mangrot Baran
Digod Kotah
Kishanganj Baran
Shahbad Baran
Sangod Kotah
Atry Baran
Chipabarod Chabbra

Jhalgwar District :

Name of Town

Linked on telephone

with

Jhalawar Kotah
Jhalarpatam Jhalawar
Bhawani Mandi Kotah
Sunel Bhawani Mandi
Name of Tehsil Linked on telephone

Headquarters with
Khanpur Jhalawar
Pachpabar Bhawani Mandi
Pirwa Jhalawar
Gangdhar Chys Mabals

' ang
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ABegsd Misnse of Funds Relating to
P. T. I Building Project

2973. SHRI N. K. SHARMA :
"+ SHRI SHASHI BHUSHAN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state
whether Government have come to a deci-
sion mow to conduct an inquiry into com-
plaints of misuse of funds made against the
General Manager, Press Trust of India and
contractors and architects of its building
project for which Government sanctioned a
loan of Rs, 55 lakhs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : The complaints are being looked
into by Inspecting Officers under Section
209(4) Companies Act.

Introduction of Automatic Dialling
System in Kerala Cities

2975. SHRIMATI BHARGAYVI
THANKAPPAN : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether Government have decided
to extend Automatic Dialling system
facilities in the cities of Kerala State ;
and

(b) if so, in how many cities and when
this system is expected to start functioning ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA) :
(a) Yes please,

(b) Out of a total of Nine cities the
system is already funcvioning in six
cities.

In the remaining three cities viz. Canna-

nore, Trichur and Palghat, exchanges will
be commissioned by 1975.

wrar xgr frafx wmgda XA

2976. wft frwmre fag : v fudw-
sqRTe AT TF qATR AT HAT w4y fip

(w) =% 1969-70 agr 1970-71 &
fmfen peqfadf o) umre v Frafa
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¥ wmde R T ¥ AR o g
AT Tew 4 T e ; et

(%) Fret weafirat &Y o & afiee
srara-frata angle srd firar war €« ?

fade warare siwrerg § sl (oft
Qo &to WA ) : (%) 97 (&). & s
aar frafaaredet &1 sk frad v
ITal & arg-av 99 sfassral & arg f
wifeer § foed areda ol ey oy €
“staifow aredw, s wEEw o
frata sredie & ararfgs gafer” § fra-
faag ®sq & wwifaa frar wmar ¢ frae
qfat daz qeasTag ¥ Igew § o

wYeTT & gt awgwie W) frglew

2977. it ugwr wAW AR : AT
TE-RA ag I A7 FU w fin

(v) fer wagwie & fagfe &
far w7 fram € Ol 9% Fo@ WK
FIH W4T §

(=) =7 379 Jar-wafa % aa-
@ i o @ § s sowr Frafasoree
getaos adt wr € ; o

() o= Jar-wafy fem afcfeqaat
§ qgrd a1 W@ § W gOeI A qorArST
wfafran & smafrag § & @@ & foag
T HrdaTdy ¥y § ?

e-wewray aar wrfew fewrr ¥ qee
weft (st T Frare fawt) @ (%) W
TR & il wamgs & st a7
w7 g grafes v9 & T aF 1Y wafiy
& fae fpar AT ar oK Twr awr ¥
Fogd qeey qur AR frerfrarea &
gagefa st taard fog s w14
@, 1965 ¥ ¢w a2 9% fagwr fear mav
a1 | 3% Frges el wrare & vy
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@ggﬂg% itk

(wrrare e, !964) P B
o | € 7% & oty =k @ v wfew
wafa & firg watr 13 g, 1971 &%
gﬂm st off ferrr T W U

&

feft wagere

(i) g worrew ot frdt ATEE
afirf & quiwfers Sursae |
(ii) swar st 9 apsaerar & afsw
iy f gfefe & aew-
afay |
(iii) frr wed & ey dgwrafa
#t goeay gfufs & weger |
(iy) fosmr, fafw g gom aa
SETQ WATeAt ¥ fgedy ase-
#1¢ afafoat % sz @ ¥
fedt qomgec ¥ 14 gEUa: wOR-
ST ¥ | IR THT-AHT 9K AT w1
wio & fo flt & SedeT aRad
Bt gfg & ol svw Sugneh gwe
fat ol firly wfowg dtoen % seala
g ¥ g @ R s #
geg 3§11
(@) firlt wgET & 9% W IN-
w13 W, 1971 ¥ wid af awmv
W § 1 g ot e w7 w RS-
W I T |

(%) Ty wfefma & g ¥
¥aIET 3 gfafisa s & frd aon
P 53R T wTn 1969-70 ¥ fax
o gein Fodd & wearg 11 (geai-
v oar sfteron gara) § fed air §,
freed sfaat 17/18 @w, 1971 wY Y-
gRow e S .
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dw qreagt ae ynee wip myfeesrh
oot B

2978, SR gem px wEON : WO
qE-3 o war' oft por 6 fiv

(%) 1 wrrll, 1968 % wuaw W
wwafs ¥ @5 qroet o fegR arfe
e W Wiy Wik oo & of
|7

(w) svdwa fafe ¥ fray ooy
gy AT FY yafy qures @Iy ¥ qF
ofirear aw @l T ;

() ea¥ ¥ P swbirad & frw
fagg 9 & Frew Jeds wafa ¥ ofis-
M WEH W arSq FEAT Y 4T ; AR

(7) w3 W@ sfr frad § faad
R ¥ qorw 5@ § ey wrd ey ad
§ o ang Y E&Wﬁﬂlﬁqﬂ'qg.
mfradear fra § ?

g% v ¥ Trea-Ao (off g wen
g): (%) 9gel 9waQ, 1968 § 30
ser, 1971 a% 8,573,

(=) 8,060

(w) #vé 7di
(=) #vE ¥

gaTwIC gRteal WY aoerd sga
" afw

2979. st PR W wEETT WY
U Wi RO AR 4 aaTd 9§
w3 fw

(%) o<y a¥ 1969-70 Wi 1970+
71 % gz gy v, gETTe
afY qar ‘Frgears awmarT R wAr-
wre gRfed ¥ wew-ma ATy felr
wgraar st gk ; Wi

(w) @ wafy F @ HF T w@w R
folt www W s ¢



19 Change i gne bass jor  ASADHA 2,71893 (S4K4)

, g st waTe swrea ¥ 99-H0
(wt weidix fog) : (%) aur (w). T
gey SV ) §aam ¥ A
o 9T o & ot o

afigterrt gt W ¢ i Ao

2980. sff gww Wiy weE ¢ T
g Wi Y Pnee, 1970 W waTdie
weT gEr 3973 % vuTk av ¥ g
R B g s@ e

(%) fr 11,719 wx 526 aif-
wnfai & freg gwed qae g I &
fipad safrrdi 7Y o & af ;

(=) forad sl 7 sy o e
T g g AR

() forery safet At At graT T
W 3% frsg wr wrdand Ay af ?

y swtey & Fesdt (sh Aghaa)
(%) & (7). guar owfra o of W §
abt oew & gz 9T @ § A |

12.00 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Ruporied wiintersh attion of e GoveTiameth
of Ceylon in changing the basis for the
geant of Ceylon citizenship

SHRY M. ICAL’YANASUNDA‘RA_’M
(Tinwchirapaltf) : Sir, T call the sattention
of the hon. Minister of Extefnal’ Affhirs to
the foliowing matter of urgent public im-
poitante atid request that he may makea
sthtéiént theréon :

“Reported unilateral action of the
Gowernment of Oeylon in chassing the
basis for the grant of Ceylon cltizenship
which would adversly 'affect the ln-
terests of persons of Indian origin.”

. . &
the gramt of Ceylon 132‘
citizenghip by Ceylan (C\A.)

E DEPUTY MINISTER IN  THE
MINISTRY OF E%lrﬁmﬁik AF‘]’AI%,
(SHRI SURENDRA PAL SINGH) :, The.
Goverpment of India have seen f 2
the pfess that the oysé ,of
Representatives has adopted an dmnt
to the Indo-Ceylon  Ajgreenie
(tmplementation) Act, linking the péce o}f"
grant of Ceylon citizenship with the number
of persons repatriated to India, and’
merely to their registration in’' Cejlon
Indipn, dtizenn, Aeovding o the Todhe,
Ceylon Agreement of 1964, the #gnt of
Ceylon citizenship and the process of
repatriation shall both be phased over g,
penod of 15 years apnd shall, as f as,
possible, keep pace with each other i;n
proportion to the refative numbers to be.
granted citizenship and to be txjafle'd
respectively. The 1967 Indo-Ceylon Agiee-
ment (Implementation) Act related the
of Ceylon citizenship with the grant ‘Q‘f!
Indian citizenship and not with their
actual repatriation.

The Prime Minister of Ceylon on thé
occasion of moving the present amendment,
has stated that the Government of Ceylon
intend to implement the 1964 Indo-Ceylofh
Agreement “‘both in letter and spirit”. The
ptesent amendment is to the Ceylonese
domestic legislation of 1967 and not to the
1964 Indo-Ceylon  Agreement. Both'
Governments have agreed that the Indo.
Ceylon Agreement of 1964 shall be Im<
plemented fully in letter and in spitit.

a1

SHRI M. KALYANASUNDARAM :
The hon. Minister started by saying that
the Government have seen only press
reports but the information he has given as
compared to even the press reports is very
incomplete. I want to know whether the
Crrvnament, s wwnt hat » wry  WERRS
amendment to the Indo-Ceylon agreement
Implementation Act of 1967 was moved by
no Jess a person than the Prime Minjster of
Ceylon herself to the effect that deferrent .
punishment will be given to the employerg
if they continue to employ persons whe
have obtained Indian citizenship 7 The
punishment will be two to five yeam
rigorous imprisgpment. 1 want tp knpw
why our Government missed this important,.
amen t. Whatis the Jmplication,, of .
this amendment 7 1Is it not to force persons
of indian otigin ? I do nbt know who
colned these ietns, Thess petsons” Rive:
been in Ceylon for over 100 years ; for
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{Shri M. Kelyunasundaram])

generations they might not kpow where
thelr roots are; except that they speak
Tamil. They contributed their sweat, blood
ard labour for the development of Ceylon
and 1 do not know Low that famous agree-
ment, Shastri-Srimavo agreement of 1964
was reached and on what basis they
accepted the division of these so called
stateless persons and after that in 1966 the
officials of both the Governments et and
discussed the details of giving effect to the
1964 agreement. Now unilaterally that
Government takes steps to amend their Act
and it is a matter of serious concern for us
a8 large number of persons would be
forcibly repatriated to India. It is next
only to, if not as serious as, the refugee
problem arising from the influx from
Bangla Desh. In 1964, the number was
estimated at 9,75,000. Fvery day the
number will be increasing. Two days ago,
1 think the Deputy Minister gave an answer
that 22,000 persons have registered so far as
Indian citizens. Corresponding to  this
figure, 15,000 persons have been granted
Ceylon citizenship. What is to happen to
more than 9 lakhs of people who will
continue to stay in Ceylon, despised by th.e
Ceylon and disowned by India ? What is
to happen to them ? Did the Government
study the implication of this amendment ?
The Government of Ceylon want to force
these people to leave Ceylon and go to

India, What will they do ?
May I ask the Minister, when you
agreed in 1964 to repatriate as many as

525,000 Stateless persons,—I think you
agreed to it in all seriousness—what is the
action taken so far ? Nearly seven years
have passed to repatriate them, to give them
an honourable abode in thefy former home-
land. The Government of India has not
done anything, nor did they take up the
matier with the Ceylonese Government  to
seo that the problem is approached in a
more realistic way. It is a human problen}.
The number 8 much more than what is
actually put on record. Now, without
consulting the Government of India, they
unilaterally amend the Act and I want to
know what will be the fate of these people.
They are mostly from the southern States,
particularly from Tamil Nadu. 5o, we are
very much concerned about it.

Having promised ap the time. of the
agreement, the Government of Judia failed
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to treat this as a problem of the Central
Government, They did not give sufficient
inducement for the Stateless persons in
Ceylon to opt for repatiiaticn, and the very
few who had oome over here are not very
bhapry. When the people who are still in
Ceylon come to know this, how will they
opt for repatriation to India ? This is the
problem,

I want a clear answer from the Minister
of External Affairs or even if necessary from
the Prime Minister as to what is going to
to happen to these pcople who constitute
more than nine lakhs, and what further
steps are the Government going to take with
the Government of Ceylon. Of course, we
want very cordial and friendly relations with
all our nejghbouring countries, but for that,
this is not the way in which you can
purchase friendship. Thete should be some
principle in dealing with such human
problems. So, let me have an answer from
the Minister to all my questions.

SHRI SURENDRA PAL SINGH: 1
agree with the hon. Member when he said
that this is a very difficult and very com-
plicated problem and 1t has a human angle.
There is no doubt about it. We also share
his anxiety and his views that this whole
problem has to be dealt with very dclicately
and very carefully. But the hon. Member,
1 think, has neccessarily painted a very dark
and dismal picture I regard 1o the im-
plementation of the whole scheme.

As regards the amendment of which he
has spoken at length, I think the hon.
Member must have read it in the news-
papers and come to the conclusion that in
this amendment we should not sce any
attempt on the part of the Ceylon Govern~
ment to cither drag their feet in this regard
or to back out of the agreement and their
commitments. This amendment has been
adopted by the House of Representatives
merely to bring their own domestic law in
line with the 1964 agreement. The House
is already aware that in that agreement, the
conferment of Ceylon citizenship was linked
up with the number of people repatriated
to India,~—actually repatriated,—and not just
registered as Indian citizens im Ceylon.
So, there is nothing sinister on invidious
on the part of the Ceylonese Government
in doing this, They merely brought their
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own law in line with the 1964 agreement,
to which we have agreed. There is nothing
to which we could really take objection.

About the difficulties in the way of the
people coming back from Ceylon, we have
made elaborate arrangements in coasultation
with the Tamilnadu Government and there
are & number of schemes for rehabilitating
them. We will sec that all those who come
back properly looked after and rehabilita-
ted,

SHRI M. KALYANASUNDARAM :
In the statement itself 1t is said...

MR. SPEAKER : Why don’t you
believe the minister ? you are relying on the
statement too much.

SHR1 G. VISWANATHAN (Wandi-
wash) : We can depend more on the written
statement than vn the oral reply.

SHRI M. KALYANASUNDARAM :
The statement itself states :

“the 1967 Indo-Ceylon Agreement
(lmplementation) Act related the grant
of Ceylon citizenshup with the grant of
Indian citizenship and not with thewr
actual repatriation.”

But now it is related to actual repatriation.

SHR1 SURENDRA PAL SINGH : As
the House is aware, the 1964 agrecment
envisaged that a certain number of people
will be given Indian citizenship and certain
namber will be given Ceylon citizenship, the
ratio being 7:4. That is, for every seven
individuals granted Indian citizenship and
repatriated to India, Ceylon will give
Ceylonese citizenship to four persons. In
the 1967 Act which they enacted later on,
they made a slight modification to suit
their own requirements. That is, they
linked up the question of conferment of
Ceylonese citizenship with the number of
persons getting registered as Indian citizens
in Ceylon. We did not object to it because
it did not come into conflict with the old
agreement. So far as the latest amendnent
made by them i3 concerned, it only brings
their own enactment in line with the 1964
agreement, It does mot alsp come inoto
conflict with the 1964 agreement.

ASADHA 2, 1893 (S4K4)

_ the grant oy Ceylon
cltizenship by Ceylon (C.4.)
SHRI SEZHIYAN (Kumbakopam) : I
agree with the Government that we should
maintain "good neighbourly relations with
Ceylon and we do not want to say anything
which will create any discord in our
friendly, relations. Recently when there
was insurrection in Ceylon and open defis
ance of law and order, the Indian Govern~
ment went all the way to give them what~
ever help they wanted to meet the situation.
That has created a further friendlier
atmosphere. I want this problem also to be
solved with a friendly and human approach.
But I am sorry to say that the Shastri-Siri-
move Pact entered into in 1964 was a Jepar-
ture from the earlier stand taken by Pandit
Jawabar lal Nebru, who never accepted the
position of so-called Stateless persons. He
maintained that whosoever may be in
Ceylon, it was the problem of the Ceylonese
Government and we could not take any
responsibility for them. But the 1964 Shastri
Sirimovo Pact made a departure from that
stand. The latest amendment to the 1967
Act makes another departure and makes the
conditions stringent for the so-called State-
less people there. The agreement of 1964
envisaged that in 15 years 5.25 lakh people
should be repatriated to India and 3 lakh
people should be given Ceylonese citizenship.

18

As the Minister has rightly pointed out,
and also mentioned in the written statement
the Indo-Ceylon Agreement lmpiementation
Act linked the grant of Ceylonese citizen-
ship with the grant of Indian citizenship
and not with actual repatriation. That was
the position under the 1967 Act. But the
present Amendment secks to link the grant
of Ceylonese citizenship with the actual
repatriation of those persons opting to come
to India. But for the repatriates coming to
India there are some diificulties. Even
though many persons have registered them-
selves to come to India, facilities have not
been made on the part of the Ceylonese
Government to make their exit to India
possible and feasible. According to the
available statistics while the Indian High
Commission in Ceylon have granted Indian
citizenship to 72,000 people up to July 1970
the number of Ceylonese citizenship granted
duriog the same period is only 7,300, I
you take the latest figure, while we have
granted Indian citizenship to 85,000 people
Ceylon ha¢ graated citizeaship to only
15,000 people. So, this ratic of 7 : 4 has
not been observed.
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Then, it was accopted ifi the agréement’
of 1964 that the repatriiktes should He
permitied to take with them & migimunt of
Rw 4,000 per person and & migximum’ of
K 75,000 per family. This amount i$ to be
given in foreign exchange. But the Ceylon
QGovernment is not readily giving to the
tepatristes the minimum and maximum pot
in the agteement. Even on a conservative
estimnte, if 35,600 people have to be repii-
toiated per annum, it will come t6 Rs. 16
miflion to 17 million per year. The offitials
of Coglon say that they find it difficult to
mamege suth & huge sum. That may be one
redsot for slowing down the repatriation to
India,

Therefore, before accepting the amend-
ent of the Act, which seeks to link the
grant of Ceylon citizenship with actual
repatriation, the Government of India
should see whether facilities have been given
to those people who have opted for repatria-
tion and whether the Ceylonese Govern-
ment are fulfilling the obligations they have
undertaken under the 1964 Agreement.

Then, there is an apprchension in the
minds of those people who are working in
the plantations, who are there for the last
three generations, that they will be uprooted
and thrown out of their jobs so that they
will repatriate to India. If they are
repatriated suddenly it will put them in a
very difficult situation. So, repatriation has
to be done in an orderly and human way.

SHRI SURENDRA PAL SINGH : The
hon. Member has asked a number of ques-
tions. His main anxiety appears to be that
since the amendment has been adopted by
the House of Representatives some change
has come over which is likely to affect
adversely the interests of the people of
Indisn origin. May I assure bim once again
that as far as this amendment is concerned
it will not make the slightest difference to
the agreement ? Both India and Ceyion
stand by their commitment. As the House
knows, over @ period of 135 years 5,25,000
people of Indian origin are to come to India
and Ceylon will give citizenship to 3 lakhs
people. It ig true that there is short-fall on
both sides, We have not been able to
copler Indian citizenship and repatriate as

y a3 we should have donc, nor has

n been able to honour her peyt of the
ocommitment fully, because there have been
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Affairs to certain countries

a numbee of dificulties'in the way. Ttis &
very difficult scheme to implement because
himad beings aré involved. All these
difficulties are now being overcopie,
procedurés are being streamlintd adl'a’
whofe machinery las been sot up ih ordér
to accelerate the pace of implesientatlon of
the agreement to the desired pitch.

As far as the question of providiiig
these people with the necessary facilities is
concerned, the House has been kept fully
informed in the past that we on our part
are providing adequate arrangements to
bring these people over here, rehabilitate
them and provide all kinds of facilities to
them. There is no doubt about that.

So far as the other side is concerned,
there should be no apprehension in the
minds of the hon. Members that difficulties
will be placed in their way by Ceylon itself.
The Ceylon Government, specially the
present Ceylon Government, is very keen
that the scheme should be implemented
expeditiously and all those people who have
got Indian citizenship should leave Ceylon
as carly as possible ; that is to say. once a
person has opted for Indian citizenship
then they would like him to go batk to
India as quickly as possible. ‘There is no
difficulty on our side either in taking them
back. To that extent we cannot really
quarrel with the Ceylonese Government. In
repard to facilities for the repatridtion of
thee assets and other things, I can assure the
hon. Member that there is complete co-
operation from the other side and there is
complete understanding botween our two
governments and nothing is being done
which will create difficuities for (ke peopld
over there,

12.18 hrs.

RE: VISIT OF MINISTER OF
EXTERNAL AFFAIRS TO

CERTAIN COUNTRIES

SHRI M. KALYANASUNDARAM
(Tiruchivepal) : Sic, the Minister of Ftérs
nal Affairs has returned hdme afier & ROBRI
tour on a difficalt mission' There sliveld’
bo a statement on that,
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Yes, on the outcome of his tour
abroad we want a statement. Then there is
the question of arms shipment,

SHR1 ATAL BIHARI VAJPAYEE
:(Gwalior) : The Minister of External Affairs
should make a statement and the House
should be given an opportunity to discuss
it. Sir, if you allow it under rule 377, then
he will make a statement and we will not be
in a position to ask for any clarification.

MR. SPEAKER : If a calling attention
is given notice of, it can be counsidered. So
far as the shipment of arms is concerned,
the calling attention has been admitted and
it will be taken up tomorrow.

SHRI JYOTIRMOY BOSU : We want
a call attention inviting the hon. Minister
to make a statement on the outcome of his
long tour abroad for the cause of
Bangladesh.

MR. SPEAKER : I can very well under-
stand the difficulty of some of the new-
comers and their making some novel
suggestions. But have you ever heard of a
calling attention motion inviting a Minister
to make a statement ?

SHRI S. M. BANERJEE (Kanpur) :
Whenever during session the Minister goes
abroad and returns he should make a
statement suo motu.

MR. SPEAKER : He must have some
patience. Perhaps, he will do it himself.

Nt gzw fagrdt  araday o owewe
wgied, UF qFT a8 § aFar g F F
W wifaw uies @few e <@ 8, Wi

Tq arqg #1 oo afge v gw SaH
£ I & @are WY g G5 |

Heqer WA : WA GET GEA ST
faT %39 §, 47 98 A ITET T FQ

37

st ado gRo awwit ;AU frdaw §
fr weft 7R g g R0 FF AL

countries

§ | agt ox fFEY I SAFT @O gAr
g, et sorg ad) ; fdt S SAFY 9@
gt 7% &, fRE srg Adt | afan Ay
AT 3G A H ST @Iz FHAA, AT Y
SHE a12 gH gararT qgd T Wi fEar
ST ;W2 A1 59 fagg av wfaw wieEm
Mfeq w7y FT Afdw

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Sir,
I am entirely at the disposal of the House.
If there is a general desire, I will make a
statement. I have learnt that call attention
notice on the specific question of the
reported supply of Arms has aiready been
admitted. While dealing with that if
anything is left then I can make a state-
ment myself.

MR. SPEAKER : I have already
allowed a call attention motion 0a the
shipment of arms from U.S.A. So far as
the matters relating to that subject are con-
cerned, you are at liberty to ask as many
questions and I would not come in the way.
Secondly, we have already fixed discussion
on the Demands for Grants of the Ministry
of External Affairs fixed and that will
provide you enough opportunity to discuss
all matters concerning foreign affairs.

SHR1 S, M. BANERIJEE : Sir, it is
regarding Bangla Desh—a specific subject.

SHRI SWARAN SINGH :
no want to give an impression that [ am
avoiding making a statement. If, Mr.,
Speaker, you think that I should make a
statement in view of this, I am prepared to
make a statement. It can be day after to-
morrow, if you like. Tomorrow let the arms
supply thing be dealt with and then, if any-
thing is left, I will make a statement the
day after.

Sir, I do

MR. SPEAKER : We will have a little
departure from the accepted practice. I will
allow a few questions, not many but only
a few concise, precise and very short
questions.

SHRI S. M. BANERJEE: One from
each party, '
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MR. SPEAKER : One for each.

SHR1 JYOTIRMOY BOSU : Why not
bave a short duration discussion under rule
1937

, MR. SPEAKER : The Rules are, when
you anticipate a discussion, we cannot allow
another one on it. You have already fixed
a debate on foreign affairs.

SHRI N. K. P. SALVE (Betul) : Will
the Members, to whom questions will be
allowed, be those who disturb you or who
donpt ? Who will be the Members who
will be privileged to ask questions ?

SHRI G. VISWANATHAN (Wandi-
wash) : 1t should be expunged.

SHRI ATAL BIHARI VAJPAYEE : We
are not disturbing you ; we are very
cooperative.

MR. SPEAKER : Shri Salve is a lawyer.

SHRI N. K. P, SALVE : My sincere
submission is, kindly give it to those who
are perennially troubling you.

SHRI S. M. BANERJEE : It is a very,
very cruel joke.

MR. SPEAKER : I thought, by placing
him in the Chair I will make him learn
certain lessons. But I am sorry that he has
not learnt them,

SHRI S. M. BANERIJEE : He is jealous
because we have come nearer to you.

12.32 hrs,

QUESTION OF PRIVILEGE AGAINST
THE EDITOR OF U. KYRWOH
K4 RILUM, SHILLONG

SHRI SEZHIYAN (Kumbakonam) : Sir,
under rule 222 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I
have given notice to raise a question of pri-
vilege against the Editor, Printer and Publi-
sher of the paper called U. Kyrwoh Ka Rilum
(Hill Messenger), which has in its issue dated
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June 12, 1971, published a news itea which
in English reads as foflows :—

“Rs. 750 per month for Refugses
Chairman.

It is learnt that Mr. G. G. Swell has
been appointed Chairman of Bangla
Desh Refugees on a salary of Rs. 750/~
per month, Friends, how do you feel
about it 7 It is because of this that the
A.P.H.L.C. world is not quiet 7 This is
the real patriot, is he not 2 !

1 asked Shri G, G. Swell, the Deputy-
Speaker, about it and he refuted the news
item i1 toto. We know that the Deputy-
Speaker is debarred from accepting any
other office of profit. But the Deputy-Speaker
felt very helpless as he himself could not
raise a question here, because he occupies
the Chair sometimes. It is not only against
an individual but is against the very office
of the Deputy-Speaker and the dignity of
the House. This very patently false and
defamatory imputation casts a reflection
not only on the character of Shri G. G.
Swell, but on the office and conduct of the
Deputy-Speaker of the Lok Sabha and brings
that high officc in to disrepute and is a gross
breach of privilege and contempt of the
House. Therefore, 1 propose and move that
the matter may kindly be referred to the
Privileges Committee of the House.

SHRI §. M. BANERIJEE (Kanpur): I
fully support this.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli) : We support this.

sft e fagrdr et | (varfea) -
gy wgRa, & @ faars g Aw
frdaw & Fr ag wrve 9@ AT gEOTEE
#tfad fr aar S @ 9@ M &<
gt & 9 AT 97 W 9T ¥T oK wR
Ffg dac g T g da A g, &
A AT A A quer Ay gwy § oK
WAL A OB GHIWA A ® @ R
fafadror &1 wwer T @war 3 R
ATSYY § ¥@ S@ET T AT A7 T GHT
£ gar &1 wff T 4 @Y <9 fafadry
MNeT W T IW QAT w7 wwre A
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wrer § wrw | gfog sewr ag & e
g Wl avE & TR W ey fod
-5 7 wawr o s #31 WK A
wvEn WY g H ¥ T A A
g arar frfadr XA Y AT 91 Iwr
¥t xw awy Yo dre A &)

SHRI SEZHIYAN : Even if this matter
is referred to the Privileges Committee, they
will not take a decision swo motu; they will
also write to the persons concerned.
Meghalaya is a very scositive arca. Bangla
Desh refugees are going there. If pernicious
rumours like this are floated there, the com-
muna! harmony existing there will surely be
disrupted. I want that rumours should be
nipped in the bud. Therefore, I want this
House to take serious note of such allega-
tions against the office of the Deputy-
Speaher.

MR. SPEAKER : 1 examined this, This
15 a paper issued in Khasi language. This is
in Meghalaya. Of course, none of us could
read that language. 1 tried if any Member
in this House could read it. And the only
person who could read it was the Deputy-
Speaker himself. This is the translation we
have got,

As the office of the Deputy-Speaker is
concerned—if it were just a Member, that is
all right—the dignity of the office is much
more important than certain conventions
that we follow. But in this case I have a
mind to forward it to the Privileges Com-
mittee. But let us follow the old prac.ice.
1 will refer this to the Editor of the paper.
After 1 receive the reply, I will consult Mr.
Sezhiyan and the Deputy-Speaker. If they
are satisfied, I will drop it. Otherwise, this
will go to the Privileges Committee. I hope,
all of you agree,

HON, MEMBERS : Yes.

12,36 hrs.
PAPERS LAID ON THE TABLE

Notifications under Article 320 of the
Constitution in relation to Mysore

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL

(SHRI RAM NIWAS MIRDHA) Ibeg to
Iay on the Table—

() A copy each of the following
Notifications under clause (5) of
article 320 of the Constitution read
with clause (c) (iv) of the Procla-
mation dated to 27 March, 1971,
issued by the President in reiatlon
to the State of Mysore

(i) The Mysore Public Service
Commission  (Consultation)
(First Amendment) Regula-
tions, 1970 published in Noti-
fication No. G.S.R. 412 in the
Mysore Gazette dated the 10th
December, 1970. ({Placed in
Library, See No, LT—494/71}

The Mysore Public Service
Commission (Consultation)
(Second Amendmcnt) Regula-
tions, 1970, published in Noti-
fication No. G.S.R. 427 in the
Mysore Gazette dated the 24th
December, 1970. [Placed in
Library. See No. LT—495/71]

(2) An  explanatory  memorandum
(Hindi and English versions) explai-
ning the reasons for laying the
above Notifications before Parlia-
ment. [Placed in Library. See No,
LT—496/71]

@i

Mysore Taluk Boards (Guidance of Officers,
Grant of coples and Misceltaneous Provi-
sions) Rules, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : I beg to lay on the table—

(I) A copy of the Mysore Taluk Boards
(Guidance of Officers, Grant of
topies and Miscellaneous Provi-
sions) Rules, 1971, published in
Notification No. DPC/5/RPA/68 in
Mysore Gazette dated the 6th May,
1971, under section 246 of the
Mysore Village Panchayats and
Local Boards Act, 1959, read with
clause (¢) (iv) of the Procla m ation
dated the 27th March, 1971, issued
by the President in relation to the
State of Mysore. [Placed in Library,
See. No. LT—497]71]

(2) A stgtement explaining the reasons
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[Shri Sher Siugh]

as to why the Hindi version of the
above Notificatioa could not be
laid on the Table simultaneously.
{Placed in Library. See No.LT—
498/71]

i wezw fagrd aRd (|rfaas) ¢
qeqE AL, Toh ATZEH do 4 F A §
uw fAdaT wAr &1 ag MeEs wg fag
I EES w@r g HY ol Fmr & I

fery o 0 a8 W@ o7 1@ &, T el
¥ faaw fear g,

Weaw HEET ¢ 9ge faw FT A
fear w < J srear QAT 7

sft grewr fagrd awww - arfes fgd
¥ q@IFT FTAU AT ?

oft e fag © 83 & awea fm @
39 I ¥ § |

sft wewt fagrd mwwet ;. weww
AgE, FT TFIA FI @ F AT% AT
ST N g &1 ?

AR WEEA : @A A1A AT AL §
gATY ST 't a1 gl war g !

Review and Annual Report of Natinal
Textile Corporation and Annual
Administration Report of Tea
Board

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi version) under
sub-section (1) of Section 619A
of the Companies Act, 1956 :—

(i) Review by the Government
on the working of the
National Textile Corpora-
tion Limited, New Delhi,
for the year 1969-70,
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"(ii) Annual Report of the
National Textile Corpora-
tion Limited, New Delhi,
for the year 1969-70 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. [Placed
in Library. See No. LT—
499/711.

(2) A copy of the Annual
Administration Report of the
Tea Board for the year 1969-70.
[Placed in Libtary. See No. LT—
5007 11.

Notification under Essential Services
Maintenance Act, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : I beg to
lay on the Table a copy of Notification
No. S. O. 2449 (Hindi and English versions)
published in Gazette of India dated the
22nd June, 1971 declaring service connected
with the supply of electrical energy to the
public in the State of Bihar or with the
generation, storage or transmission of elec-
trical energy for the purposes of such
supply, to be an essential service for the
purposes of Essential Services Maintenance
Act, 1968, under sub-seetion (2) of Section 2
of the said Act. [Placed in Library. See
No. LT—502/711.

12.37 hrs.

STATEMENT RE, RAILWAY ACCIDENT .
AT VARANASI

" THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : 1 beg to
lay the statement regarding the side-
collision between train No. 48 Dn. Bombay-
Varanasi Express and a shunting engine at
Varanasi Station of the Northern Railway
on 22-6-71,

Statement
On 22-6-71 at about 16.42 hours while

train No. 48 Dn. Bombay-Varanasi Express
was entering line No. 4 at Varanasi Station
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of the Northern Railway, it side-collided
with a shunting engine which had to
perform shunting on train No. 10 Down
Dehradun Express aiteady standing at the
station.

As a result of the side-collision two
coaches i.e. the composite First and Third
class through coach from Madras to
Varanasi which was third from the Train
engine and a Third class coach which was
fourth from the Train engine of 48 Dn.
Bombay-Varanasi Express. got damaged.
According to the latest Information available
three persons were killed in this accident
and another 15 injured of whom 13 were
hurt grievously.

Immediately after the accident, the
North Fastern Railway’s medical van at
Varanasi was placed at the site to render
medical aid to the injured. After first aid
on the spot the injured persons were taken
to the North Eastern Railway Divisional
Hospital at Varanasi.

The Member, Mechanical, Railway
Board and the General Manager, Northern
Railway accompanied by the Chief Opera-
ting Superintendent have proceeded to the
site of the accident, The Divisional Superin-
tendent, Danapur who was at Mughal Sarai,
17 kilometres from Varanasi, and Railway
Officers of Varanasi Division stationed at

" Varanasi rushed to the site to supervise
relief and rescue operations.

The Additional Commissioner of Rail-
way Safety Northern Circle is holding
an inquiry into this accident on 24-6-71.

12,38 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :(— -

“In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, 1 am directed to
return herewith the Salaries and Allow-
ances of Officers of Parliament (Amend-
ment) Bill, 1971, which was passed by
the Lok Sabha at its sitting held on the
16th June, 1971, and transmitted to the

* Rajya Sabha for its recommendations
and to state that this House has ne
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1971-72
recommendations to make to the Lok
Sabha in regard to the said Bill.”

e
12.39 hrs.

DEMANDS FOR GRANTS, 1971-72—Contd,
Ministry of Home Aflairs—Contd.

MR. SPEAKER : We will now resume
further discussion and voting on the
Demands for Grants under the control of
the Ministry of Home Affairs.

SHRI S. M. BANERIJEE (Kanpur) :
May I make a submission, Sir ? Day before
yesterday, after 3 O’ Clock, we submitted
our cut motions to the Demands for Grants
of the Ministry of Home Affairs. We did
not expect that the discussion on these
Demands would come up yesterday. We
sent our cut motions day before yesterday.
We could not move yesterday...

MR. SPEAKER : Tha date was already
fixed. )

SHRI S. M. BANERJEE : We did not
expect that the Demands would come up
yesterday...

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : They may be allowed.

MR. SPEAKER :
taken up yesterday.

The Demads were

SHRI S. M. BANERIJEE : The cut
motions that we sent day before yesterday
were not circulated. How could I move
them ?

It was not circulated, Day before I
moved. It was not circulated yesterday, It
was not circulated even to-day.

MR. SPEAKER : The Demands have
already been moved. The Member was won
his legs. How can I do it now ? Mr. 8. V.
Savant to continue,

SHRI SHANKARRAO SAVANT
(Kolaba) : Mr. Speaker, Sir, as 1 said
yesterday, I rise to support the Demands of
the Ministry of Home Affairs. )
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[Shri Shankarrao Savant]

The year 1970-71 has been a crucial year
in our democratic set up. In 1947 we
attained Independence. After three years in
1950, as the Preamble to the Constitution
says, we swore to constitute India into a
sovereign democratic republic. The world
had always doubted our ability to wield this
weapon of democracy thanks largely to our
medieval background and the existence of a
predominantly illterate electorate which has
often shown strange allergy to frenzied
communal appeals. But to the consterna-
tion of the world, we went through four
General Elections more admirably. In the
Geaoeral Elections of 1967 the Congress was
badly mauled but still it remained the
greatest bulwark of secular democracy.
When, therefore, it split into two in 1969,
the prophets of gloom vied with each other
in predicting in disaster for democracy.
When the mid-term poll was announced in
1970, not only the professional astrologers
but even the professional politiians began
predicting  dismal pigtures of the things to
come. It was openly said then that India
was at the cross-road of democracy and
mubocracy and that mobocracy in the shape
of fronts, coalitions and conglomeration of
parties and persons will rule over lndia.
But, thanks to the dypamic leadership of
Shrimati Indira Gandh, jnst the reverse of
whast these Jaokadaisical pessimists had pre-
dicted has come true.

Not only did the Congress get a thum-
ping mayority in the Lok Sabha but the air
of buoyancy exuded by the results of the
QGeneral Elections became infectious and it
swept before it Gove:nments in nine
States—most of them Coalition Govern-
ments. In most of these States the political
metamorphosis became so devasting that the
President’s rule had to be invoked to give
breathing time to the puzzled politicians to
adjust themselves to the new sitpation.

Wheft the frénts, combinations and
conglomerations are thus vanishing from our
political arena, we are faced with two
monsters that have thrived upon the political
insecurity of the last five years, First is
communalism and second is Naxalitism.,

Communalism is the bane of our
politics for several decades. FEach year it
thrives on‘new causes. At page 34 of this
Report of the Ministry of Home Affairs
they have detdiled several proposals to durb
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commupalism and I am sure that if these
proposals are diligently and honestly worked
out, communalism can be curbed. 1 parti-
cularly refer to proposal No. 4—*“Timely
and adequate action under law should be
initiated in respect of inflammatory writings
and public utterances which foment com-
munal trouble™. This is well said than
done.  So, T would suggest both the Central
and State Goverments should take action on
these tines, Such action will go a long way
in curbing communal disturbances. But
unfortunately that is not done.

That is the reason why communalism
always increased from year to year. As a
general rule I may say that communalists are
loved by none but are wooed by all at least
at the time of election. During the last
elections, the Muslim Lecague, and the Jan
Sangh who are surposed to be the antithesis
of each other, combined to make it tough
for the Congress, Even the Congress has of
ten showed greater respect to communalist
Muslims than to Nationalist Muslims. This
has created an atmosphere in which com-
munalism is making surreptitious gains It
18 therefore necessary that we should stick
foyally to the various mcasures detailed at
page 34 of this Report to put down the
scourge of communalism.

The Naxalite menace has grown mostly
in West Bengal, The political uncertainty
created by the internal quarrels in the
Congress in 1966 is the main cause of the
nse of the Naxalites. It is a matter of
shame that publicmen, candidates at elections
and high-ranking officials including High
Court Judges should be murdcied n broad
daylight and the culprits could not be found,
and if found, should be acquitted in courts
of law because no body dares to come for-
ward to depose against the miscreants, The
State Government of West Bengal 1s mainly

onsible for this sordid state of affairs.
During the President’s rule, the Governor
too does not seem to have done
much to curb this menace. If, therefore,
the President’s rule is clamped once
more upon the hapless State of West
Bengal-—as seems highly probable,—it will
be the duty of the Central Government to
see that this baneful menace to public life
and to law and order is put down once for

It is troe that the immediate responsibi-
lity'for law and order is upon the State
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Governments. The Union Government is
only a coordinating and supervising agency
but even then it can do a lot by way of
advice.

Then, I will refer to civil defence. So
far as civil defence is concerned, the Centre's
responsibility is direct and therefore the
present strength of civil defence corps of
2.5 lakhs as against a target of 4.50 Jakhs is
certainly not commendable, This is not
adequate. The Centre must take special
steps to see that civil defence staff are put in
proper order and to raise the proposed
target, especially in wview of the present
situation of the country particularly our
relations with our neighbours.

The Home Ministry’s main responsi-
bility is regarding inter-State disputes. They
have {o solve the disputes amicably and
judiciously. The disputes between Punjab
and Haryana, between Assam, Manipur and
Meghalaya have ecither been solved or are
about to be solved. But the 15 year old
dispute between Maharashtra and Mysore is
left to stew in its own juice. The Mahajan
Report was ready in 1967 but it took 3 years
simply for laying it on the Table of the
House. Even then, nothing thereafter has
been done so far. There is a stray line in
this report at page 22 which says :

“Efforts to resolve the dispute were
made but these have not so far been
successful.”

Absolutely nothing is stated as to what
efforts were made, by whom they were made
when they were made, what was the reac-
tion of the parties concerned, etc, Only a
stray line is put that efforts were made. That
is all that is mentioned. How long are the
efforts to continue ? How long are the end-
less and fruitless efforts to continue ? My
request to the Prime Minister who is head-
ing the Home Ministry is that she should
take up courage in both hands and see that
this dispute between Maharashtra and

Mysore is resolved at an early date. 1had
asked one Starred Question. It was turned
into an Unstarred Question. I Kad asked

as to what are the impediments which are
coming in the way of resolving this parti-
cular dispute.

No answer has so far been given, ard 1
do not think that any specific answer will
be given. They only waat to bide time, and
this is a bad procedure. Once there is a
dispute between two States and there isa
sposific responsibility of the Central Govern-
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ment to resolve this dispute, there is no
reason and there is absolutely no justification
for keeping the dispute unresolved for years
on end.

So far as the Mahajan report is
concerned, Shri Mahajan has distorted facts
and even perveried them. He has really
gone beyond his jurisdiction in making
certain rccommendations, but all thatis a
different matter ; when we discuss that
report, I am sure we shall be able to point
out how far he has gone beyond his furis-
diction in making those recommendations.

All that is necessary is that the Union
Government must take courage in both
hands and decide to solve the dispute in
such a way that it will be an example for
solving similar other disputes all over
India. 1t is no use giving an ad hoc solu-
tion, because what we want is that there
should be justice, and justice can  be said to
be there only when that particular formula
can be made applicable all over India.
Therefore, the present Ministry's attempts
at putting off the solution every time are
very bad. All that I can say is that the
Maharashtra-Mysore  dispute which has
exercised the minds of persons from both
Maharashtra and Mysore should be resolved
at an early date and should be resolved
along lines which will be laying down sane
and sound principles of administration in
resolving such disputes.
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A& gy & fag 99 @99 FE I
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13.00 hrs.
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[sf ofirer srare]
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TRt Y e &1 gfoge @ &, afew
ot Y gAY WA gy § 9y wael
FEMEAIR@ATAA A | § R
afae, Yoy wrar ATy W aw® A ar
@& wwr cfww wREl & am el
qreT ¥ wrh @y @ & oar By oY maax
Yfsmar g @ @l Namfe
78 mrefadl ¥ oQer & foad #@re &
awi & qder ¥ ST e gmET Wk
fagre & ST Y g TF | qF gEer
Ft arg § 1 afrw Afafexa zamm ==
#3 firdt war 91 99 w1 3faq wgw G
feorar ST T ¥ 1 WA & fr W
agaq ¥ fgedt ar Ay § 9y I YW
RE I WAL FT GAA AR
Fral FY W e ar @y 1 9 W
gmd ) T2 e F1og@ a7 free
FET ATfET L WA W9 Tw 9% fawm
&3 @ aden 3y g fr Rk
Tt s i & S |

o WX AT % FFA & AN 9 7g
dYo ATTo o, Fo UHo YHo, FEfiwast
FeiFe B, T qF oft el o7 e
gar gdf g skw A i 40 F wmpm
fr ot figed o T8 WA AW qW
® § T W wEa B @ o fagr ww
WY wdT 7 oF de o g iy ¥

ﬂ";m 9 |
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fre Yrm o @ A W
agrmar 2 AT g qrr vy §, ¥few
£ w7 § W OF Sagew & Wiw W
dar wrgar § 1 g afwar fad § g
#e § 40 gowe Wt A o A Wy
WA 23 Fre § wewT gwr &1 W€ A<
ey ardt g€ Afew ot aw  wewEt ¥
Rt 1 e gt 1 Tk 4 1 e g
®T & 39 W F aeeorg w @ § e
w& qrdt ww @ wrar & wte sl Grewr
Areft § aY 55 9T wEngl wr a4 € &%
arg A #1E & ot ¢ 1 o B @
ag Aifgd e o werdt ®Y agel awgR
Fr ufawi g, @t oy gEy 93 W &
AX Y N olw s g9 qy Ay I
weaTgl o1 wfgsrg foawr «ifed )
wAd T 23 @ ¥ werd AW v
FfwT it aF 39 AAY FT gW ag A
FT a¥ g 1 9 Afedl ok aEmE 9
wgt AewTE w1 A § wEt wAR Ol
F9 @A § 9l fageadt 2 Y g o
F o et et § 1 AT A mfedw
frpra #3 aFY 9x s ET Il &
wfawr} 1 Tar FA arfgd

el ST wgAl & e fewpgw &
AN @R U E 1 go fo AN fame
F AT F WL AT aF W TEY gY § 4
AL FIT AAELT qAAR § @
afewr ag wwar gerwrar 7g w4 | daoft
§ wgrar i gaw |} & Afew wit aw
g afl At § 1 ¥ sgw e gy ol
ot 5 aweral %1 agfay @Ara Ay
e #Y et w3

waRi & aM § wg daew @
AT w7 ARAR FT@AT § |

DR. KAILAS (Bombay South) : While
supporting the demands for grants for the
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Ministry of Home Affairs, I would like to
draw the pointed attention of the bhon.
Home Minister to certain things which need
his urgent attention. The Home Ministry
should effectively alert all its agencies to curb
the activities of spies and saboteurs in
certain parts of the country and the Govern-
ment should use all its powers of Preventive
Detention Act. In addition the Government
should request the law Commission to
examine the question of formulating a com-
prehensive law of treason and espionage.
Though the existing law has proved effective
but still it does not interefere with the
activities of those persons who are openly
saying that the ‘Chinese Chairman is our
Chairman’ and who fly flags of foreign
nations in our country. Books are published
about which questions were asked at
question hour only today ; those books are
definitely against the security of this couatry.
The hon. Minister while replying the
question the morning said that the Govern-
ment was thinking of taking action under
the Official Secrets Act. According to my
way of looking at things, the Government is
not empowered to take action against such
persons under the Official Secrets Act, or
against the publishers who are publishing
those books. Today at the meeting of the
Congress party in the morning, the names of
two papers were mentioned : a Bangalore
weekly, Nashernan and a Patna paper,
Sangam., They were writing pro-Pakistani
articles and denounced the policy of the
Government in respect of Bangla Desh in
their papers. Under the Official Secrets
Act as it is at present it seems the Govern-
ment has not been able to take quick action.
Those books were written by the Govern-
ment officers who retired from Government
service, 1 do not know why quick action is
not being taken. Hence as 1 suggested
earlier, hon. Home Minister must request
the Law Commission to suggest an effective
piece of legislation to take action against
such people.

Large sums of foreign money are being
utilised by political parties, by persons who
stand in elections and persons who are
carrying on research work.

1 must congratulate the Government
that a Council for Social Science Research
has teen established with a view to reduce
dependence on foreign funds, but it seems
Government will have to consider some
Proposals to enact a fegislation to impose

Tostrictions on the receipt angd utilisation of
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such funds coming from foreign oountries,
Such legislation, in my opinion, should
include positive provisions so that our
parliamentary institutions, political organisa-
tions, academic and other voluntary
organisations are able to function in a
manner consistent with the values of a
sovereign, democratic republic.  This legisla-
tion should contain such clauses that
especially the political parties, members of
the legislature and the election candidates,
must take the prior permission of the
Government before accepting this assistance.
1 am saying this as I am couvinced that
these large sums which are accepted or to be
accepted by individuals or organisations are
eroding the iategrity of our country, and the
functioning of the national institutions is
also being eroded by foreign powers.

We hear of communal disturbances
erupting off and on. May 1 request the
Home Minister to request the Home Mini-
sters of the different States and the Chief
Ministers of the different States where such
communal disturbances occur, that they must
deal with such anti-national persons with a
very heavy hand ? But I must warn that
when the police is dealing with communal
disturbances or such demonstrations by
labour unions and others eadangering the
peace of the cities, tries to check them, the
course which is adopted at present is firing
which they should not do. In this country,
we cannot tolerate this thing any more.
Whatever and however much provocation
may be there by the demonstrators or by
those anti-national people, they should not
kill but they should fire to disperse, There
should be certain procedures laid down for
the purpose. A force should be trained to
control such anti-social elements or riots of
commuaal nature or of labour agitation. In
other countries. there is a police force which
controls such crowds or riots without taking
a single life. Why should we not develop
that, and why should we not give compulsory
training to such a police force which should
be utilised always for curbing or stopping
this communal disharmony and riots.

1 know communal harmony cannot be
brought about by police. It is the duty of
all political parties to come to some under-
standing to create an atmosphere of
communal harmony, which is a great national
task. 1 cannot blame the Home Ministry
alene. - There-are sbme-iateretted communal

parties or political partics which do certain
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[Dr, Kaitas]

th fiikie die peyehivtogy of o’
m%-m ooclarreriéel,

“""'ﬁl to draw the atwention’ of the
Home Minister to the question of brgin
drdin. Being a medical man coming from
Bombay, I know instances after instances of
out intefligent medical men, engincers and
scientists, who used to work in the HafFkine
Institute, going abroad either in the name
of further study or for getting experience or
getting 8 job. I cannot defend them. I
only remind them their first duty is towards
the country and not to go abroad to carn
money. I know certain steps have been
taken by Government to create a scientific
pool system and to create some supernumer-
ary posts, but these methods have almost
failed. We will have to find a solution to
this problem. Those who have gone abroad
may or may not come back, but in future
we should see that our intelligent aad
talented scientists do not go abroad to settle
down permdnently there. A study grolp
formed by the Home Ministry found out
that between 1960 and 1967, about 20,000
engineers, 10,000 doctors and 8,000 scientists
went abroad and very few came back, The
Home Minister should kindly consider
whether we can pay mn.ore to our doctors,
engincers and scientists lookmg to their
status and stature. I kown we cannot afford
to pay them so much as they are earning
abroad. But if they get Rs, 3000 abroad,
we cannot expect them to receive Rs. 300 or
400 here. Let there be some understanding
in Government of their status and stature in
fixing their pay.

The question of privy purse and special
privileges has been hanging fire for a long
“ume. The Fourth Lok Sabha passed a Bill
for their abolition but, unfortunately, that
Biil could not get through in the Rajya
Sabha by only one vote. Perhaps, it was
a blessing in disguise for the country.
Because of Lthe losing by one vote in Rajya
Sabha, the country has taken a positive
turn towards socialiam and a new irage
has been created in this country by the
people due to the able and efficient leader-
ship of Shrimati Indira Gandhi. May I
reguest the Prime Minister that before this
session comes to a close this peace of legis-
lation should be brought forward, or at least
an announcement should be made io that
effect so that when we go back to our

eonatichencios, wo oaa eay thet we g9 in this Scssion glope.
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going to fulfil what we have promised and’
that we are following the chosen path,

1 an sorry to say that the police departe'
ment is full of corruption, brutality sod
inefficiency, barring a fow police officers and
a few policemen, Though I am not accos-
ing the whole rank and file of the police
department, but the fact is that people are
afraid of them, So, the people do not go
to the police station to give assistance to the
police in crimes happening in their presance,
So, this question as a whole should be
looked into. Today the policemen and
police officers are getting low pay. There-
fore, young and intelligent persons from
respectable families and families of integrity
do not come forward to join the police
force. Let the Home Ministry make all
efforts to sce that respectability is given to
the pohlice department by some positive
action to attract proper persons.

Further, I would say that Union is one
of the popular languages of our country.
May I suggest that the following things
should be done, so far Urdu is concerned ?
(1) Facility should be provided to those
children who wish to study Urdu. (2)
Arrangements should be made for training
of Urdu teachers at primary and secondary
stage, (3) Facilities for instructions in
Urdu should be therc up to the postgraduate
level. (4) Documents in Urdu should be
accepted in all courts and this without the
necessity of translation. (5) Petitions in
Urdu should be accepted. (6) Important
laws, rules and regulations and notifications
should be issued in Urdu language where
that language is prevalent. For this purpose
areas may be notified. For doing all this.
I suggest that a Urdu Board should be
constituted.

Lastly, coming to defections, I would
request the Home Minister that is the
Prime Minister to kindly bring forward a
legislation to put a stop to this as early as
possible. Because, at a time when the
image of the Congress Party and its lesder-
ship has gone &0 high, opposition parties
accuse us of bribing people and instigating
defection which I cannot tolerate. Not
only this. It is neccessary to keep our
image the same or even take the image
still further up, May I request that the
Bill for Defections may kindly be brought
I thaok youy
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very much for giving me little more time to
speak.

MR. SPEAKER : Out of the list sub-
mitted by the Congress Party before Dr.
Kailas, Shri M. C. Daga is still absent ;
Shri Devinder Singh Garcha is still absent ;
Shri B. K. Daschowdhury is still absent ;
Shri Nathu Ram Ahirwar is still absent—
Smt. Subhadra Joshi has come back now-—
so are Shri Darbara Singh and Mohinder
Singh Gill. I think those gentlemen who
send their names should be present in the
House. After all we have dispensed with
the lunch hour. It should apply to all.

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Mr. Speaker, Sir, I rise to
oppose the demands for grants because I
bhave got my own reasons., As you know,
this Telangana problem is there since 2%
years and everybody knows what had
happened in Telangana in 1969. After that
we have resorted to peaceful methods
to solve this problem. But, un-
fortunately, this Government—particularly
this Home Ministry—is not taking any
interest to tackle this problem immediately.

13.27 hrs.
[Mr. Deputy-Speaker in the Chair]

Recently, on the invitiation extended by
the hon’ble Prime Minister to Dr. Chenna
Reddy he came here and he was very much
serious to see that this problem is solved
permanently. But, unfortunately, some of
the Members on the Congress benches from
Andhra Pradesh were not at all interested
in tackling this problem. If they are really
serious, if they want to solve this problem
they must strengthen the hands of the
Prime Minister. Instead they are weakening
her hands and yesterday an hon’ble lady
Member said that she wanted a categorical
statement from the Prime Minister that the
Prime Minister was not going to accept any
demands for separate States, Why ? When
she knows talks and negotiations are going
on between the Central Government and the
Praja Samiti why she should poke her nose
unnecessarily. That means she is not
interested because, Sir, I know, she is
interested in getting berth in the Cabinet.
It is not good. They must be very serious
about this problem. They must strengthen
the Central Government to tackle this
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problem. The reasons she adduced yesterday
that if you are going to from separate
Telengana then you will be opening a
chapter for disintegration of the whole of
India. When Meghalaya is granted State~
hood ; when Himachal Pradesh is granted
Statehood and when Haryana and Punjab
are there why not Telangana. Fazal Al
Commission has come to the conclusion and
submitted a report that it is economically a
viable State and it should not have been
merged in Andhra Pradesh in 1956, In view
of this Report why is it undesirable to grant
Statehood to Telengana. We are going
abroad and stating so many things about
Bangla Desh that the regional feelings are
there. T want to assure one thing. Last
time also I told categorically that we want
separation from Aadhra Pradesh but we do
not want to secede from India. It is not at
all our object. We want to be in India.
After all, we are a part and parcel of India.
We are very happy about it. Some people
seem to be under the impression that once
it is granted statehood, something may
happen. That is absolutely wrong. There
should not be any doubt about it. Do not
be under that impression,

Talks were going on. We all MPs from
Telangana Praja Samiti were really very
much anxious to see that this problem was
tackled. I am very thankful to the Prime
Minister that she has takem such steps in
spite of opposition from the Andhra Pradesh
Chief Minister and other leaders. We
thought that again Dr. Chenna Reddy would
be called here for further talks. But,
unfortunately, he has not been invited here.
It seems that this Government is not serious
to settle this problem.

I request you not to put us in an
embarrassing position. On the one hand,
you say that we must be prepared for talks R
on the other, when we come here, you are
not prepared for talks and you are not invi-
ting Dr. Chenna Reddy. This way you are
going to malign us before the people, That
way you are not going to strengthen our hands,
Then it will be very difficult for you to tackle
this problem. Today Dr. Chenna Reddy is
there ; tomorrow somebody else may come.
I want to make it very clear, please be
serious about this problem. I hope that
the Prime Minister will take immediate
steps to tackle this problem and for this
purpose, I hope, the concerned parties, the
Chief Minister and Dr. Chenna Rebdy,

would be called here immediately.



167 Demands for Grams,

SHRI N, TOMBI SINGH (Inner
Manipur) : Mr. Deputy-Speaker, Sir, I must
at the outset express our thankfulness to
the Prime Minister for her wisdom and also
maturity in having taken a decision to grant
statehood to Mani Pur and Tripura and to
take abequate steps towards quick legisla-
tion in this behalf,

Today we are discussing the Demands
of the Ministry of Home Affairs at a time
in our history wnen the country is facing
difficulties in and around her. Naturally,
therefore. we are supposed and expected to
pay the best of our attention when we make
our observations and think of the steps that
are likely to be taken in the course of the
year.

I am supporting the Demands for
Grants of the Ministty of Home Affairs.
We have sung and are singing with the poet,
‘““‘Home, home, sweet home ; there is no
place like home.,” In making a home
sweet there are a number of essential
ingredients, Of all the essential elements,
the maker of the home sweet, the agency
which keeps the home sweet, itself does not
have sweet problems. Naturally, therefore,
in order to make the Home Affairs Ministry
sweet to itself ag well as to those who are
having the protection of the home Ministry,
there should be cooperation of a number of
elements, and such co-operation should not
mere imposition but should come out of
self discipline. It should be willing and
affectionate cooperation of all the agencies
involved. It is here that the role of the
police comes in the picture,

So many measures, pieces of legislation
that are not welcomed by the other side of
the House, and agen:ies like the police have
come to stay because conditions in the
country are not improving.

I belong to the eastern region of the
country where there have been prolonged
problems of law and order arising from
different sources. Of all the problems, I
would like to pinpoint one which has been

- long associated with the role played in our
country by two of our neighbours, namely,
Pakistan and China. As the House is aware,
Pakistan has been trying to play such &
destructive role in the eastern region of the
country through its eastern sector which was
only till recently known as Bast Beéngal and
now as Bangla Desh. Through its, castern
sector, Pakistan 1ilitary junta has been
tryihg to educate Indian boys, the youth of
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our country, from the Mizo Hills, Manipur,
Nagaland and tribal arcas of Assam and
Tripura, to create hostility against our
country. Even after what has happened in
Bangla Desh, after we see all that has
happened in Bangla Desh, we now discover
and they also must have discovered that
Pakistan military junta has been trying to
create hostility among our own citizens
without their being able to win over the
hearts of the people. After what has
happend in Bangia Desh, we shall be hoping
for the best and preparing for the best.
We do not know what will come out of the
Bangla Desh episode. But let us hope the
best will materialise under the able leader-
ship of our Prime Minister. It will certainly
affect the eastern region. Pakistan military
junta should stop training our boys and
girls in the use of arms and also financing
them through different underhand organisa-
tions, encouraging movements over-ground
as well as under-ground, to create hostility
against our country. thereby trying to
separate the eastern zone from our mother
land.

Let me today confine to these problems
of law and order in that part of the country.
1 have already made reference to Pakistan
military junta trying to educate our youth.
Even now, there are quite a number of our
boys, a number of youths, from the Mizo
Hills, Manipur, Nagaland and the tribal
areas of Tripura and Assam in Bangla Desh
behind the bars in our country for having
tried to cross over the border or for laving
made such efforts to act against our own
country. Now, in this regard, specially
about those of them who have been
arrested from Manipur, there is one very
pertinent thing that 1t has been found, very
satisfactorily and to some extent encourag-
ingly also, that after all this has happened,
some of them have changed their hearts and
some of them have shown their willingness
te change their policies. And they are now
disillusioned and have expressed willingness
to change their policy. This is indicative
of further changes not only in Manipur but
in Nagaland and other areas. So, now, 1
think it is the right time to take advantage
of this situation and introduce measures as
to change the mind of those who have been
extremists and those who have been hostiles
under the guidance and inspiration of China
and Pakistan becsuse changé of heart can
take place and we in the Congress Party
undet the proloaged leadership of Mabatms
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Gandhi believe in the change of heart. So,
this is the right time. The Home Ministry
should through its so many agencies, through
the mass media and information and
broadcasting and even through the Police
agency—I do not want to belittle the im-
portance of the Police in this respect and
they can certainly make their own contribu-
tion—introduce measures to improve the
situation. The policy of the govt. towards
these extremists must also change.

Having said this on the subject with
your kind indulgence, I would like to point
out the necessity of removing the regional
disparity in the matter of services, through
adequate measures, I am just pointing out
this because whatever disparity either in the
field of industries or in the field of education
of Services that we find to-day, may not
be noticeable to-day, but in due course of
time, such disparities will come to the fore.
If they are not taken notice of at the proper
time and prevented timely, they will create
serious danger to the whole country because
regional disparitics may create political and
other problems. So, I would suggest tnat
in respect of the Eastern Zone, specially in
the tribal areas of Tripura, Manipur,
Nagaland, Meghalaya and the tribal areas
of Assam adequate protection should be
given in the matter of Services. ThisI am
pleading with all the emphasis at my
command and with & sense of justice. A
boy born and brought up in Delhi city
sitting for the same examination under the
U. P. S. C. is on a higher footing than a
boy from these tribal and backward areas.
They have been brought up in diffe;ent
conditions, It will take a long time for
this gap to vanish but for the present, this
has to be recognised and some concession
has to be meted out. In this regard, we
know protections are there for the tribal
people and also the Scheduled Castes, It
is not enough. For instance, the valley of
Manipur to which I belong, may be ex-
amined.

Except for my religion, and certain
cultural background I do not know how do
1 differ from my friend in the Tribal area.
But I do not know how it happened. We
belong to Hindu religion. We do not enjoy
any protection. It is regrettable to say
that none of our boys and girls has come
up in the IAS. Not a single boy has come
up because we do not enjoy any protection,
This must be comsidered. I there is and
there must be, 1 belicve, enough scope under
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the existing rules and laws in the Home
Ministry to protect such group of people.
We are not Scheduled Castes or Scheduled
Tribes but we are very backward. For
some reason of their cultural background
and religious association, they have not
been included in this. For these people
there must be sufficient protection. With
all emphasis at my command, I would like
to request the Home Ministry to look into
this and take appropriate steps.

Mr. Deputy Speaker, Sir, you have
given me more time. Iu order to strengthen
the Eastern Zone, I would like that there
should be more and more of cultural in-
tegration.

After the Bangla Desh episode, we
know that the cultural tie—the tie of blood
and the tie of language—is the strongest tie
and that the tie that comes through religion
is only secondary.

If we are to strengthen the unity and
the integrity of the country in the Eastern
Zone, it can be done only through this
cultural tie and it should not be through the
majority culture being imposed upon the
minority culture. It should be done through
fruitful dialogue between these various
groups and sympathetic understanding bet-
ween the different communities. There is
ample scope for that, if the Home Ministry
could do some serious thinking on this and
take up adequate steps.

Therefore, Mr. Deputy Speaker, I would
suggest that attempts should be made to
make the different cultural groups big or
small, to mix together in that region to
strengthen the integrity of the country.

With these words, I support the Home
Ministry’s Demands.

st g At (St 9@ o
Iarsaer wgEg, W fafedt &t fenfey
Y aNE 5 gu § ww Ao N T
g Fafreet oy s feemr el
Wil o 9Ty g¢ § 9@ I § wvficw
o AaEl & g A g § fee o oY
AT %7 Fe fgmmr § Wl N s
gar § 0w § IR aewie § agy
g @t 7€ €15y faw st @
ool %7 5 TR A weer § fF W
AT NeaTy E § Wiy 7y Al
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[+t g siaft]

FT ATHAT gT 918 98 AT &7 &Y, =78
I F1E Arfas qarer g, 97 NGWT FY
AR faz £ Fifgr w30 | 91 g9
9 a1 § Ty FgAr Argd § fe sw e
P ATFX F BT FOX g § AT
el AT ol o Fr www @
91T g, TH & qgr & v wr fqrsr
HIT ATFH gARX AT Trg, § =y g
fe st w1 ¥ fag garfas Faw
S =rfgw | star mf gat uw gl
q Fgr B weT 1 98 9% gad § 99
& fau v @ s 37 Arfed 0 ag &
agl amdY fr 5 ey ww wowdens
1 a1 & @@ Fegfadr &y AT §
afexs ©F FEEF WNT § AR AT
agge fear &1 wr & f& AR R
gZIAAT T 1 F FIA T AFR &
ATIRETEY &1 & FITW aT FF FT S5
& gfa =fas wwm, sgar =fys sa9g<
T g & FTQT AT g8 @A g1 W & |
@t & W o arfadl FvogE W AT
AR Fel 6 T 9w ax = A9
& fad #1€ A< Far fear @ & AW
¥ fo & za% wfg &y fazame gn M
qar %Y gha & (6 g0 3 7 ardy wrarell
9T YA FESHAZ AT ATET § |

THT TIE &, ST WG,  SAToITal
& oY & 20 A9 & WA A AT &
fem <t 3T & 1 w1 § glewdl & gy
S eI W@ g, § wwdt g, 98
gur fad a3 oy #Y a1@ g1 Wi gArR
TF aret § gaemr fe gAa F A
g1a & S fFa ag ¥ g @i
F1 |1 ar, R qeg ¥ der Tar, 7
fow aw & smr war ) segfom
frfY MY g a@ & w9v wa w1 9ANT
FIE FI ZITAT T @, @ Fg arglaq
& WSIH-AT @ Sar g1 %@ 9T ol
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HIFT AT HIFN TS 3 #7 T80T &
HIT R AT =13
T TF GIF 91T FT a6 § GFR

FT A1 faerar Tradt §—2ar § g7 haaq
FT G I GEIFT §, I I FF a9f ¥
LRI FHTH ATT I W &) g0 a9 &
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A8 T ¥ s RNE H wRr wav @
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wie foar, fedy ¥ el #1 35 far, 98
UHATE B TAN—ATHT 9% Y T F
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AW F @1z g fafrex @gs @ ae
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T W § 98 90 avg & adi &

T
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Ipdmr g e W feer W
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aftwgar §, afew A wawnd denfy
£ 1 v foer Y warry foild e
afy daedr §, afow gw W W vl §1
wafay o fren WY Foilet WY gmer wgt
ax ywfes §, @@ ov € fafesr =0
o sy 39 wrfgd o

i fmrfiermar § e w
fafaedy & &€ Aol &1 wewww w® W
wifaw Y §, 98 ¥ gmard w1 F w&d
74 7Y arq ¢, IOk Ay WP qmar
T 8, ¥fw g e T awwr g
fag for & ag e ge i, 99 fam
¥ arg gEard ¥ W g, Swd st
FrgAe g, gewr g fafred =@
Fait | A7 T wre oo mw A
¥ GurEAT-aA w7 gemwA frar s,
forasr frelY wear & gevw 7 ), aY ag
oF uHfuw @9 a9 HT @ @,
gAauT & "rAy § #1€ wraar ;W AN
IAR gt 1 waer a3 § % 9w @@
frer A fetdaromr w2 5@ wex
a1 g ¥ Y §, 99k 9gy w@aT Ay
¥T @ %, wr fam ®@ 9 sa¥ w
FEYAT 9T, WL I AE A wd A9
W, a¥ §§ TUUT & STy FIN
i, TdEE BT AAT F& WAL wewrd
A w=f Y ol aw @ T RRfaw
w2 1 <g ATQAY, IHFT A HAT AGY
gar g )
vad Jar ft wgw @ e dw
fafredy o1 o Qur e T & f
WA & qrw W gW & fagar
wgae Are) w e & falr amae
37 ame sy wor @ wm
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wraeww § | gfeaw argve @Y s e
ww, @i o wrgwfer aw g,
#fewr fiscrracat & qome wr v wA-
o ¥ e &) fedy o sl @
a1q W ¥ garfaw @ & wwpe
W g wrgfadt F S awd § g femdr
TRemEF @A @ oW
§ il g aqe A @ FR &
qre-gre e § W gt dwe
Fawd wres §, freeeew e §
few §, Sawy seaaey o §w Fafrel WY
FAT T1fge AT ITET a<F AT eavy AWy
urfgd |

g® Yar wggw T € R ww W
# dw fafrey & fewr F mlt aw
FHIAT R | T FEwT wifww A
fafewr €t & A Ty 9T TgT w=y faue
W A & TFT A agd QY &, dfew
A FTH FT NATH 74T §, @Y 9 TFee)-
afaari g & awg wr d?
WA ANg ag § T qw wifmar § 0
qeal #t ovg & 0% § forr & AR &
T #§ facga wan fracd sk e
FL W & w1y 9a% Frae Al faed
¢ wEEA wwET & @ A usdar &
aR ¥ ¥ 9w ¥ anrt ¥, fefrww
& At H, mT Far ¥, 5 A afcmey
g aggat Al ¥ frr & A, afew
facg 9oz &1 9fF g fafaly &
g A ow & G § wewgea
@ fag og s wifraa & o § Wk
ag W Y AEY 99 qrar &, afew ged
TATET FFHYAT AT § W FE oFr Sfw
are A G av Y 1w feafy YR qav
D EfE IY w ogew § aregiw
e A S A Ay & b B
WRAFTmHATE NI ) ™
T § AT wife a1 s @y
wgt a3 arar § )
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wv g ag § e oegfors ¥ w@
feer ot mifed fem ag & w9 w
R 1 g ST e drdfae 83
§X STER Wil & forg oy e w7 frew
Ay W ¥ o e ¥
fod aga o1 g0 @ amw }, wife
fromroewlt A fEdRToaT awmEEl &
art ¥ g fafasd oy R frw
% | fawre & oK ax oy e ww W
%é\fﬁ,f‘av%mﬁ%@ma%m
AR fgrgea™ & arge & a3 Frgrr
Rt X AT § fF oow frarowra
FFIAA §, ITTT A qA5T § a8 Ffoee
&1 Fa dwe § oo qraw Ywaee
v QfedFs amhmR” #r gfer ¥
faer & f& 791 arw smiw sk
ﬂT‘(oQ’HoQ’Ho%agﬂ'a Farel & e
TadYE FT @ ) IFW forer

RSS is the ideological and organisational
ancestor of the Jan Sangh.

atet off 7 oft #r @ 5 wRo wwe
q@o Rfadfras arifrdmw 8, ow &
ATIEGF F7YAT § ) Afgw w fafaedy
%9 aF @@ AT & ' A 2 oo
o J9F 9 FFgAaE ar afi &1 9y
T FTW §, SUTAR WL, UIW aF 9@
FHAA FY IFE T IR AEY FHardy
T wd AaF §9 & A AT qHI §)
T N ¥ arare M g fafaedy Y
avug fear & fr a@rd sHard ey
it faarlY swmae & ¥ A@ @ 99,
oA & A A awy, Feghre ot @
g T a, Aiwfaez affe § 7@ g
Y, TET ¥ A @7 qvd, Afew
U e {9 49 & Jwe aw owwd
G e ag g 5w fafasd wr
fgmngwm#mw@gt A
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¥ g a7y o § fie o g
fafreec §, ot 3w & dwgre fert W
W‘T@!’m?ﬁ"rmm
widh off ot g oft & Wt HgEd,
¥fie g aowTd Twd F oY W A
< §, o s gl o 83 gu d,
ot qrfeirer ®Y arg s §, S fawre-
WY T, gAY foenm ged wgtw ¥
g & 1 & faforee< amgw #1 s feerrn
et § fis o wferc ww At ¥ we
fafredt & firrer, 9@ qReR ¥ 3g w0
g, %6ty Qe w1 gz W
feamr gw at & are adi 81 A TS
8 & 37 ggA & &Y S0 o g g
8 3§ FIFH TN A GT g7 FCIA
afge, aw ft sw fawr & 3y sW
gwar § 1
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o ara & ag Fgar wg § 5w
fafredt & Nl odfq w1 wron T &
e o w7 frgrar | Y Hfcfimaa
# @ gAAl A% Rew ¥ A qgd
oF N5 fafreet & o a0 g §
AR g N ¥ T g oa@r s
wgrfe ot wwr @) 0 & wrav
argdt § ag #4 gur ! Afcafagm W
T AAGT §, FAT IEHY qfearer A A
¢, ar foer aff aar ar @=w § W
g AT A1 3 fFR 97wy Ww
frface & amy <ar aff mr ? arfac
W §EREE P W ¢ ey @
©zE 4 *ff qgy § quwT W wRQ
87 % gl § g fafre w frer Y
Tral I A T |

anfalt ara & ag wear wgh § fr
feelt o gframr e g 99 @
feeelt § olpff v frerw v oy <
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e & WRw g W o
W!ﬁuéomfom mm
ot § ax g% Fow o gwaar W wE
wwaT § + T e wT WY g Eme
§ 1 <t ag & femni ke afew @)
By ¥ {2 ¥ ey v ¥ fag wwr
AT § A TRAN F AT A A
gaq ey § A@t @Y gaw qar faar
rrar & 1 faeely &Y gfere feald ar, Ead
TN QT @1 AT FY GHET A T @l
& o T wedt et & AfeT o waw
¥ ofsers ¥ wOMT AT HFW W q1d §
oy A ot § ) g el § = gfee
# wodt qwers § SAAT JTeATE w9 §
TA% qry afeai A€ § AT AR qEe
FT ATALAT ST THFT AL @7 &1 o
FIFTT IAHT GHIA T AATS AT TG
gHAHA &1 ¥ woAr & o wef aw@ A
qT A T gAY HT owAr W IAH
e #Y farg ¥ A AwY § 9@ ovdle
§ fs g fafredt ¥ amar gx SfeEa
T ]y

MR. DEPUTY-SPEAKER :
Dutta. Three minutes.

Shri Bircn

SHRI BIREN DUTTA (Tripura West) :
While T rise 1o participate in this debate,
I associate myself with the views expressed
by Shri Saroj Mukerjee yesterday. You
will understand the correctness of his siate-
ments if you go through the figures con-
tained in the Ministry's Report for the year
1970-71,

SHRI SEZHIYAN (Kumbakonam): I
want to raise a pertinent question. The
Home Ministry’s Demands are being dis-
cussed here, but there is no Minister repre-
senting the Home Ministry. There may be
Ministers representing Parliamentary Affairs
or Finance Ministry, but not representing
the Home Ministry.

MR. DEPUILY-SPEAKER : He¢ has
Sust gone out for hell & minute,
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SHR] SEZHIYAN : There are three
Ministers. Not ane of them is here,

SHRI BIREN DUTTA: There you
will find that the Minister has at his dis-
posal a colossal army of 55 battalions of
CXR.P., 7 battalions of Industrial Security
force, three contingents of Assam Rifles and
6,02,767 Mome Guards in all the States of
India. At the same time, his counterparts
in all the States have strengthened the police
and armed constabulary in each State. That
is why the police budget has risea from
Rs, 3 crores in 1950-51 to Rs. 77 crores ia
1970-71. But with what effect ? With the
growth of these forces the communal riots
have increased. In 1969 according to this
report there were 519 incidents of communal
riots and in 1970 there were 521 incidents.
It has spread over Maharashtra, Bihar, West
Bengal, U.P., M.P. and Assam. In this
report again you will find violent activities
have also spread to Assam, Andhra Pradesh,
Kerala. U.P., Punjab, Tripura ; the situation
in West Bengal and Bihar is causing anxiety.
May I ask the hon. Home Minister why he
is demanding such colossal money ? Is it
to bring about these riots more and more,
violent activities more and more ? He is
not keen on ending the Privy Purse. He is
not interested in curbing the activities of
foreign and native exploiters of our people.
He is employing the CRP and the industrial
security force, even military against the
workers in Tripura. He has deployed CRP
in my State of Tripura. I shall mention
only one instance. The workers of the
State press numbering about 153 went on a
strike with the simple demand that their
pay scales should be revised and increments
should be given properly. Then the CRP
was employed in 1969 and still that press is
protected by the CRP. The secretary of
that union has been suspended from that
period. Eleven Government employees had
been arrested by the CRP and beaten inside
the employees’ union's office. A few thou-
sands of employees had been given show
cause notice. In this way these forces are
used by the Home Ministry. He has not
given us the promised statehood ; he has not
given us any assurance that there will be
regional council for tribal areas. He has
not accepted the unanimous resolution of
the Tripura State leghlative Assembly to
exempt 2} ’acre holdings from tax evea

though hjs pastyman is the Chiefl Minjster
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there. Al the good proposals are turned
down by the Home Ministry.

Tripura has only 17 lakhs of people.
Now 10 lakhs of refugees have entered that
S$tate.  All the roads have been ocoupied by
them and there is no place even to stand.
Nabody Is to look after them. The camps
pravide acoommodation only to five lakhs
of peaple and all the rest are left without
any food and shelter. The Home Minister
hrought yesterday the West Bengal Security
Ast, to amrest people who are protesting
against these things. I want to draw the
attention of the Home Minister, Prime Minis-
ter and the Bducation Minister to one thing.
They went to Agartala, He found that
our people had been killed by the bullets of
Pakistan Army. The Prime Minister saw
that with her own eyes. They have not
even given a stalement in the Press that
people were killed. What is the position in
Tripura and how are things developing in
that State ? You should not suppress us
by these police and military forces ? Many
people have tried to do so many times in
the history and you are also trying. You
bluffed the peaple by saying that you were
bringing in socialism. But you have practically
showed your intention by these provisions
in the budget.

SHRI K. SURYANARAYANA (Eluru):
Mr. Deputy-Speaker, Sir, what has been
said yesterday also by some hon. Members
from West Bengal has been repeated today
by the hon. Member who spoke just betore
me ; the same thing is being repcated by
those friends who are encouraging violence.
Wherever these is any golmal, wherever there
are groups operating against the law, politi-
cal or something like that, the Government
has to take action. For instance, instances
have been quoted from Andhra Pradesh.
When the people are being encouraged to
occupy some lands unauthorisedly, as in
West Bengal, what is to be done? When
there is a law, the law has to be adminis-
tered and ovder has to be maintained ; the
law has to be maintained as passed by the
the Assemblies, and the Assemmbly members,
Ministers and the Government are only
there to maintain the laws which are passed
by the Parliamunt and the Assemblies. But
these parties, particularly the communist—
left or right—wanted to take advaatage of
the innacence of the people in rural aveas,

Now, thoy have started in the tribal arsas,
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They have failed in the rural areas and have
now started thelr activitios in the tribml
sreas. The Governmept are taking proper
action not against the innocent Harfjans
or Girijans there but against the violent
methods of the people who are being
encouraged by these parties. To suppose
that violence, the Goverament are taking
action in different States.

In Andhra Pradesh also, unless our
Government has taken those steps against
violence, they would have crcated one more
field for violence, as in the West Bengal.
When the communist party was in the
government in West Bengal, they indulged
in all these things, and when the Naxalites
came on the scene, it became difficult for
them. They began to expose the Naxalites
or something like that The point is,
wherever there is violence, it should be crush-
ed by all means. It should not be tolerated
or encouraged. That is the policy of the
Government. And that policy has to be
impiemented, cven though, fortunately or
unfortunately. some other government may
come in there. What happened in Kerala ?
What are they doing ? Are they support-
ing non-violence or violence against the
people there, which is being crushed by the
other people ? Wherever any party govern-
ment is there—communinst party or any
other party——they must see that the people
have a peaceful life according to law.

Now, mention was made that in 1950-51
the budget for the Home Ministry of the
Government of India was only Rs. 3 crores
or so, and that now it has come to Rs. 77
crores. Itis so only on account of the
atrocities encouraged by the communist
party. Because of that, the Government
have to spend more. Otherwise. if they-
were not encouraging violence for political
reasons, there is no neccessity to spend so
much. There is no necessity to enhance
our budget only for the sake of maintaining
the police, etc. 1t is only to suppress the
violent methods indulged in by some parties
that it had to be increased.

Coming to my own State. Andhra
Pradesh, some of our friends—Shri M.
Satyanarayan Rao, and also Shrimati
Lakshmikanthamma—meationed several
things. Several times we have agreed to do
anything in a peaceful way which is in the
interests of the country as a whole, It is
uot a question of merely going ‘0 an cloge
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tion in the Panchayat board or to the
Assembly, for deciding the issues of Telen«
gana. We must see whether it is in the
national interests, whether it 18 beneficial
to the country as a whole. It s nota
question of couating in the Assembly, or
in Parliament, of any votes. It is not »
question of any plebiscite in any onse part
of the country. The entire country has
showed that there is integrity of the country,
big and small States together. 1f they are
suffering on any account, the regional com-
mittees are there. For example, there is the
water dispute wherever there are rivers, the
water should be used for the benefit of the
country as a whole and not in a regional
way or in a language way, whether it is
Andbra, Kerala or Madras. Whatever
scheme is beneficial to the country, it should
be supported by all,

Now, they are saying that the develop-
ment of Telengana has been neglected. There
are scvcral ex-ministers saying like this.
But when they were in the Government,
what did they do ? Dr. Chenna Reddy was
Finance Minister and Mr. V. B. Raju was
Planning Minister. We never objected to
their taking steps to develop Telangana or
other backward areas of Andhra Pradesh
when they were in power. They did not do
any thing at that time, Now they want to
take political advantage of the innocence of
the peaple. We have no objection to the
development of not only Telengana but
other backward areas also. My district of
West Godavari is supposed to be a surplus
district. But there only 3 taluks are deve-
loped and 5 taluks are not developed. We
are going to develop it with the assistance of
the Government of India and the State
Government, So, wherever there is back-
wardness and there is necessity for regional
development, we are not against any deve-
lopment anywhere. we are prepared to
sacrifice for the development of Telengana.
They are 10 members here and we are 29,
If we join together, there will be 39 mem-
bers here. Like a joint family, we will fight
for the development of Telengana and other
areas, because we want not only integration

il;!;he country, but integration in our region
a. 0

They \have constructed some buildings
for the Police Academy Centro in Hydera-
bad, Now it setms they are conmmplating
mm the Academy to quwhi an or sqme
ther place, When the buildings bave besn
constructed, why should they shiftit? Y
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request that it may be allowed to remain in
Hyderabad,

It was alleged here that in Andhra Pra«
desh, 541 people have been recently arrested
by the Police Minister, Mr. Vengal Rao. It
is false. I enquired and found that only 40
or 50 people have been arrested, because
they occupied unathorisedly some other
people’s lands. In Andhra Pradesh, we have
distributed about 10 lakh acres of wasielands
to the poor people. No other State has done
it. Last year also, somepeople encouraged
the grabbing of others’ lands forcibly. 1 want
to point out that merely giving land to a
poor man will be of no use. He must be
given funds to cultivate it properly. For
the last 30 years, in my village, without any
violence, 1 have asked the people to culti~
vate about 200 acres of Government land.
The harjans in my area have got one ot
two acres. But, then, they are exploited
by other people. To avoid all this, whene
ever harijans are given some land by the
government, simultaneously they should also
be given some finance, Otherwise, because
of their acute poverty they are likely to be
exploited by the moneyed people. Now the
Andhra Pradesh Government have decided
that there will be no harijan families with«
out land and no houses without light. But
the Andhra Government do not have suffi-
cent funds to implement this scheme,

SHRI P. K. DEO (Kalahandi) : What
about Kanchikacherla ?

SHRI K. SURYANARAYANA : That
is a matter which has gone to court. That
need not be discussed here. Here I may say
that Shri Thimma Reddy, whose name was
menteoned in that connection, his name is
being recommended by the Harijan Sevak
Sangh for appointment as their Secretary.

Lastly, I would again plead that there
should be no question of coming to Delhi
to settle the differences between Telegana
and Andhra. Let us settle it amongst our-
selves. Instead of coming to Delhi, or fight-
ing against each other, let all of us, all the
39 of us, present a joint front before the
Government of India and ask for more
funds for Andhra Pradesh.

SARI P. K, DEO : Mr, Deputy-Speaker,
Sir, as carly as 1966 the Administrative Re-
forms Commission in its first report has
recommended to government the establish-
ment of an institution on the analogy of
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the Scandinavian Ombudsman, or the British
Parliamentary Commissioner, to go into the
grievances of the public and look into the
various complaints which can be reported to
Parliament. At the same time, they submit-
ted a modet Bill. All these years nothing
has been done in this regard,

Then a Bill was introduced in this
House. That Bill had a chequered caresr. In
the last Lok Sabha, I introduced an indenti-
cal Bilt and, inspite of the opposition of the
Goverament, the motion for its circulation
for eliciting public opinion was passed by
the House. Public opinion came from all
over the country and under the pressure of
public opinion Government had to bring
forward a Bill, which was referred to a Joint
Committee. It emerged out of the Joint
Committee in & much diluted form, which
we did not like, but still we passed it and
transmitted it to the Rajya Sabha. While
the Bill was pending in the Rajya Sabha
the Lok Sabha was dissolved and the Bill
lapsed. So, I would respectfully submit
that it is high time that government brought
forward a Bill, where they will eliminate
some of the lapses of the earlier Bill. The
earlier Bill which we had passed had exclu-
ded the Prime Minister from the purview of
the Bill. We do not want to make any dis-
crimination between a Minister and the
Prime Mimster. Further, nobody including
the Prime Minister could be Caesar's wife.
So. all charges against the Ministers and the
Prime Minister should come within the
scope of this Bill.

Sir, after this Congress debacle in 1967,
the institution of Governors raised a good
deal of controversy. A special symposium was
held under the auspices of the Indian Par-
liamentary Association and later this matter
was referred to a panel of eminent jurists
and the consensus was that some guideline
has to be provided to the Governor,

Sir, the constitutional fiction that the
Chief Minister holds office at the pleasure
of the Governor has been construed to mean
tht the Governor has alsolute HNcence in
the matter of hiring and firing the Chief
Minister. Sir, whéen the wox populi bas
collided with the interests of the ruling party
some perverse interpretation of the Cpnsti-
tation has resulted to our democratic charac-
ter of the Constitution. So, it is high tinde
that some guideline Hke the Instrument of
Justruction which uied to be in the 1935
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Governmont of India Aot or which was en-
visaged in the Constituent Assembly should
be provided because this will save the
Governor from the embarrassment of acqui-
sition of partisan attitude. As vou know
the testing ground of the stability of the
Ministry is the forum of the Assembly. The
QGovernor should not arrogate to himseif the
powers of the Assembly and powers of judg-
ment regarding the stability of a particular
Ministry.

Coming to the Centre-State relationship,
as you know, this country is a tapestry
where the various fabrics of various cujtures
and customs have been interwoven to make
it a beautiful whole and unity in diversity is
the characteristic of the federal structurc of
the Constitution. So, for the uniform
development of all the regions and to dispel
the regional imbalance in development and
non-interference in State autonomy there has
been persistent demand day in and day out
that the Centre-State relationship should be
reviewed in the context of the present deve-
lopments. The strength of the chain hes at
the weakest link and 1 cannot understand
why the inter-State Council has not taken a
concrete shape as yet though there has been
a provision under Article 263 of the Constitu-
tion. The Governmcnt has not taken any
steps in this regard so far as the inter-State
Council is concerned. I am grateful to
Rajamannar who has highlighted this aspect.
He has stated that :

“Article 263 contains a provision for
the setting up of an Inter-State Council
by the President for generally dealing
with all matiers which are of common
interest and for making recommendations
for the better coordination of policy and
action with respect to any subject. It is
clear that the Constituient Assembly
considered the setting up of an Inter-
State Council as an important instru-
ment of coordination between the Centre
and the States, It is, therefore, a matter
of great surprise that the Central
Government should have ignored this
article altogether. The Administrative

* Reforms Commission strongly recom-
mended the setting up of such » Council,
The Rajamannar Committes has recom-
mended the immediate constitution of
the- Inter-State Council.”

I congratulute again the Rajamannar
Cpmmitee for the Report because Inter-
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State Council functions quite differently, It
cannot be replaced by the National Develop-
ment Council because the National Develop-
ment Council 18 over-loaded by Cabinet
Ministers and by the Members of the Plann-
fng Commission and the Chief Ministers
cannot pull much weight in the National
Development Council.

We are getting reports of serious encro-
achment by Centre in the State autonomy
day in and day out. The wrong economic
policy in the shape of deficit financing and
inflation and the wrong fiscal policies
pursued by the Government at the Centre
lead to rise in prices, lead to price spiral and
it adversely affects the State autonomy.
After every successive Budget there isa
clamour for more dearness allowance for the
State employces. The State Governments
have nothing to say in the Central Budget
but it adversely affects the economy of the
States. So, all the aspects have to be studied
and the Rajamannar Committee report has
to be given effect to,

1 take this opportunity to point out one
aspect regarding the proposed legislation for
restricting the flow of foreign money. As
we all know, it has been vitiating the public
life in this country. No purpose would be
served by bringing forward legislation. It
is no use to shut the stable after the horse
run away from the stable. We demanded
that the report on the acitivities of the
China Bank should be released and the CBl1
report reparding the use of foreign money
during the 1967 elections, which was
conducted by the Home Ministry. should be
made public. There should not be a secret
about it. We would all like to know which
are those parties which have taken recourse
to money from foreign sources, This was
not intentionally done in 1967 lest it should
adversely affect the prospects of the 1971
elections, So, I would like to say that if
the Government’s intention i8 to curb such
tendencies, no useful purpose would be
served by putting a curb on foreign travel by
MPs or journalists. ' ;

We know very well how newspapers are
being patronised. I cit¢ an example of the
North Korean Embassy giving full-page
udvertisements 1o varidus papers.; We khow
very well how Soviet literature is being-
printed in the New' Age printing press to
patronisd & particalar party., Lastly, ' the
Tupee payment trade, which -has led W large
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rupee reserves in this country, is a source of
corrupting Indian politics. So, I would
like to have a calegorical answer from the
Government that they will take concrete
steps in this regard and try to liquidate the
rupee reserves of the foreign embassiesin
this country. They should also publish
the report on the China Bank and the CBI
report on the 1967 elections.

Lastly, I would like to say just one
word. I speak in this regard as an indivi-
dual, not on behalf of the Swatantra Party,
because some people have spoken on the
question of privy purses, We all want an
honourable settlement and we all want that
there should be a constructive dialogue in
this regard,

In this connection I would like to quote
a statement of Shri Fatehsinghrao Gaekwad.
I would like that it go on record. It isa
small statement. It says:

“According to newspaper reports, the
Government is considering a Bi'l to
amend the Fuadamental Rights to
circumvent certain judicial interpretations
of the Constitution. 1t is also reported
that Government is thinking of resorting
to this extreme step in order to deal with
the constitutional guarantees relating to
Rulers, If this be so, we think that
no sacrifice by a citizen or a group of
citizens would be too great to safeguard
the Fundamental Rights of the generality
of citizens. I have no hesitation in
saying that the Rulers will rise to the
occasion and play their part, as they
have done before, in the wider interests
of their fellow-countrymen, especially if
it can save the Fundamental Rights from
erosion. Nothing  thercfore should
prevent the Government from taking up
the issue with the Rulers for their willing
concurrence in an amicable solution,

Fundamental Rights belong to each
and every citizen, whatever his place in
society, high or low. Without them
democracy cannot survive or have
meaning. They are the one stable founda-
tion for a progressive, developing society,
an inviolable ‘heritagé of our vyoung
Republic. 1f the Rulers have in agy
way helped in establishing democracy in'
India, as-was asserted in’'the Constituens
Asgem and in Government’s White
Paper* bn the subject,” it is still thehr
obligation to continue-to- serve’ the cause
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of demotracy dnd not to becomie a cause
for its redvetion.”

ot dwfenr (g7mg) @ wuTSAm
uftey, ¥ gy wwrem  # qrAl wT qada
sE & fuan g ww gAR AW
¥ wrorafes waify Wi aware quie
agely o Y § ) oY P g sovrery W
RO N AT W ag oy g ) dw
ot areweres wR, waze, @R &, ¥
W Y o ot § el ow Y el
% afy ofadt §, s9R A5 ¥ fog oy
ot oo &1 ¥ qrfer aqrfest s
wresifas warfa e v a1 sufea)
T el ) Fgar wrgar ¢ fe ¥ wwife
e &7 S 7 #F 1 g 29 N anw-
ofas aify o @ oz ¥ wrer-eae
A Tz A, A fourodre s gad
gfere wifasr a3, avavde s gav QA
qT S &9 qQAT AT W ¢, A WA g
IR AT g 7g W AW
aoft 1 Sfiewr anft g 3w ¥ ag feafa
sofY Adt s & 1 @ ¥ arevarfaw wacw
Q&

qIY TEEE AT & g aden
Tt wr arr faar a1 gEA 99 W
# ATE AN WGAT § | ARAATEEN HT
A OF wifes wqw § | o9 9% g
2w &Y wifew FraTqew agt wT aB9, a7
a% JrATEE YAz wor A A ATeT
¥ o fufem e afafes dwr@ A
TAET B W WA & frg g e W
i | 5¥ awz § Sud frg srear €
gt § 1 W Y§ qwan W o g W
it am, & mageree gane ¥ 39
gwft | Wfew Reager Y wmew wEr &
oy o qanflr o o we P gg
wwrw & wardy Ty wwd 4
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yae A ¥ arewafew qaze W
AREWTEE JART I @ AT | oW W
o F) F o A arr v frawdr §
e wa aw snwarfow TweE WK
ATUATEE Fade ardt X, ag a% € 18
< wTar § s o o arfent qretar-
fa® vazw soR § W) W AwwETE
T FfY ¢, ww a5 ¥ 97 ava @
a6 3 A7 oW wAaT 93 WY FC
Ay ot @, SN F ¥ gy me woAw
9¥ar 3, a4 % wewEIfaw Tyew
WM mewTer WA w1 oww Af
T | o Awsfas YagH Wi A
T YAAT FT Fa A o, &Y Ay
& qgar AN W WA T4 9 &)
IFT &% 9397 + THfow & o9 qrfet §
N gresfawar g wrarfe § sk S
ATTATLT YANE T W ¥ MWW &7 9T
#@t § 3% famcht vz § f ag vl
o  F st Bt feafd agd ardr S
® o a0 7 g A1 W ¥ fag gegr
g

O amag s o & g & ot
wRffm oW ) e s
-t sy owar 5 @ W wmar
AT & 9R qg w1 adt 5w ¥w ¥ wver
g avg 91 g § 5 5t woifaw
yifeat wiT &% Uedfas ey 9 oW
& &y 1 wwar § 1 afe 5 G W
® AW A T WK qg DR G
gardt quwdfaw afafafaat a7 o wr @
W AW A A g @ Y g A
# dowr ot wal ¥ ur v, ¥R E wow
gk wri e oW @Y ke
¥ ofy I W # el § ) W
T W W T Y A o dg ¥
W IR Y i el g R asmone
oot & gte ¥ e o o oy we
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T o g wed § e ¥ feafr @
@ wafm e s N AR E
Yog g go e o wifie SR A
felt M3 wr &

O AT T ag §fE N ow gL
el B T H wAw e § T &
AW T v w ¥ g agl fod
gfrw ot quedt &, Hio Wreo dto Wg
HEAT § W uw Ak uoEl & @i 0e-
sl wolt et § 1 wafag o ag e
¥ e o AgR, AT ACARTUS
&4y watel B 9§ awd gW w0
wifgr Wi gz S Ay Y AE wWAM W
OF TG FT FRAT G FHL TS K JAAY
& T AT GO FA § 1 gAY et
Fosdt gw womr wifgm i & ¢
afel F ot & w¥ §1 Eom W)
Aoy 93W F A9 F quaAr ¥ oqqA §
€ Qe § 9F qAT gUTt wTHa qur § )
dfew 9a%T F1E g9 AgT AT | BN 99Y
¥ 7o w3W W T A gor & 9
¥ St FgETIA WY T § A TAR AT W)
oFarTy 9% & | zafaw 4g o aqrE
TAFY el ¥ Wodl B HAT AIPY |
W qg oY g §) WY Y €W 39 HY
THFAT # FAST T |

T T A AR TATa w7 §
¥ e Ol AT gAY daw we §)
W Toaq & W wey § & aEw el
arre g ¥ goraa ¥ e fear o
FaX, WY 2T W AN gAd & wfe-
qreft o § 78 frad |l ¥ oot e
£ Ny § 1 Iak qrferel o aeg g oW
aeftr % < & Sfrw € T agl W
wat 6 g W AT gdW ¥ afeard
wt it gu aedtw w1 qrfew swrar o,
¥ oot o agt & wg wwrw gw Al
o & & gy o ey ¥ oot wn
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g foug vare o ¥ o) g for
e | ofy g gw afY fear T Ay o
anrfearelt dir & It g v & fag
wf afrrgt agt *m &< oft &)1 -
arge @t a1 Jfweee S S § ag T
g TR E L g AR dew
W Eg &2 a vEsr W W ¥ W)
i ok 7 @, 9y W M W
AT | gafy o qATe g A gw
AT WY

gadr e § ag fadea W wgar
g fr fiedy gt wsgwmeT {1 W
gfery & uor § Y -l wei o
§ a7 SE%r T WX RET S &
o =41 g0 7 wd faar & wafeg ¥
frey § fs afy gw ey +) wsgwre
Ay § wR feelt A o esgar
T Wy § et ® Teeww
Feydgm 39 ¥ 9 AT Ay §
A gg @ am-fEr whr oer § 9
wo i ¥ ool fr Y &1 e Ak sae
farar o

v A ag s i firdfy o W
fafaddsr aedt § oot @ew 33 wrfgd )
g9 wad dfdeet ¥ g% a9 fear 3
wafvg oot & 9 wedzga F quTe
ok freh odfe W fufeddrs o am
F@ 1 & wiv wvar g1

st Wy 9w (dewr) : gursaw
wgg, gR T@ ANew & e e
r ¥ @ A A A gy A ool
& Prdremar snfeafady &Y | o awm WY
wiwgard gf w7 wagard ¥ @ma v
T Y A W vy g R
fiwar | sfenfaat #) a7 gfcamy &) 9w
Y wify foret & @ oy wifgah o
gfca 7 o §, srrfr s oy erf-
el o Wk fored A g
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wfeaeh & o ¥ gy et & arfe-
aifgdl ) gy A aft R § D w
m"r%irﬁ%&m fr v Ag wfaea
mwr IT AT TW G AE X
fadly | o7 Wil & AgdAgErd W @
dor 1 & & faaclt s g B 1961 H
g< un fadr & wgagard oY, ou¥ oW
Pty oY s SAT Y g § frad afi-
ga wgdht gf ¥ SO ' sfomw
sfearfodi &Y gear § fr € fge
sfeaifat o dvar O S afe §
sz arfgd % famd o} 3 gy oft
foar ) 1 se ¥ ox o fadw wr aEr
w1l AT T fF 2T A Y o anfr
& war srfar s gfea foer arar

¢ ag & foay oo ) g 9% SRV #T WA
T AR T F1ew gE gfcfenfa @

g
14.48 hrs.

[Dr, Saradish Roy in the Chair]

@A a—g7 qr wfaafaat 1
A oF At g7 &, A A wrar g O
F1§ &% I gar § 9T Iy fgg 9
& gvac fomy oar &1 1961 #Y wgw-
gl § A Ao sRY ¥ 66 W wife-
ardY ¥ | g wifearfadl &1 o wer
TTEae e faear aifgy or | AfEw
ow Wt grgme W & A svar | 69
smgea fgmy ut & faelt wf | ar v
§ fog o ¥ fomr® & f Foraelt oY gard
W § ag gare wifenfedt & faae,
arfeary WX faarg fasBx & o vy
& § T faote g Y fad Ofa-
foarer g TS wga TFH fggar &
st Foht § forad gard faferaaY wr
farers Saar ramar § 1 gerd fafwas
w7 T gRIR oY we arATfaE” Al
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§ =% wure aff fear wmar) YRR
T ATQ TR g § WX K T
wifearfadt &Y oy witn g ®
waTe frwe w7 o W § e o o Y
o agever 3 arer & qamer F—Fre¥ e
725 wnfearfad @ ofta @ sk &
v freer wd ) um @ wgaAaw
@l amag fr wfaafal & e
gard ot onfe g ot anfr wew wdw &
g 32w A ik A ¥ 27 W™
WY avelt ey & | q¢ g AgArd ¥ 0w
fY Wi el w1 7 Frarar war | gratte
eh fae ot wifgr ) &fem o
Wt Ay Frel € @ A wgard W 1w
aOF & gard S ave §, gura o) wETe
3wy gwm frar wr @ g Ewrd
ATHEAT F9 F FT UF T FIQ #
WY g fF seer & sgare &t fasm@
aaT B v grfeardz o @F faeedt  ar
afada & g @WWQW o Har ¢ ag
FUQ, qg @MW SL W § grd SwEE
FH HIA W7 |

T IA— 5T HT P AT Y
N &Y W &, U§ ANy w T A
7T 3T arfgd, <% faw W g
Y WY gy wEmadd &1 SUrsTe AeEm,
arg sy § B gfcom snfaaifadi & fag
FT qETCH oF T gar g, o
gL ater woet i sfydee §t 3 vl
8 98% ax ¥y fo? oz & wd
"y g W 9w av agt wat P
e 12987 ¥ *é whnwe At
W mft aF gange Tt Fear w0
# Ay wwar 8 zw ad sfawes foé
wiadft a1 adt Wil | qg s
gtz far §, rfeddwe e 3, )R
Szam ¥ 7 ume wody fod X g,

ot Wit gfeordt ) peRE ww
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wear §, afwr wer 12 =Y ¥ o
Fhvere A8t § 1 v@ aTE B e A+
ofed

qgw gg fawmr gy wewew & s
21T a7 9T g weAmy F7 @2l § i
fafreet 9T s diar ar 1 77 g wTwEt
% g9 FTN Y spardY Fxfow war 9t
Afeq a3 oF Fg7 fawmnr ghaw ATEAX
e fear mar § Al w@ fawmr ¥ WY
gfesrd s @ § oW alk T ¥
Tt ¥ Y &, zafaw A feald
wqx o & feerrs foray ¥ fgafrand
-3

wigl @i 72 & AE ¥ FE FW
gE gar g, S Jarfedr 51 @@ § F14
g€ g, agi 9T grigardr afearc ot o
FLHFW FW & | AR 919wt foe
wrE § e oo e § WY @y arge ¥
WHFT FH FW § 3 dw snfeamd
gafadt 1 god 7gf de-ade F AR
™ AT F ) ouk I I AN F IR
off & &7 ¥ sgagR frar ol @A @
14 & IE IR BE faar 1 W q@
sragre 360 gafaay & wrq gwt 1 ww
qgi & FwFT ¥ o "L Freran §, @&
wHo Eo Yo FI warge fwar §, 1 @
arg Y d@-3w w0 5 darfear § s
FIA ATH ATAT WAL Arigardr  gafaqi
Y Je-aFE WA @ 9w Fr o
T wifgd | =0y TP Y 57 ara A
geT aTfgy 1 ag O & o gl g
&, wgr wrgt wrfaareh o & af dfieat
Tt §, Wt gl AN Ag F ooy §
¥ . ferreft gafadi W ww avg & A
R § sl 3v & AT §r o 9
XY A 7 sqragr v §

et ara—Fagar  oxEcARRNA
W e e o §—K age

ASADHA 2, 1893 (SAKA)

1971-72 194

wTaT o) X §ug Ag) qar g, ey
YT e awan 9t wgar § f& Frae
oy, foalt 92 o w wfeafedt
g @ §, T R R g
50 gral & snfearfasl & sy w77 #T
wr g1y 30 fer aw Hr osnfeamd
& &7 &y frar, oot wiegoRl @
gtz %3 200 dw g & fast & v, 37
2 wre ol ¥ grgw fear, s o
A F QAX gY T | TEET
a<rTd wgwH &, wifeardt Ferw Agwal
MawFgeomg qe 76 g1 @&
ar§ ¥ ot Asgwree gawe F1 fam
forur, & qg A€l wgar fr ag wFE
a4, ¥ g8 ) awaRE am Tg A §,
difrq 9 T8 atg A qE G §, WAG
& Y #Y qare foar arar &, @) 9
SR Y £ g %Y A1 qar gy wa §,
I ] WY uF il qar § FwdT G,
9} 7z A & fAe &), ST A S &
faqg & ar wifcarey gafaal & e
SHAFI HT AFL &Y |

it g wEl @ Usw T A
oAt o & Afg ¥ qfeds far @,
#ifs qua & Ul #Y syrr dar faw
FHAT & | IV qGT X 99 AT FT S
Hrere frar wrar §, d@ @@t & wfawrd
gx & 5 ag 70 Srady snfagrdy gomar
2, zafon sgrer Y Wt A
qiw g At @1 @ Fgr <ar § fa
agt o% falt sy @MY, gwfag sarer
YA wars) 1 § ued g @ ¥ wiwd
THAT g §—1960-61 F wy ww
¥ oo & 4,31,46,552 w9 & wrwad
g% o, o 5 1965.66 & 7,65,20,998
WY AT WRSAT EE | W@H UF @ e
arz 1967-68 ¥ 10,84,73,270 &q% &%
st g€ ) Wt ara A § 5 oo o
Ay W § wry wrAeh gk g
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wroR! FAreew ¥ fend o T wgEr
§~—1960-61 % 50,25,545 foed @OW
®T SRR guT 9T, wafs 1965-66
73,19,594 fued wegm gf WY
1967-68 ¥ 80,42,159 faed wwq=
gt 1oy o W W
*T %100 g & 6 o7 FER O &
TAAAT T FAm & oy 3ard A
weT wEt & 1 A agwT, ey fod ¥
uTd &Y g% g § Wy FEE 9¢ W
#Y gBe w08 w¥ gy faww, foraer o ag
% fr o wifefadi Y gug A Efed
e Agr O, Sfer @ar wr g e
W feel Q@ wredt & W ¥ wndh @Y
& &Y gow o Aar § @) a8t W IR
qfere Fad Y AFL IEE T 9T 4w
pvRwgm g fF gl wnfa Tt &
A& 9T 100 0¥ Y TUT FEI T Al
tgm A araa, afFw 100 AT gw
Y e AT FT | WAL FE S AaT §
st 9a% @ 991 A gar § v sw
AW A oF MW 9% @9 @r g, sy
100 wad 5 vfi formr & § sle o
¥ 9g T & WIATC 97 IqH FHA 9T
FaWT FL AT

& ey #Y 17 @Y B EE
Ffr T 1l § YR wawmar fr gw )
§, ¥frw g fewr adt | a9 § 99
T qver aga Y A Y1 S qAT AW,
Foer, @0z +T a9 war § Say A §
g e A O § 1 99 aIE A 3R
i EiEmE 2 O fF ox
E AT A ae ) A qur AR F
AT &S O §, T A H A AR
T 2 § WX IEFT qur IAWT AT qygar
AT a1 7 fad @ oaw W
=T wifearfaal & g 3%rd & g

¢ g § W gh-gRane A §9 oW
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e mgmar v § ) gma wt
fifere saRd A @ oy & w0
afer ¥ wgd § fr gu w &%, aoRe &
& wway, gfee & dw Sk o ot
Famr sk wgr frgn fru o &
A AT I o g 38 s
T ¥ § fF T ¥ wwee oY 3T
TMaTs A I WA Y @y
wrfzafedl w1 weqrm wC a9y § 7

& qg weft oft s s s o
ar v @O AE § arfeard
Feury ¥ fag fear oar @ 9T AR
w3 wrfenfedy & o A
qgAAT, TAHT TG WAT &) WIS HHELA
v Hqararar & # @ @ W
qrfaq F3 @Far § | AEGA A IF A
1 femagi § fs Pre o ¥ g qaT
& 1 @ & W wfeErd waw WA §
gt qog ¥ F1E Aee oFe ¥ Af WEr
2 qaf qxer 1% ghewwr aw@ AT 3@
forit g dar o agi § fear omar @ w0
3AF 7 & afen guk mfzanfed 9t
faferaa & Io SO0 W@ AT ITHT AN
Efrr agd tanfe &1 Aomaw TAR §
AT g1 § 9WE) wEwd OF
gad afxare) gu wT | ag ger-awEy
P Y @ g oy © g A
T FAL 4T 3 qx N Iawr A
qE AT AP @R

w1q ¥ sfzarfadt oY agg & we-
frer aart &, & sad) wrfeegel & 250
e X gegar fadr § g ST B
Fad war, 3w ¥ § amowr A
e firee wftcdam arg wb Y ogt wv
FeaEET WT Y, @ @ e wwr sy
wrt v & fag ¥ oqoeed
foqr &fem o iy o & W39 8]
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grem W o ¥y, agf 3w o i
g qg gfw  WE § WA
wifardt FRY S W I WL
wrazr T &1 & @ swww ¥ fadew
AT wgat § fr gart dfawm § forenr
gt § B wad fae sfga ez fem
T | e g afm gEia W
arfs agt @3 @ a9 ardl o 9w
w}

@ ai & qre § qoar e qur
o g R gy AorET wTOAEN T
YT FQTE |

15.00 brs.

SHRI BIRENDER SINGH RAO
(Mahendragarh) : This is the most important
Demand that we are discussing, because the
Home Mimstry is responsible for keeping
law and order m the country, for maintain-
ing the integrity of the country and provid-
ing security of life and property of the
people. But during the period of our
independence we have seen that the Home
Ministry has not done its job. Ninety per
cent of the ills of this country today can be
iaid at the door of the Ministry of Home
Affairs. There is discontent all over.
Violence is increasing. Whether it is a small
thing or a big thing, the Home Ministry
could have checked them, but we see today
that there is a demand for separate States
all over, communal forces are raising their
heads and particularly because the party in
power decided to enter into an alliance with
one of the communal parties in the country,
that is feeding someother communal forces
and tendencics which are also rearing their
ugly head. The Home Ministry has failed to
check these tendencies.

Most of the troubles in India today are
duec to the fact that no principles, no
rational criteria, have been kept in view in
the most impértant matters in the country.
The States Reorganisation Commission
headed by Mr, Fazl Ali was appointed and
it laid down that States in India should be
re-organised on the basis of langnage, calture
administrative comvenience, economic viabi-
lity and various other factors. And we saw
in that Commission the veport of a very
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able Member, Mr. K. M. Panikkar, who
strongly advocated the division of the
largest State in India, Uttar Pradesh, which
had nearly nine crores of people. If we
considet U. P, as a countty, it will be the
ninth largest country on earth in terms of
population, and yet nothing has been done
so far about those recommendations,

Although certain States have been
created recently, no criterion was kept in
view, It was only due to political pressure
and such other considerations that
motivated the Government to accept the
demands. People were forced to put forward
their demands violently and it resulted in
bloodhsed. But I see no reason why &
separate Vishal Haryana, which would be a
bigger State than the present Haryana,
should not be created, why the demand for
a separate Telengana should not be accepted.
why the aspirations of the people of Goa
should not be respected if they want a
separate State. If Nagaland could be created
why not Yidarbha, why not a separate
Bhojpuri ? This is the time when we should
seriously consider all these matters. It is
high time another States Reorganisation
Commission was appointed. I for one would
not mind if the whole country is divided
into zones, if all the States created on the
basis of language and culture are done away
with. But we should stick to one principle.

Haryana has been the worst sufferer, !
believe our Prime Minister today is perhaps
the strongest Prime Minister in many ways
this country has had but she has failed to
do justice to Harvana. I do not know for
what considerations. There was the Shah
commission’s report. But Haryana was
always made a scapegoat. When they
wanted the Government in Bengal or Punjab
to be toppled, Haryana was chosen and its
Government dissolved inspite of the fact
that it had the backing of the majority in
the Assembly. In the evening thers would
be West Bengal ; the next day there would
be Punjab. It they want Mahajan's report
should not be implemented, they first ignore
the Shah Commission’s report so that
Mabajan Commission report is not pressed
by people. There are tesritorial disputes
between the States in the country ; thero is
dispute between Haryvana and Punjab and
Himachal has now come in though it had
no right to claim the property of erstwhife
Punjab ; a new factor, topography, was
introduced ; because certain places are higher
than the plains, they should go to H.P,
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Himachal, as the name signifies, should be
kept confined to the Himalayas. What right
does it have on the lands and towns created
by the people of Haryana and Punjab such
as Simla and Dalhousie. There is dispute
between Mysore and Maharashtra, between
Manipur and Assam, between M. P. and
Qujarat. The Home Ministry has failed to
resolve any of these disputes. The Prime
Minister’s award with regard to the dispute
between Haryana and Punjab over Chandi-
garth has worsened matters. There was
enough confusion which has now become
worse confounded. It is no award atall;
no criterion had been kept in view
{Interruptions)

MR. CHAIRMAN : Please conclude ;
your time is up.

SHRI BIRENDER SINGH RAO :The
Treasury Benches have not taken this discus-
sion seriously. Most of the time the Home
Minister, who happens to be the Prime
Minister also, and the Minister of State
were not present in the House. You should
take a new decision that at least on matters
connected with the budget, the time should
be divided, half and half, between the
opposition and the Governmet benches so
that we can give our opinion in the House.
The country is really going to dogs. Corrup-
tion is rampant ; Election Commission has
been reduced to an ineffective machinery
unable to conduct elections falirly.
Governer’s Office has been made ridiculous.
Even under the nose of this Government in
Delhi we know how corruption is going on
even in the courts and judiciary ; people are
not getting justice. These things should impel
the Government to bring Dethi into a State.
Why showld the people of Delhi not get
their democratic rights ? Why should they
not have an Assembly. Dethi and Haryana
should be merged. New Delhi tan remain
the capital like Washington D. C. and the
area now under the New Delhi Municipal
Committee can remain with the Government
of India. Things like this shoald be seriously
considered. There are people owing allegi-
ance to foreign countries,

MR. CHAIRMAN : You better conciude
you have already taken eleven minutes,

_SHRI BIRENDER SINGH RAQ: I
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have not even started ; I have to speak
about U. P.

Now, the Fazl Ali Commission report
contained a dissenting note by Sardar K. M,
Panikkar. The reason given is that a Vishal
Harvana cannot be created because Uttar
Pradesh cannot be divided, because Uttar
Pradesh is the land of Rama and Krishna ;
that this tand of Rama and Krishna cannot
be divided (Imterruption) Now, while advancing
that argament, this land which was the land
of Buddha, which was the land of Bhagwan
Mahavir, has been divided. This was the
land of Rama and Krishna also in 1947
when it was divided. The land of Guru
Nanak, which is Punjab, was also divided.

Uttar Pradesh has provided the Prime
Ministers so far. Uttar Pradesh has supplied
the Home Ministers so far most of the time.
Yet, they say that they would not part even
with one Bhagwan ; they want Rama and
Krishna both with them. They would not be
content. They want all this and Heaven too.
This is too much,

MR. CHAIRMAN : There is no more
time. You have taken much more time,
Please finish.

SHRI BIRENDER SINGH RAO : With
these few observations, I have got to stop
because you are not allowing me, I cannot
fight with you.

DR. MELKOTE (Hyderabad): Mr.
Chairman, Sir, the demand of this Ministry
is a very important one. The Ministry has
a comprehensive scope to deal with anybody
in this country. But the time allotted to
us is so meagre that to touch even one sub-
Ject, one point, it is difficult. When pro-
biems Yike 1he minority comranities, corme
munal disturbances, law and order, internal
security, crossing of the floor, Ompudsman.
privy purses and privileges, river water dis-
putes, prohibition, national language, etc.,
have got to be spoken about, you can under-
stand what time one would like to take,
These are all important points,

I would like to bring to your notice that
after the first gemeral election, this is the
first year that the Treesury Benches have
regained their strongth and that was entirely
due to the boldness, vision and statesmane
ship of the Prime Minister, From what she
has been doing, one can very easily sov that
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she is a strong woman with concrete sugges-
tions which have to be implemented. There-
fore, people expect a good deal from her.
To say Garibi Hatao is a very simple matter,
but to implement it to the satisfaction of
the people is not a small affair, In so im-
plementing, all these points that I first
mentioned, impinge one against the other,
and therefore, it is not merely Garibi Hatao
that is necessary but a kind of satisfaction
to the whole country has got to be given,
and this the Home Ministry alone can do
and none else.

1 was surprised to find in this report
that has been presented to us, that possibly
owing to reasons of economy, possibly to
save the State Governments from the clut-
ches of the Opposition benches, many things
have not been said. The pages on Telen-
gana and many other matters have not been
given the necessary data which are expected.
It is absolutely a drab affair.

There have been Members from Andhra
Pradesh who have been crying hoarse and say-
ing that ‘‘we do not mind improving the
Telengana situation but the country's integrity
should be maintained.”” Why only the inte-
grity of Andhra Pradesh ? Why not there
be a unitary type of Government so that
every one could integrate ? So, it is not a
question of Andhra Pradesh and Telengana.
The question arises on account of the dis-
parity that takes place in verious parts of
the country and so the disturbances arise.
Where people’s verdict is given in favour of
a particular thing, democracy is sustained
in this country because the Gowvernment
tries to follow to the extent it can. But
when particularly this Government comes
out with the report two years after the
Prime Minister mentioned here the eight-
point programme for the relief in Telengana
after the struggle there, what is it that we
sce ?

No details and facts whatsoever have
been given. Why ? The only fact is that
none of those things have been implemen-
ted. The implementation does not lie in the
hands of the Central Government ; it lies
with the State Government. If the State
Government does not implement them, what
kind of report can the Central Government
give 7  Therelore, if members from Andhra
shed tears for the well-being of Telengana,
it onily means, just as gentleman’s promises,
promises should be held out here by the
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Prime Minister, to neglect Telengana al-
together later.

1 would only plead that Telengana pro-
blem is a very important one. Very deli-
cate negotiations are going on. Of course,
I want the economic prosperity and the
well-being of the country, but at the same
time, I cannot allow anybody to over-rule
and to colonise in Telengana and exploit
the Telengana people, as they have been
doing all these years. This has been our
contention and the Prime Minister knows it.
Very delicate negotiations are going on. I
only wish that the Chief Minister of Andhra
Pradesh, the Andhra M.P’s,, the Telengana
people, the Telengana M.P's. and the Prime
Minister evolve a solution to the satisfaction
of the Telengana people. The satisfaction
of the Telengana peopl: is the primary
thing. M.P’s. do not count for anything.
We have told the Prime Minister : We will
co-operate with you. Whatever decisions
you take, if you feel they will satisfy the
Telengana people, please put those decisions
before them. If they are accepigble to the
Telengana people, we shall not come in the
way. What more promise can we give ?
Wc do not want to say anything against
anybody. The nation is facing on the one
side the refugee problem from East Bengal
and on the other, there are various other
internal problems. There is the question
of implementation of many of the promises
that the Prime Minister is anxious to imple-
ment. 1 wish all strength to her and 1 hope
and trust that in the coming few days, she
will send for the Telengana people, sit with
them, discuss the matter with the Andhra
Chief Minister and the Andhra people and
evolve a solution which will give peace to
that part of the country. 1 do not want to
say apything more. 1 only hope that the
solution to the Telengana problem would be
found very very carly, as the people are
getting very restless,

ot sgey anfge (qfoan) @ st
AT grgE, W AwE & gafees
st gu g g wgm owar O dw
feaedz a1 gard Wiz, WA A
fagw ¥ ar qref « dfega &, N w2
¢ 9w e At S 1 wf O uAw
st § WY fegw qw a9
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[=f wgrwe arfyR]

o I T qUA wT § *“The Constitution Juys down that the

Q e T I State and local authorities should

gt 3 vl o IT ) provide adequate facilities for instruc-

g fenéie o et gagar tion in the mother-tongue at the primary

e Ir 3 . stage of education to children belonging

: to linguistic minority groups. It shall

“The communal sitwation in the
country gives ‘cause’ for conoern.
QGovernment have, in consultation with
the State Governments, taken various
legislative and administrative steps to
deal with the gituation,”

% wgar § 5 v\ a1 Aforedfer Sx ar
yefafrefen sdu Aoy 2w & foar @
v @F fNed wrgw & 5 wied gy
frar & ? sYE Sfaedfer ar defufredfen
@y wmd Rew ¥l oy wew
faque 1 31w A ¥ fod 1 g Frer

® ot wgA, YA ad g

% wow! wWaww ke @ g
fearr wrga ¢ 1 R awie & B s
fefreim o agt At § 1 & =vgar 2
Freex wigfaw amgm, fecdt fafree st
W o fewy § 1 pivww Afrde)
qF R AR 5T &1 i w
Lol §

“In keeping with its past tradition,

the Congress is pledged to protect the
rights and interests of all minorities.

The dark and evil forces of right
reaction which masquerade in a variety
of forms are intent upon destroying the
very base of our democratic and socialist
objectives.  They are attempting to
consolidate their position. They exploit
some of the genuine grievances of the
people and arouse the emotions of
various sections by preaching religious
fanaticism, racial supremacy and
chauvinism,  History records that
fascist forces always emerge through
such nefarious manoeuvres. The
Congress is determined that this shal]
not happen in our country. Apnd for
this purpose, it will take effective
measures in all fields, including educa-
tion at all its stages.”

W Al § wrd vy g

be our endeavour to implement this.

Secularism is one of the basic tenets
of our Constitution. In accordance
with bis constitutional imperative, the
Congress will strive to ensure that all
minorities have full freedom to establish,
manage and run educational and other
institutions.”

! frew St aga @ arF § ) a A
WTIR Tg HIATAT § ¢

“The Congress, therefore, appeals to

the people to return its candidates to

the Lok Sabha and thus give it a clear
mandate to :

(i) continue the advance to socia-
lism through democratic process
and devise administrative system
capable of speeding implementa-
tion ;

(ii) put down the forces of violence
and disorder so that all our
citizens can live in peace and
harmony.”

AR Y 79T a7 fr A% A F)
TEY, FATRNTEH TN g
g v s qu fear smor o @few
N I § AREE ¥ §9 TG 9T §
f& 51w fafae ) fole & ey WY
forw ) foar mar &1 Y Rl gy
ok arer wié g, 3¢ fasx §, @t &4
¥ gafeaw oF wwer W 7€ wyr T
¥t g fewedfon & X ¥ g ag
§ fe doww faw Fefew aw @ ok
% a3 6 oy fowc 8, gu ot
PG Y am ¥ fs arow 1968 F
fafrer fedie o qrw saET 9T Wy
fielft R ¥ Rt w6 Pt v 7
X Owwy Iuet wrg A fer o
T I o avw Qe oI weN Wiy
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figar arvat Y gafe § wad smea @)
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o F L of awiee W owr W@
Iud ag wgr war ot fe TEwr xEd
e g & qTg ) A wTOR TR §
g oY Suwl w 3w awd § 1 9ud

7g At &g mar a1 frogt oyt Sy
Feargnr dqoer & weht § agtagt wa
wied & wedwme fear o ) greifs g
¥ IR ¥ gdwow dfahedt § ff @ 59
fear mar § ¥fem oo aw gy A fer
T AR frea R Fgad ar &
FgFgt 1T ¥ awe fenlgy &1 0 &
ey foar fea o AT AYE sg & FAg
sfaw 78 frar mar 3 fewtgw o
forgw @t §, a% § 1ag g I
A & 1 rEfds & an #, gieavs &
arg, frfeaga & gy, faal & arq 9w
o £ arad fFr 4 99 i S qU FA
FT HTIHT qEAT FT A7 AfEH | WL AY
dar A s@ g @ faw o & oA
"ot 9T 9T W FI AT AT AEE A E,
T A9 gAwd § B owd @ ¥ Qe
F& ? wrgafdy #r 9 99w A
FT #Y$7 wraFY 7% a0 wAwfgy fr e
g uk e fFd oy §ar oY AR 6y
MEFQR AN R WE 1 AR N A
fiog & sawY wrowY qur wAT Wrfed |

ugt av *rgaw  fewewdfaw v
areqs & awe oftw ¥ g garfeas
o sgor Y A# wgr ar § 0 gl SendE
qTEE &7 Y TEW gUT 9T 9EH @A
fow oo frmr oy ar 1 g% QA e
Jof¥e qrge ¥ gawr forw fsar | wox
Qe & ol e

,““to achieve this my Government are
firmly committed to implementing the
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outlined in the mainfesto which has
received such overwhelming support by
tho electronte.”

for aivwar s g vy § :

“‘the persistence of communal tension
in some parts of the country and
occasional flaring up of violence consti-
tute threat to our secular democracy
and to the basic value of civilised life,
The Government is determined to over-

come this danger.”
T g AF wY ot § AP wft v g
o fag sifaws A ok § anfe o
TY FIW FT 4% |

ot ok awe qy agw gl v M
uw e &1 fors foqr a1 1 & onfie
Faar ot fe A fufreet o amw
& afier o7 giv adt faar 1 e fafex
sz s g R g qm
fr gHl | Y qEThTe Sefegmio & Rw-
X weTHE FE, wadgr ¥ &, ar
g ol 9T §, Al & qwwH B Ay
¥ afd sdaw frar wrar 9v ) e
o 5 o g9 agfaad & o,
WY F 9 FA9R T @ WO 5w
I WAl M IWAY %X fmr
9 FEUT A 9Ty @7 IvAT AR
TR AR AT FT Wy R
gwite & fF orree FA9 & ot efae
ATET T TR F NAT Y S AT qTOW
&% 1 o ¥g faw @roar SEHT N W
g7 @ & & qgar wEar § v war gy
SR T I 947 |

& grzw fafrer e 9 2 waw
¥ g aX won AR § fF whwaa
Fdeey # o arar fira T § wawt ag
qT FT | G @ w7 g Wk Awa T
£ A &< WK W @ &Y 48 wrw dar &
wifgd | & 2y it wgw B arg AR
wiwfow siedigye #3 O et qar
e %, sgw fafrees aaed Yacdw gy
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Fardl 1 %A § AT g wExFIH
TR AT g9 g® qE@ & TS
Vg3 3 el qeo TEade Y R,
srzw fafaeetat § 1 g Req ¢ fv aga
@ wdza Y@ § o T Sl A g%
a% gt ¥ 1 g3 AvA & fog wq dyw
B gz § wraq 53 wgt 7 wER
21 97 WA W19 TF BIT B F IGH
Ay F fag W 1 By A HIC gest
ST M1 go oo go & WY
ygt T oMY &f FEE AT § A sER
AT T § AR Ay g AJwdr &
agt A Gar Qi arfey

TR gew ¥ wrewd yig o wd
) oY grend wgd WA B Awe
g 1 9 T gz AT F7aT B FAW
R e el v, w
fearddiz #7 & § fs ag sV A ww-
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W gy
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g am f frgera oy § i e
s 2w & ww T ww ¥ W
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&Y a3 Fied § g9 SRE AET QU E |
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“The communal situation in the
country gives ‘cause’ for concerh.
Government have, in censultation with
the State Governments, taken various
legislative and administrative steps to
deal with the situation.”
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“In keeping with its past tradition,
the Congress is pledged to protect the
rights and interests of all minorities.

The dark and evil forces of right
reaction which masquerade in a variety
of forms are intent upon destroying the
very base of our democratic and socialist
objectives,  They are attempting to
consolidate their position. They exploit
some of the genuine grievances of the
people and arouse the emotions of
various sections by preaching religious
fanaticism,  racial supremacy and
chauvipism.  History records that
fascist forces always emerge through
such nefarious manoeuvres. The
Congress is determined that this shall
not happen in our country. And for
this purpose, it will take ecffective
measures in all fields, including educa-
tion at all its stages.”

g kAN s

“The Constitution Iays down that
the State and local authorities should
Provide adequate facilities for instruction

o the mothorsioogue st the prisary
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stage of education to children belonging
to linguistic minority groups. It shall
be out endeavour to implement this,

Secularism is one of the basic tenets
of our Constitntion. In accordanee
with this oonstitutional imperative, the
Congress will strive to ensure that all
minorities have full freédom to eéstablish,
manage and run educational and other
institutiors.”

TS SRS VIR WAL

“The Congress, therefore, appeals to
thé pebple to return its candidates to fhe
Lok Sabha and thus give it a clde
mandate to :

(i) continue the advance to sotid.
lism through demooratic piock¥
and devise administrative systom
capable of speeding implementa-
tion :

(ii) put down the forces of violence
and disorder so that all our
citizens can live in peace and
harmony.”
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““to achneve this my Gavernment are
. frmly ‘committed to 1mplcmemmg the
.economxc and social transformation
outlined in the manifesto which has
received such overwhelming support by
the clectorate.”

e or i lin

“the persistence of communal tension
in some parts of the country and
occasional flaring up of violence consti-
tute threat to our secular democracy and
ta the basic value of civilised life. The
Government is determined to overcome
this danger.”
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¥ Tw foma /9 FAT @ 0
T 1 AT AR |

wgt o werwgemey & fyed
ST aam g s e ST &
AT WPET A A UEFIE H R N
9qq FW FY TSI FT N
a1 & sger wgen g f5 we Sarar
fram sraq s T 1 uw & W
oS WA qgw Aq qWAT-AGTAATHT &
fireft a&f sz frfalder @+ &1 5w
T 9T, WX ¥ I a5 IEAr feEm,
o T U qUE TS & | WIS qg 9
@y - f I wwgd
waaT & ag whwe afew ¥ foar @
fir firelt ofewr A far frelt gamad &
T T AT NPT ) W 0T FER @
T & A A vdfequer ar awaR
Wl § aY o R S T
Wart ¥ #rf Pifeww A el
T 1 Frgw A FiedyT § ofad
57, famr W Anfocesw Y fa
fodft guradr & firelk ofewr 9 @ WX
B wifige | v woere Y gt s,
A oA Y YA auw waf, wite
3% W R & wfhgewe afee @ fony
\o#umwmhmm

¥ ¥ o afer wg fegm w1w &
Fea s M AR, arfe e@ar w1 IR
W AW TR}

ReE A QWA wT A
AT voET AT & dar s ooh
gfoama & s aswr w8 @ 9, %§
aew g v § 7§ Tg7 & § Wk
=€ ¥oft S § fr s W @ @
s qwar § ¢+ qafie oS ot
wtwen fawgw  angfefes Sfew oo @
iR garm & o1 w¢ g1 qfafews
SYC ¥ 9T HT T w0 A FC | HgH T
fo o& amfra gfe @, ©F o=
wrifes feufs ), ofer §, w9 @),
7g IUTA AN &, T TEwy Fourtang-
O FT | WIS ASEAT K YT Y @,
F @A A I O § W 9%
AT TG AT, AT 6 Avor Y
TS GIQY a1 R AW HT  HEW-HET
FeqTU ar g9 qrer | § af A
& 7a ¥ #1 Amfer Y dore A T
g Ag T qE R AN g A @
& wy ¥ wrger v ? wafg o fram
& f fawgw anifefer dfem a3 wew
F1 foaniargaae fvar sl )

T & sy wigar § W -
e & graa ¥ § o 9y wew
awfas &) gl TewE ¥ w gt
2 @ oI TEmtgE dw g ¥ oY)
agt & B o wfraa oY R & iR
9% 37 el A W 9T Iw dW §
g} & ger fagr agr 1 ow¥ @ wg A
o fe.qw gframe o @ afer Wix
it g R § T & dew
ga g F A g Awger X
afy & fdT oo g § B -
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Ty w1 aga awn feeare & ok &Y e
# wowr firerrc § 1 qea & afeww ogEd
¥ qnit Y 7@ awels et &1 wEfg
T8 WXTHY S AFEY 99 SeY
TEEY W AR X geadw &3¢ greif
ug Awar T o §, & woar g b
Rz ¥ ¢y wry & fu FE, SN TR
fag g w31 ot F4 wmge ¥
wk § % 6T a5t sraw s wen-
qerw &1 g At F=r ofgge ¥ W
% %2 @ vawT g @ v § e
ot e ¥ ¥ ¢ I@F W N AR
T 1 W ¢ SER QA WYL
Ty 3T iy |

uF ara & W FEAT AIgAT § 1 g
Tz #fre w1 A wrTw Qar § IEd
R Yefifreifer foend  wdeT @
fetg &, wry W A Fed € 9§ 9
sqr g fear o1 @ ¥ aowww ¥ @-
Tagel A ot feafs § Saw YT TG
grar & 1 ot & ag fedga s wgm fe
1R §2X § W ®e @ wifewrae @
vt & geedl # ger & SwT ¥
#fae o1 srvma @AY Iy TRANT
® 9 wraer grm, afews @7 o wERT
g wit ufafacdam ¥ agfoaw @)
WY gt & gRT q qweEgsl At
Wrfeafy Gor gt § wad At R
oy 1 ofeg 9 ag oW §, 9 g,
oW &1 M Tvare g feree gar afgw
WY e fewr @ar anfge AR Sad
WIETE Rfae wHaw W nad B
wfgg 1

wifed arm & ag wgem wgar e
o @fwiw ferdile & | @R g
Wiy R won wifgg 1wy for 4
T e ot wrir @ @
w{emd wr k@ o KEfew
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T A W v W@ § Sfew Iwn
e BT oW gy ol &
Ty & Qg werraq &7 Wi &7 gwdd
FWIE |

PROF. MADHU DANDAVATE
(Rajapur) : Mr. Chaitman, Sir, in this
debate I would like to briefly touch four
important problems —the problem posed by
the Naxalites, then the problem of the
communal and caste temsions resulting in
conflicts and conflagrations, the threat that
is posed to democracy by the institution of
Governors with all their discriminating
behaviours and attitudes and, lastly, the
most crucial problem of reconciling the
legitimate regional aspirations of the people
with the wider claims of national unity and
integration.

As far as the problem of Naxalites is
concerned, we must realise that Naxalites
are not just violent gangsters who are
merely interested in dislocating the demo-
cratic fibre and life of our country. If they
are mad men, therc¢ is a method in their
madness. They are ideologically oriented.
It is undoubtedly true that they have no
loyalty to this country, The moment they
gave the slogan that **Chairman Mao is our
Chairman” and “*power grows out of the
barrel of gun,” it became absolutely clear
that they are not only believers in violence,
not only have they extra-territorial loyalty
but they are ideologically oriented. They
accept the way of life of Communist China.
They want to invite the Chinese aggressors
to this country. They do not have any
loyalty to this country. Thercfore, we must
remember that the breeding ground of the
Naxalites in this country is not merely among
those who are eccentric and those who
believe in violence but among those who
have certain totalitarian ideological orienta-
tions and want to exploit discontent among
the people. Therefore, the problem of
dealiag with the Naxalites is both the
problem of law and order as well as the
problem of removing the root causes of
exploftation im our socio-economic life
which are responsible for throwing the
young flowers into the lap of the Naxalites
and thereby destroying the dempcratic and
noble urges among the youth. Unless these
steps are taken, I don’t think the menace
of Naxalites can be curbed. Just to give
an illusteation~not to elaborate . the



249 Demands for Gramss,

{Prof. Madhu Dandavate]

problem—in some areas of Bihar, the infil-
tration of Naxalites has already been
started. One has only to visit those areas
and try to find out how the young among
the fandless are becoming Naxalitics. They
find there is the tyranny of the landlords ;
there is the tyranny of the Zamindars. They
are not able to do anything to fight against
injustice. Unfortunately, their morale is
completely broken.

If the disorganised adivasis and peasants
are not able to fight these landlords and
others who are exploiting them, there is
some sort of vicarious satisfaction in them
if some young man throws bombs at the
landlords and tries to murder them. 1 have
come across young men and adivasis and
peasants who have said : “Sir, we want to
fight these landlords but our economic inde-
pendence on them is so complete that we
have no strength left in us to fight them.
So, we are not able to do anything, If a
few young Naxalites are able to throw
bombs, we get the mental satisfaction in a
spirit of revenge that though our injustice is
not removed, at least a few of the men
responsible for the injustice have been elimi-
nated.”

Therefore, unless new direction is given
to politics, new policies are formulated and
content of socialism is put into our body-
politic and all the root causes of economic
and social injustices are completely removed,
it will ot be possible to fight the Naxalites.
It is not possible to fight them only with
bullets and bayonets, No doubt, they have
to be dealt with in a firm way, We have
to deal with the problem of law and order,
but at the same time, the sociological and
economic aspects of the problem must never
be forgotten.

There is another problem, the problem
of communal and caste tensions. There
have been so many riots in the course of the
year. The tragedy in this land of Mahatma
Gandhi is this : In any communal riot when
Muslims are killed, the Muslims are distur-
bed, When Hindus are killed, the Hindus
are disturbed, But very few in this land of
Mahatma Gandhi are disturbed because
human beings. are killed.

Therefore, & new consciousness has got
to be created. It is no good putting the
entire responsibility of riots only on one

community-~whether Muslims or Hindus,
\We must go to the root of the probiem.
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1 have some to the conclusion that those
of the old generation, who have geen the
partition days, will never be able to tackle
this problem of communalism at all. Only
the rising new generation of youth may be
able to do the job. Onmly those who are
completely free from the hang-overs of the
past will be able to tackle this problem of
commumalism and casteism.

1]
Let us not try to fix up the responsibi-
lity of communalism only on Muslims or on
Sikhs or on Hindus. It is basically a malady
of our tradition-bound society and unless
cfforts are made by all sections of the
Government, all wings of the Ministries,—the
Education Minstry, the Home Ministry will
have to play their role,—and there are all-
round coordinated efforts, this problem wiil
not be solved, We have to evolve proper
training of the youth. A new modern mind
has to be developed in the country. Only
if the forces of medievalism and traditiona-
lism arc destroyed can communalism be
destroyed in this country.

As a tcacher, I tell you my experience.
Right from school and college days when

students read text-books of history they
imbibe all passion and prejudice. They
themselves compartmentalise life into

Muslims and Hindus ; the heros of Muslims
are different ; the heros of Hindus in
history are different. Inicgration of society
cannot be brought about on the basis of a
biassed study of history and geography.

A pew trend in Education will have to
be evolved. The entire curricula will have 0
be modernised. At the same time, coordina-
tion of various departments will have to be
brought about to evolve a new modem
youth. When such a ncw mod=rn mind
of youth develops, then the remnants
of communalism will be destroyed,

1 only touched the communal riot
problem ; but what about the problem of
conflicts born out of casteism 7 1t is the
tragedy of this country that if a few Hindus
or Muslims are killed, right from the viliage,
up to the forum of Lok Sabha, there js a
big furore but whén a few Harijans or
Adivasis are killed and Harijap  women
molested in distant parts of our country,
there 18 not a ripple on the sutface' 6f our '
public life; because, the victims of  atrocitios
are condetned to the degradmg life of
Harijahd and Scheduled Castes,
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You wiil always find that whenever an
educated man, a wealthy man, an aristocrat,
is murdered in the train or anywhere else,
headings are hit in the newspapers, but if a
Harijan or adivasi woman is molested or
murdered, nobody hardly takes note of it,
because victiiss happen to be neglected
Harijans and adivasis.

Therefore, this problem has to be
solved. FHow many atrocities are being
committed against the Harijans and
adivasis ? If you go through the Govern-
'ment records, they themselves tell us about
this, and you will see that these atrocities
are on the increase. The caste tensions
are on the increase. Thera must be
preferential opportunities to Harijans and
adivasis, A new climate in the country has
to be created,

Then, there is the problem of the
institution of Governors. Again, I do not
want to ¢laborate this problem, but I want
to tell you that the way the Governors have
been functioning in different States, it
appears that thev are behaving in the most
discriminating manner. Very often, we find
that the fate of the Government and the
character of the Ministry is decided not on
the floor of the legislature but on the
precincts of Raj Bhavan where secret con-
fabulations with the leaders of various
parties go on.

In the absence of anti-defection Bill
many legistators have become transferable
commoditics in the country today. We
find that sometimes, those from the Congress
(R) jomn the SVD when the SVD  increases
the volume and size of ils Ministry to
accommodate even 53 members ; thus the
SVD becomes strong. When the situation
changes, the SV goes down and Congress
(R) comes up. All this happens because
there is the politics of defections, Asa
Member of the Opposition. let m: admit
that it is not merely the Treasury Benches
who are guilty of this crime but eqally the
Members of the sections of the Opposition
as well. There was only one Acharya
Narendra Dev who after leaving the
Congress resigned his membership of the
State legislature, faced elections again and
got defeated. But in the defeat of Acharya
Narendra Dev, there lay the triumph of
cthics in Politics. How many of us are
prepared to do that ? I think that is the
malady of our politics,. Therefore, both the
Opposition and the Treasury Benches should
8it together and,try to evolve a code of

ASADHA 2, 1893 (SAKA)

1971-72 p 5]

conduct against defections. For some time,
the Treasury Benches may gain by these
defections, and for some time, the Opposi-
tion may gain, but in the long run, it is
democracy that must gain, and, for this
purpose, defections have to be completely
eliminated.

As far as Governors are concerned, one
of my colleagues in the last Lok Sabha, Shri
Nath Pai had made a very valuable sugges-
tion. The Governors are appointed not
merely on the basis of their impartiality,
but vety often, the post of Governor
happens to be a rehabilitation compensation
in politics. Some one is defeated some-
where in the elections, and he is an old may
and has no vitality and dynamism left in
him. Therefore, an attempt is made to
rehabilitate him as Governor. So, they to
very often try to remain loyal to their
masters, the ruling party and they try to
serve the politics of piracy and of defections,
Therefore, it is very necessary that even
when the Governors are appointed by the
President, at some stage, the Lok Sabha
should ratified the appointment of
Governors. The situation will not be
changed otherwise.

Then, I would like to make a passing
reference to another important problem,
There are so many inter-State disputes, such
as thos¢ between Haryana and Punjab,
between Mahrashira and Mysore and so on.
Though [ come from Maharashtra, I would
not speak on behalf of Maharashtra State
alone, but I would like to speak as a
member of this sovereign Parliament, I
would like to admit that when there is a
dispute between Haryana and Punjab or a
dispute between Mysore and Maharashtra,
really my mind bleeds, for I find that all
the national parties get split up when it is
a question between Mysore and Maharashira
or a question between Haryana ana Punjab,
Where is the national integration then ?
Therefore I would like to appeal to the
Prime Minister who is present in this House
that for God’s sake, let her not treat the
problem of inter-State disputes from the
point of view of ‘political expedieacy’ but
evolve agreed uniform principles for all
inter-State disputes. Whenever there is any
dispute, refer it to a boundary commission,
and take a commitment from all the
national parties that once definite principles
are laid QOwn for tackling any inter-State
dispute, and once the boundary commission
on tho basis of thoso definite, terms of
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seferene tries to settle the dJispute, there
will be no aegitation. After ¢that let the
Government take a firm attitude that no
premium will be put on wviolence and
sgitations., Once the agreed principles are
evolved and the matter is referred to the
boundary commission and the inter-State
dispute is solved, even if there is violence
and ‘even if hundreds of lives are lost,
Government must take the decision that
since all the national parties have accepted
the uniform principles for the solution of
inter-State disputes, even if the heavens fall
bn eurth, they are not going to bow down
before violence, Only if that attitude is
tdken can the law and order problem and
the sociological and psychological problems
involved in such inter-State disputes can
be solved. I hope the Government will adopt
a long-tertn perspective and not the
perspective of shortsighted political ¢x-
pediency.

sft gRoTwviYaTe Tyl (e
warafy wfew, & v ATRQ A {|T
WIEAT § YEIET AT ATgar § | we
a% foaady Req Fv 7% § S% Ik w9
g 7 Re Al e Ffgd 1 amw A
€ € Jard § Y 9z sudy amfafa-
& S A/ 1 qieAT gear §, afg@er
¥ gfzaT g¥AT §, FSY Ffwm gER
AT 9FaT §, Iaw g are} feegew
o &, ofeefadt smw fre w0 stz
AT, WA ¥ g R
o frgmm A g s s § A
T Ve aqry, foe ggwr fadd,
for 7 Rz wEN  wW a@ ¥ IR A
weada | & wrgar § F gurd arew
fafreet o Fvifira el w3 & o
¢ 27 7 T3 |

wit 7Y uw ard A A w7 form
fioar, & ot dsfmrar w1 wraelt §, & e
wrove %1 "Hegres SR OF sy
g S F1 demE § AR sEw
Rf¥e w g o w9 g Wi § ey
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+ I9TESTD 24

TRey Nz A | O garewred v
Y ¥ w7 v &1 ghovm & o &
wray ufr § g¥ dwifch o Tt}
Wiz FwmaT &Y 59 frare witesad
¥ ¥ 60,000 FzH Awfedr & oar
gr&ax ai ¥ ovar @ AR
wra #ar wr fr gt O ) af
IANT YT WY EOIT | O TR I
100 o WY TR G A AR
T aF 200 ¥o ¥T FHW WIX WX
Qz T &Y 400 ¥wr v ) g A
3 v el Y @z @, s fafr-
w2 W, gfom ary gah AT e )
wror ar & fafreet ax amer Al £,
dfeT gy 2 § Ot s fafreet W
arx § xw fag & =gar g & w9 uw
wTy 1§ @E q TATH |

78 3w ¢ frgy gl A g9
Jemiar AT e agr wiy § afEa & wm
w gAaT fgedt amar wTgar § 1 At
dare § gavadl & goE gy, Jemar
s afefrar 17,000 & denficdt ok,
afpr wa awEt SY cdwwa gy 9w
5,000 % FaifedY mrd ) arly 5 A &
12,000 & Fafed fax of | fedide &
IAEr 24,000 N Furfe wrf, afiea
o< W€ ¥ a1 38 9T 8,000 FY Fon-
fdt @ v AT mw o qewae v e
FF%Y FHTAG Y FERE sy |

gl smew fafreT & Admr
far ot 8 orr shw e § SAd
AshIT w7 Wy ST gt §, greife
TN AFH NI WT AP TEEE FRT §
#fiear gl araryge oY wee ardr ofodww
M RY Y5Q § e gmo g
ar€ wg Y §, ey wow § ww
(swwwm).., g% @ qfefens § fivg
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g o) fore oo & Wi o A
yeryer v o fare f.. o fag % Wy
Ty 9t fic IdaET W7 A wGOT § AT U
-Rfefers-waar § | A WA Gfe-
feww §- oy ol faell & o gt 9%
rewewe-@ § ¢ X9 A e -fafies
Y TwwY H{g. A W il ..

&) Qo GERATOE oW ¢ W19 9ge
wgi ¥ 7 g wOe w8 oarel QAN

wtdw & o1 713 § 1 You were not in Coo-
gress then. Now you have joined it. You
have no right to speak like this, Itis too
much on your part to assume this pose. The
Andhra members are here. They are hot
speaking. It is most unfortunate that »
member from Telengana is speaking like

st gAo TR txdt : wamfa
agrey, § g9 g9 A 9T WX qHo
Tdo Qo & UNRT H & Y swrafady &
gar...

SHRI M. SATYANARAYAN RAO:
You were defeated again and again. (Iaterrup-
tions)...Why should he go on with this kind
of history, 1 was* elected, this that and the
other.

MR. CHAIRMAN : Let him continue,

WY gwo TwAaT® W ¢ amafy,
wgew, & fedft o W e gt a1
gy @ wifegedts d o & @
wiafaat o guar, Yfea gq Rz & -
fov oft {UXWT ¥T wEAT wiqr 99
¥ whiw ¥ odw § 991 WA
e fin Fomram #F ALY wifegeh &
og W 4S Al W v, Thar ded
o o ay, e W, ag «@
iy w@ ¥, 6T Ay Mg §
200 wyeedt ofr ff @ &) Afier fora
Weww oY § of @ war a7 gHd o
T B 1

26

SHRI M.' SATYANARAYAN RAO : I
robyact tothis. ~Hm bas ‘namedpersons who
are pot here, He is not supposed to do it,

~ MR CHAIRMAN "7"¥ou will bave your
turn.

' 1971-72

16.00 hrs,

"ot gwe crvare X ¢ waafa
wged, § ofeilic FamasT@riad y

gag FT W o o § wid} ¥ e

st oY aar aff ure 7, (erewm)..

SHRI M. SATYANARAYAN RAO :
Let us settle the matier there, not Here.

MR. CHAIRMAN : Please do not men-
tion any names.

SHRI M. SATYANARAYAN RAO:
We never mentioned any names. We never
condsrmed anybody.

it g0o CrRataTe YA FT T AR
T @ ¥ A § wraal ¥ gAvy waAg
fetddt & o v e § @ @A N
AT Wifgy + T ofedd A o af

1. (Eam)...

SHRI M. SATYANARAYAN RAOD:
What is decency ? Have you got any de-
cency 7 Without knowing the matter, you
are shouting.

T ATEC QR Q! ag wrdy
away A Nifas w37 ) (sowwm)..

= o TwANTE Xy ¥ 7 A
T ¥ 9 73, T F aga @®, 7o
HAFAET F A T | TAEH { e
Forag § gatog ¥ o wx @ E
qIAAE § O ¥ N qEAT &7 T
€ Jrga v wleg 1 . (vww)..,

SHRI M. SATYANARAYAN RAO:
You ntust understand our feelings also, I am
mpresqnting the whole-region, You are’ gt
veprosenting,
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wr E @, aww & aff W
wimeh ¥ wed, g fc o
wuay fin gw darc agt § 1. (sowew)

oft gwo wane [ vw X
Ed aw wgar Aga@ g A fo v
*g @ ¥ f firdsr & &g wmew fafree
A ariagt K vgar gaw wi e
ot acs ¥, @ fraw argfeew & AN
Femsls %< § I &0 ¥ & Y oF Far
% F7 § aft mrg Y JanrE wEAEA |
o ow wagl &Y Y § faw wgoww
W §, TF U @ET @, UF w9¥ W7
dfrar § sl R fov w1 3% 35 U
7§ AT wd 9@ FNE s
frw oW & fow g ag dar w1
wfe & fRw & sgmagmg &
oY aTF ¥ gAl ARy S fewme
s aifgdy fF & & g Y oF Ay
& 1 oY w1 Il o EF A § A}
Tq giw aT® A ST FT w9 aF § W%
Rawaa WY Fig I14Y |

OF qra WX FEAT AgaAT g | qiw
U FgRY feRger Haw
WA QU @Y HT g I fwar
T § ¢« §UF ¥ W19 g} @i AR 9E St
& ¥ ari Y aga @A &1 O feeedt §,
frommr # sk e ¥ RIS g
1% wrgar g fr Sl i A agr &
faprer faam oy wdifs o & grg gAr
e graew oY A § ... (wmEwm)...
oW fafredy g a1 ¥ waw goT awdY @
frgwdoterm §fF e e qe O
wEN N uw war g2 fear wd, o
IAY OTET H1E FAT § Y AR e Fawy
¢ fogar o | § fecdt fufree amgw &
agaT g § 1% 5@ o 9 3 s o7
a1 7 73 afew w9 ¥ w9 qrafiat
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e FW Y § e § o fe s
wTIRL

ot e fweire wat () - A
gwraly o, gg weore &) Tl & qudw
¥ Faer g g1 qg Wty & e
TR ag frdee s § fs 2 & oY s
FY syaegr § 9a¥ fafewd dlw 9x gar
fed o & fa¥ g9 wiarews waw Sy
AT ATY I IR I R N awd
T & AT §-uw &) 99 S |
t o Ao gedufew ¥ famm 5@ §
o g8 |/ R W § wze g
¥ ¥ D o & AW werdfaw
qar ras ¥ Ao gaw avg ¥ grwd)
FY SRATH FIQ & 1 F wreT & A1 97
W I F AT qX, ¥ 99 & A 9w,
30 fasmer gfaran & am 9g, W A
fed ami gv ¥ @ F@ E, wW
qrfear qAT § w7 o v gard W A
) JAUE F A § vF wanfa &7 FArar-
77 gt ®7 & 0. (cmaem). K A
gra frdga s amgar g v @ ad
Y g3 foady wrr w1 oard
FHAE A ST FW § QF qrg e
Tifgd | T W FT IR T @ werfa
AMITH aFAT §, T HH R A9 T
JFAT G, TATRAH ATH QI EFATE, A
qOAgT X ATH I F qFAT § AR A
ENTEF & ATH G G GHAT § | FUC AW
& AT & grera Ay qFAT &, AT GAT
N qedld &Ar & A F oo Aregw ¥
Fga1 Jgar § v wfas st o3
wiius fNfaaqt & fawky & & dar Brar
ST aFar &1 gafag RF Y 9 ol A
qifedl M faer S1€ wrfaw Fdew o
T wew A g A o wifgm
e St arfed) ®Y g F o Ay W
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wfwx gar wifgy et wor mifes
s & & whow & a@ Al s @
aftw & ot wgar §  f s el o
& gl qfeat ), fawr oA wifes
mﬂa, o wiigs ‘ﬂfﬂ%iam
arfgd | ®fiew goe # warelt gor WY A
grht wnfe, faamer gfamar Y win 5@
Ty @i Wt gz adl i wrfyy, B
TR gz S f@ siv s g A
wrew § q@ wofad guaow § o feg
agrawr § sifs e & T ww AW
FY TTAT F1 @A U FET AR §
I gz qE e iy

aamfy oY, gak ao-we § ¥
weEdafen ) # 9@ wEET E | F9
ﬂ'gi"ﬂlﬂ’o lﬂ'oqtro 1 aeF ¥ e
gasl $g ® 4 % swadowum &
dmw ¥ gfvw &7 O @7 a@r § o oW
I ) goiT qge 5 1 9Fd @ 15
s a¥ 156 weard gk §, qetfaw
FOFE Zo gAE AR W 156/
134 grat ¥ wwgfre wifdgee & &
arfest & 1 Y avg & @ IeiETd A
AN oW oWy AR W A ¥ wyfve
mifemel T gra ar 1 @ 99 S § 78
g gt & segfae wifyaee w1 gfew
A | AT FET F@ AF 9% §, TG,
framaim &1 gk 2w & w3 s
TFEEQITE TAAEHEY G F AT sqaeyqr
N agEA & Y g S & q@grw e
93T, & gHET $EW FE g U
tfeafsfires @il & faems )

7 aft § fr gnrd Ru ¥ Avgedfoad
W FAET AW goae awer ad g,
wifae et § 1 e gad e § w0
WITRY war ¥ ¥ R ¥ i §
TE grwar wifge e ot e i & faare
% fagarg At w®, off T arreey awiredt
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% wreqr A @, WY W7 ww Aw § gEl
T § EilEw awT & agi A W
forrars & wmaR 9% @ 2w A A
AT W qEeAT ATEy § w4 9w AN
o gz faaelt gl wrfed ? wofay @
fawa ax ggHwET w) wediar § frae
U 91fg?, WX W gy §) A oE
S 9T oft gy QA e wfgy 1 X
& SATAH B AT AGF HY AN § q7Ay
¥ WX AFEWT AT w5 O Ay §
o FiElgge § a9 qgy § e
¥ afd @ 7 agF ¥ oafed die ot e
F ¥aT ATA &7 9T WAy § 99 g o
Q& et sty )

arg & garafa i, 919 #7 o
¥ w2 9 F AT oy 8 7€ @, -
Hfaw @ ¥ s 9w g @
fererma a1 gwT A ¥ frgd Rl §
qifafera avg § Dfedifaag § weera
oF wolte ad% & qar 1Y s § 1w
FTL A It § Ao et & Qor wrw
TH T YW &7 A 59 23 A a9 @O
Lo W ¥ wraR FQ& AR, g
ATEY § TE wAET F ol aw o
g9 THNET & qEf AT | qg wEAT
1967 & g7 & ax gw g€ few it
% @AY w¥ 97 faw § s @
2| 9T gAY WY T § WE U WAy A
W AR Afrar §faa s @
SIS WeeTHIR #T gRaT & fag Igee
F@T 93, WX 9Ok 9% w79 @
q¥ | & ggwATag ax wiwanT @
£ 1 g AW ¥ gy worifaw etk
qudY § SUW gW &9 0% § Jar N
Req MU ¥ ®@ ¥, Hivar
a5 § afer fAQdt aw off sa¥ &
1w fmrh s W o fear
araT Arfge HR g €aew fwar sran
CafEe v A ot AMA W 4y afiy.
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¥ Wil § ¢ W et wrE wy Y e

g3 Difefere QO Ffew wongl WAl o croveamw ¥ gk 0 ot b o I QoY

frmieA el W% G, Ay Y, WAl &

fakt srre whigat w1 Sawr ware gy g ¢

arfer & et -amer wadr o3 gUAW
T . ET wigEr§ : vwreawr 3 g R

1967 & quir- mrdh o srare R % ¢ Ty gy ot # & @A

WY ot wge wE g€ 1 e o R
o\ faw wezpwre GO @Y § IEwnh Ry
¥ Yo ure WY srrmweaT wege e
§1 @ fag @ ox gow Ov A
e

T drEY §i & gy ey e ae
feqrar wTEgAT § 1 O A hawr frar §,
firdt oF manfor T w7 1 & sy w7ar
g B e x fawr vy oot ardd ) Afew
¥ o Raroft ¥ anger ¢ oo Wi
ugh Al W af e ¥ deeQ g
WATC W TEHWIEN S Ry
a6 A Y do xer & ) wTer AR
¥ yuT § =l Hogewod ¥ A ¥
fm ag wosh wwafer ®1 e wr § 1 WX
arw wfY frsrewe @ §, Freitfrie &
e ¥ ww @€ 1 & Wy ST e
£ frour ooy A awr o @ifer 51
Tw gur, g S TeRasE g ma, o
acg & o frefted & @Y areraga A
wraer frifer w7 &9, woh grafa B
WTART WYY A T & age-agd g
®T & wivg W e g
wiforg | g A A § g Y T
AT § FIT GHITAT FT 9GAT § 1 ¥H
farmma ¥ gz W aen Hifd s
yoar e fm & g agw ared §
aTaRy wied Rk gErEd g ad
WE WEAT, TAH qIHAT TC Ty W6 ¥

W & avam § ued e o o
aTa AT T EUSIC W -wqre, fammr
wrggn§ 1 rrie Paed age A & i

W gy A w aew § fr shegyare
A o 9% 4 ST Ay, sty
AW TGT 7 - wrwr NI § AGITC
e § ¢+ forw . ar weiter o Forweaee
¥ e a3, fored AT o ot ik
PR N wmAL w1 fraiw fear w@w ow
wfrew w¥E 7 g s fear a1 s grd
e NI T Y1 g grE A A dvw
whe # W Ar ¥ AR F A e
Tt g1 oy F g€ A orx § oy
gy # gk % Y d9 Y gy AT
wfree o Fopdem aYe $fqza +3d
¥t Fopwsdum &Y awg & 38 oIge oY &
ey gt 7€ sw'ar wAwa « e
e & a7 faftezd A saia ¥
e w faar WX ug daar fear e
Ty gt W T g gfew
7Y § 1 o wrer feafr g § fF ool
e w1 & A qv oY gArR 2w §, wrer
W g e ﬁ'go e, UYWe, lﬂ'o, -
e wix e WY R e, O agw A
gl & wRe R, A1q, AT & ww
e 1 vam & frg e § B omge ¥
WY ey Y Sfgee §, w2t g dw
wqreAr g Ay FAAW A oW X § At
¥ § e fafrex § gnoww
wod e § wrew fafrest § frewe
vt feur § 1 gy wwow -k waw &
foram & Fir g rarmer & e wooft o ¢
o R o frw T g § o Ry e
g ¥ frmpar 1 o s g
& S qy A i 9 frwme Wl
@ §W-R wwwn § By v aw-gg dwd
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o X @ X fawie e foar o ) ag
At s § - xwweys coeife & i
aroww aft-§ 1 gaterd vevanr & g
w9t €& wtw Y oAl ¥ avag FT AW
§1 80,000 frgel ¥ ¥¥ ¥R ¥ F@YR
3 s fmr. § T fawd Agw s
whiw & g orrg A § Tt v} A,
- gw v R EF @ w
ane W wegT T frar o A Y e
T NEA AT TIAT AT T gl
ar-aferr s o a AT a
t

0 T ¥ A o A g
LT 8

SHRI FRANK ANTHONY (Nomisated
Angio-Indian) : Sir; 1 bad given notice of a
cut motion on. the need to stremgthen the
funectioning of the courts at all levels, Un-
fortunasely my motice waslats. But I had
advisedly given this notice vis-guyiz the
Homo Ministry, which é8 not unduly repre-
sented here today but my friend, Mr.
Mirdha is here, because it has been my
exptrjence that the Law Ministry hag been
relegated relatively to a position of gnonen-
tity in the hierarchy of ministries and it is
the Home Ministry that initiates and imple-
ments anything that. tends to strengthen or
weaken our courts,

Sir, it is axiomatic—you #3 a lawyer
know--that. our higher courts particularly
represent today the bastion of our demo-
cratic viability. I believe that jt is our:
courts that essentially give credibility to the
Indian democratic ethos, And it is said—
it has, become rather a cliche~that they are
the gustodians of the rule of law. As a very
distinguished former Chief Justice said :
The Supreme Court is the sentinal on
the gul vive t0 protect «the fundamental
freedoms of the Indian citizen.

Now; let.us bs quite hottest, For more
than .10 years there has been growing anwiety
among the mow responsible sectioms of the
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judiciary I am allergic fo .irresponsible or
wanton attack. So, what 1 say, Sir, is
merely because 1 feel that the profession to-
day must cherish the maintenance of demo-
cratic values and if I seem at all critical it
is only because we daré not let matters drift
any more. We are coming to the end of
the road so far as our judiciary is concerned.
We dare not be complacent any longer and
we certainly darve aot be self-righteous. 1 do
not want the Minister to get up and attempt
to delude tfus House Oy saying that every-
thing in the garden of the judiciary is near
perfect-—if not perfect.

Sir, 1 was vety happy to read in the
newspapers of the transfer of certain magis-
trates because of the allegations of corrup-
tion. That step was long overdue. I want
to make it very clear that many of ‘these
people in the lower echelons—magistrates
and.additional session judges—are not only
competent people but also they are extre-
mely upright people. But here also there
was general perturbation at the increasing
symptom of spreading corruption. Sir, some
of my juniors who practise in the lower
courts were aware that litigants increasingly
caught up, ecither from choice or by com-
pulsion, had to submit to this corruption.
We were slso aware that every profession
has its black sheep ; some of the unsavoury
clements among the lawyers were exploiting
this corrupt element among the magistracy «
and indeed among the additional scssion
judges,

Now, Sir, I bave certain suggestions to
make. Very often my juniors ask mie :
How is it, Sir, bere is & first-class magistrate.
At most he is getting Rs. 400 or Rs. 500 in
hand. How does he run a new Ambassador
car ; how does he send his children to ex-
pensive schools ?  Very often they are from
lower middle~class families without any
ostensible original resources.  Surely there
can be a check. Then there is another fruit-
ful source of corruption. ] know it is rather
rampant in Delhi. Magistrates and retired ad-
ditional session judges are allowed to practise
in the very courts where they have funetion-
ed. Blatantly the advertise the fact that they
have access to their former collcagues and
subordinates. You know, Sir, that there

legal profession at the increasingly disturbing + + is a very salutary provision with regard to

Symptoms of the' rapi! decling in the stan-
dardg.and. the quality' of our judiciary from
top 40 bosorn. I say this withethe deepest
of regret. As:.a -practisieg lawier gondi-
toned im she'utmost of ithe despstl-for' the

Hight Court judges. No High Coyrt judge .
is allowed to practise in the area where he
once served. No Supreme Court judgecan
practise in any court in India. 1 feel it is
long overdue that yeu have similar provision
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with regard to magistrates and additional
session judges. You may examine the posi-
tion whether they should be allowed to
practise in the local High Court but certainly
they should not be allowed to practise in the
courts where they once functioned.

So far as the enforcement agencies aro
concerned, they also contribute and aggra-
vate these symptoms of corruption. 1 was
glad to see that the Home Ministry seems
to activate itseif. 1 do not think they func-
tioned. It was a report that certain station
house officers were making so many tens
of thousands of rupees a month. I do not
know how accurate it was, But there were
some transfers.

But 1 know, I think it is almost general
knowledge today in Delhi, that with the
Prevention of Food Adulteration Act being
so draconian, compulsory jail sentence-
people do not like to go to jail specially
first offenders—that all manner of mani.
pulation is taking place. One of my very
responsible juniors told me that the food
inspectors were making so0 much money
that one of them could afford to send his
son to an expensive college in Europe. I
would like the Home Ministry to examine it.

I also know, because cases come to me
in appeal, that there is ample room for
manipulation. Innocent people who refuse
to give bribe are often involved and guilty
people who are prepared to give bribe are
often acquitted.

Now I want to deal with the High
Courts and the Supreme Court. Here 1
speak with deliberate restramt. The Law
Commission, as far back as 1958, presided
over by Shri M. C. Setalvad, referring to the
High Courts said this :

“We have visited all the High Court
ceatres and at all hands we have heard
bitter and revealing criticism about
appointments made to the High Court
judiciary during recent years. The al-
most universal chorus of comment is
that the selections are unsatisfactory and
that they have been induced by executive
influence,” It is a terrible indictment.
Then, they quote again from a very

eminent Judge, who gave evidence before
the Commission. This is what that emi-
nent Judge said—it is reproduced in the
Comyrhission’s report :

*“If the State Ministers”—
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Ministers in State Government—

“continue to have a powerful veice
in the matter, in my opinion in ten
years® time"'—

it was in 1958—.

““or 30, when the last of the Judges
appointed under the old system will
have disappeared, the independence
of the judiciary will disappear and
High Courts will be filled with Judges
who owe their appointments to politi-
cians.”

We practising lawyers know what is
happening. One of the Chief Justices of
one of the largest High Courts in India,
now retired, was a particular friend of mine
and he confided in me that for two years he
resisted the appointment of a particular per-
son ; equally, the Chief Minister insisted on
his appointment, The Chief Justice
said, “I knew him to be one of the incom-
petent and least qualified persons from the
point of view of character, but,” he said,
“I was utterly disgusted. Because of conti-
nuing pressure from a powerful Chief
Minister, after two years 1 allowed that
unsuitable person to be raised to the
Bench.”

I am glad that my hon. friend, Mr.
Mohan Kumaramangalam is here. Then, we
have got Mr. Gokhale. Both are eminent
erstwhile colleagues of mine. I hope, they
will use their influence and their conviction
will receive an edge and will not be blunted
by the fact that they have now been raised
to ministerial rank. I have repeatedly
pleaded for the amendment of article 217 of
the Constitution.

You will remember that this establishes
a condominium, It says that the President
will act on the recommendation of the
Governor, the Chief Justice of India and in
the case of a Judge other than the Chief
Justice, the Chief Justice of the High Court.
But what has been the experience 7 As soon
as you bring in the Governor, through the
backdoor if not through the front door, you
bring in the Chief Minister. I do not want
to enter into this coniroversy about the
Governors herc. But we know, in these .
matters Governors arc merely the mouth-
picce of the Chief Ministers ; they are rub~
ber stamping, agenciesand with the Gover-
nor in the condomipium.invariably it mesns
the Chief Minigter, I k1ow it,, 1 remember,
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& person who was once my junjor went to a
very powerful Chief Minister and I recom-
mendedshim. . The Chiel Minjster ensured
that he was raised to the Bench but he was a
qualified pefoon. But thé Liw Commission
has entered a pgwerful plea with regard to
Article 217, It was in 1958 and since then
T"have- pléaded with thé Government that
pelitical patronage—I am guoting —*‘Politi-
cil motives must be eliminated from the
&ppointments to' the judiciary.”

' What is the happening ? The whole
position is escalating. Virtually, briefless
lawyers are being appointed. In some High
Courts—I do not want to name the High
Courts—we know some of the lawyers who
have not handled a single brief in the High
Court are being raised to the High Court
Bench. I know that suitable members of
the Bar are not available, But the Govern-
ment is responsible for the simple reason
that they have resisted, because of some
political gimmickry and slogon-mongering,
this long overdue demand to give increased
emoluments to Judges, I do not think we
have touched the emoluments of our
judiciary since Independenee, I do not think
a High Court Judge gets more than about
Rs. 2000 a month in hand. To some of our
avant-girdc socialists, that may sound like
untold wealth.

Let us recognise this that lawyers in the
profession arc not therc for their health.
Because of the relative paltry salary, not
even competent juniors will accept a High
Court Judgeship today. Let us not talk
about leading members of the Bar accepting.
In order to qualify the complete lack of
attraction in raising competent lawyers to
the Bench, the Law Commission headed by
Mr, Setalvad said, at least raise the age of
retirement for High Court Judges to 65.
Typically, our Government reacted with
neither sense nor logic. Supreme Court
Judges retire at 65. So, you thought you
would strike a compromise at 62} for High
Court Judges. You thought that will be a
compromise. Apparently, Government felt
that a High Court Sudge ages more rapidly
than a Supreme Court Judge. At 62} ycars
age, his brain does not function adequately.
But a Supreme Court Judge at the age of
65 has got the capacity.

. 1 want to make this plea. The judiciary
'S sul generis, Dom't compare it with any
Other service or institution. It is axiomatic
hat you cannot have a good judiclary on
te¢ chyap. Tiwtis what we are trying to do
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in India. We are trying to get a good judi-
ciary on the cheap, Repeatedly, 1 have said.
“SAll right. If you do not want to raise the
salary, at least give them pensions that are
equivalent or near-equivalent to the salary.”
Here is Mr. Mohan Kumaramanglam or Mr,
Gokhale. Mr. Gokhale is a living example
of the fact that people, leading members of
the Bar, cannot live with any self-respect on
the salary offered a High Court Judge. He
resigned, I hope, Mr. Mohan ¥Kumar-
amangalam and Mr. Gokhale will have this
conviction --given a sharper edge-—and that
they are going to convince their slogon -
mongering political colleagues who are
bereft of reality so far as the judiciary is
concerned as to what damage the policies
are doing to our judiciary today.

I say this because I also want to stop
increasing mal-practices among retired judges
T am among those who have said that no
retired judge should be allowed to practise.
We know what is happening. I do not want
to point a finger at the judiciary. But a
finger is pointed by themselves at themselves,
The High Court Judges go to the Supreme
Court to practice. Some of them have never
practised before. They start as juniors, They
do not compete with even more competent
juniors. They compete with the junior-most
of the juniors. They have to compete in a
fiercely competitive profession with every form
of mal-practice. I do not know whether Mr.
Mohan Kumaramangalam remembers that

about 3 or 4 ex-Judges were indicted for
touting.
What do you think happens ? You

compel them to do this. You compel them
to supplement a completely inadequate
pension by coming back to the Bar. I know,
on the eve of retirement, lawyers complain
that certain judges inclive towards certain
leading lawyers in the hope that when the
Judges come to practice in the Supreme
Court, they will feed them with briefs. Other
Judges who kanow that they have no capa-
city even to function as juniors in the
Supreme Court look around for jobs.

T had just come from one of the High
Courts and the Bar had told me as to what
was happening. I mentioned this at a party
to the then Chief Justice of India, that
Judges, on the eve of their retirement, are
waiting on the Ministers hoping to get some
kind of jobs. The then Chief Justice of
India observed if they wait on the
Ministers, that is same thing, but they are
walting on Depyty Ministers, they are waity
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ing on Parlismentary Secnetaries m «nc nepe
of getting seme kind of jobs. (Imtermuptioms)

So far as the Supreme Court is eon-
Qerned; this is what the Law Commisslon
has said. No one has greater' vegard ‘for
the Judges as thdividuals. This: is -what the
Law Commission has said : '

*It is widely felt that communal and
regional considerations hgve prevailed in
making the selection of the Judges so
that the best talent among the Judges of
the High Courts have not found their
way to the Supreme Court.”

8ir, it was high time that we did semething
radical abous jt. That Law Commission said
that we must not, give any expectation of
eraployment before or after they retire, to
any Judge including a Supreme Court Judge.
And here I want to deal with the other side
of the matter —this irresponsible, wanton and
ignorant criticism by, I am sorry to say,
certain types of politicians. The Law Com-
mission has nailed that to the counter. They
have said that while politicians pay lip-
service, by and large, to the Judiciary, in
the next breath, they lower theit dignity.
They rofer to a very lsading personality in
this country talking about Judges living in
ivory towers. We to-day have hecard the
fatest slogan, ‘We must have committed
Judges.® This is not only pernicious but even
an utterly vicious slogan. What, in effect,
are you saying ? That the Judges must bend
their ideas, that they must bend their
interpretation, in order to suit the political
philosophy of the party that happens to be
in power ?

Sir, finally look at what we have reduced
our politics to ? The term ‘politician’ to-
day is a dirty word. But, don’t let the
politicians make the term ‘Judge’ into a
dirty word.

Demands Yor Granie,

ot wifiw goan (2fery aosft) @ wamgfy
A, aft g9 wow gF feeara ave
FT w4q7 g1 1 & ag 9k woAr wgaw §
fis amifas 707 S TXAfas afada
ax ow A § asary, wT aw fy gaArlt
wfafes sgQedt 7 &, stafer snad
o gfw w aiikg 7 € 1 ew gfw
o Shaws wf w1 g8
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AT T e worge won ' gt ¥ 1 ¥f-

17 . % ww oYy & avefe. ey
ufrere §ew IuwY qaw vk gy
*R ¥ Qa0 KIgy worangd § + el
rer ¥ o€ WX ot WA guroihew
¥ og wftwr A & S wgar
£ % Yo @t yorea § T e Y
wear §, Afer oF e A fears
g &, foaw fad asdel & Owd Q) o
WY E— g ey Y oy P
YT g gL IEN | ¥ Faad ad-ad meire
&, Y-l w0 vy A o £
¥ Wi Adig & fr e sfafer @i
LaL Al

qg ot T w9 ¢ e wn
& ghrard) ok a7 drear wifge ) ww
&% qgY § IS St Y o waeaw T
Y el ¥ Ay ¥ A freesv aga
gaTHT FAIY §, I8 @ w¢ fagy o,
a g ¥ WY ot oA §
I ot gt fawdt wfigd, aaf oa A
g ¥ are wy A E A ¥
W W & AT quty w3 7 ol
wEad, 43 AW ww a% qu s
oY & g vhw wroft ¥ el
frorar @, Wrofr ¥ Quefr ¥
&% @ Farg I g fooaT dv awegw
N gy e § aff s
awar fr qg sared wrw Pawdrd o
e qreeft 1 AN Wee aw & aff
TEW AT | ERfag @y gl ofc
afr WY wrEwar §) WAy S &
AgHi § 1A A oy afry oy owve aff
ary awd Ak wa femy R § @ ol
fircarardy swer i Ated v § 1 ool
for ag fraw xared e g e Wil
Whommged o wi gl - g -fx
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frar frar § 1 v & i s A At
T ey wrerlt & W X o e
alr TR wArd ondfr it ot w€ vl
wife vl sed snfes one A
wOAT 94T |

AR & ¥ gF a@ FEgAT IEgEW
g feg 3w # of wft OF TET Ewe
o qrer ¥ drEr dw & R 9, g9
et T g TSy ot W w9
wifs o wH gdsr wf § w6
FaTR Rer & oy oY ofY ward Sarar S
@ g ag vo v fpg R
£ ag fegeat ¥ q T 2T
ST qrefy weard woA-sad gaare AW
& @ & | T qw e AW
8 Aw TAY @y agt & AT A WAA
atT A § | g wArd 9T ¥ AW
§, Tl AT agt sy W v Ao wHo
ugo wdfAs dear § dfww ond A
... (saEwmw). ..

s gww wex wgEm (3T) © ANE

famrger e ara § )

awafa wgtew © FgArg Sff, =T
&z ared | wAd g™ AT wfaw R
AW FT | wqR A WA a7
NI %5 AT

ot guer waf (Iw) ;@
wgew, ag Aiepfas vt §, wotfas
wear g

anafe wiww @ gg  WEEAT-WEAT
farre & 1w @

off gewt wer wgar - & dae wrod
weaw ¥ gaar ger wigar g fw st
;‘g‘ﬁ WTeo o qYo T dfaqrr oyt
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oft wrfer ey qvafiy aghe, a7
wire AT § fis wg ow giepfis dear d
o &% o qrow A 3, Avd @
¥fiew enfisut, ey st o g wart
oY ug foad §... (swaam)...

ot pew Wy wuwmg : A, W
wfear qgw w< ArqAT faand .., (wrewr)

ot gwer waf : 26 sAEd W
wifearfaai A wfgami 1 Af & &
qg%t 9 garar faewd ... (sqawm). ..

ot wifr wow « awafa w@Ew, ag
Tga g@d @ § A A § F af
TEAT H:gaT |

& ag wgm W g fr oA
swy el A gE@d wwid R
g, wafey qaraaa § T+ e I
F dard FT G § 1 I wgar Y
iy awg w1 usg-frddr el g9
g a o qAAet S g At & wg
oy feT wrdar #ar wgar §, 957
Fgfasgrmar § & @ W &
aamar T wifEy oY aresafas fafade
wriATeoa § Oifs ;@ Y goar &1
AT § 1 ag o gw axha A v A
fir Y F3-a? TOAATRIT § 7% 7 AHN-
T TF Y T AAT FIE AR W N
sty & A% | st wgh A g § oy
weET Ag AgE ¥ wAay wiw s
aw ) I qAERT T T 5 § Y
gorrar war ! 9 qar w4y Ay & wg ?
wgi-wrgt it oy FHET Jarar war feed
o W ey @ & af wr fgg R
gaaaTT § 7O a1 qgeww ¥ fgg
#1 wrg @ fedy ay qar afi & nf
7g gt g & ol § wad feg
a W 9T qAIEY §T A WET g Ay
WA a® W Al ¥ g saw A

wifgd o e o & wer wrfed)
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[« afe qwa]
g o Tl Al ¥ WA ¥
WA W I o THo Ho &
0T W w § Sy dn wo S
ag 1w gy wfeweHY w1,

ot Jwq WT wWHAY | TY AR A
ATy ofY Hreo wHo qHo W
d7 9 T gFd |

ot writr ey ¢ & @Y ag o @

g W aya? Feaw § T3
TR § ST qET gA A@ TEEE
fear srar & wgrodft wEifEa wed
g F &Y A waNfy F FwA
sl § 1 I aga o gftT 3 Hox
YA AL ST 9L §Fg 97T @Wr g 1 T4
fay oY 2Fegr ) @A 9 FTAr
wifgd ot f5  Tar waehfs & st §
e AR wears wY A} FF Agrear
wiefy & wae F fagr mar odt aig ¥ AW
¥ g gar ¥ o F Y dar for
arar &, zafa¥ gasY 47 wear Tfzo
2o & we3T W2 ag Ol ot g & S
ghagad wer FEy AR AAE A
& FT gewaw gaT &1 a8 JEW A7
F |

wh gfafes QR o Fem T
garyr ot g4T &7 § gawr g NS
far ox wepAr A0 WIEE 1 Q@
gftc aach wfgk sTaT, T W
gdar #7 &4ifF IT X F WAL AHA-
argza % W gad afafafaut agy
¥ 9 @ & WS agh AT AT gan
faxsii =7 @a § saH g3 O W fad
@ NE oF dehw Jvfd A T
wified, o sdeqa weder garar iy
arfr IgaT dade ¥ g A AWIE W
¥ wife agt $1 § 131 999 A
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¢ fir xor acg wr Aol WY o wT wd
e o ¥ oo wreht a9 v § foge
frmr AR e e W &
oy Wt 7z aed § iy 3y Tow W
fr Tad ur 7 £ 7g qHeW ¢ 1 gafed
asd d & ur gavge ¥
rE qarr Wy W gEd gy s
oft & o A HrE gor Ay qvq Ag Y

yo fawfax § & oF a1 WX FET
wigat ¢ fsowr e ¥ T AW R
e wg § AR N ATA TG A
mard ¥ fAv waX SR AT AE 8,
39 Y oF ArAforr B w9Y WY
g0 TArE Y $% qwq I AT 4G 7 | 9@
ARy A A @ gwdA A
e B oggr TA4 I F W) AT FE@I
aifgd aifr gasy sfar o @& Wk
A T BT S @EArA § Ag A
a% |

ws dtw oK & Fear wxrgar g 05
ag At & foen § wnfwfrose &Y ag
g At g 1 g A a@-Ed
ugdld § W¢ wedgw g, ol
FIRAT # g fEHqr, WO A
Fzgoq9g W owrwr Wl f & ar
Tadt ¥ quaT ea< 9y, £§ Y fama-
qazq &1 gaera § § Jgar ¢ fr g
I7F FIC @rgalx F e T AR A
faasi & o Yzargad Wy § Iy gATq
ey & o g &1 o faar § AT Ay
fash Yeqrgad &1 gawr $1f wOAT
agi & 1 gt ¥y ¥ oy AE Y

garafy wgeg, N9 oF & faafhd
¥ omal ©F AT §ET A AT AT
et w1 & ag wgar wgar § v
feg %3 gr wraaw dfewe 94d
PO WY Y, g g Piferg 9 @
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aw TR € WY & grag W fear f
oy e it o worre @  foawe @
wt o §, gurd wemT st oroh &
fiefy o g frem &) o @ g Y
Wealz v AD? S agwgar § 15
N AT T wfasre af we ey 0
oY ¥ &Y wAar Wrdrew g w0
A WA EATY ;ETEd AET W gwe |
ITH gg TR | SaT ¥ oTHT IR
fad 78 vz wwd | oAaT § Y & SR
ad wea g A€ | iRy Gl @& A7
frferder At ot ax Wik wivaE A
N FO AIRY | 4 agq I § W
¥ g9 W @ TaAR AL W
qwy |

uF S AW AT Argar g oS
§3-9¥ @I § ) F qT-AT wrfew
& & amar ¢ B s g arfoes & seer
FL [T Tifed 1 ag MEEET S N
FIE W § wa FA AR 9§
uraT, A} FY AT 71 wqqT 9T a1
$Y gy wEedr Wit W AR g, @
TR afY e 7 AT ad fawr | qg Y
fto Ho mr€e ¥ ArEl wTqaAT TA TATY
W & ol qg o U A 4N T Ty
miwat afed 1 g% Wl wedeAT
TFEr g arfgdy el oY 9w uee
gt 43 & sy fewwar @ifgga o
i fasrx TN CREATAY FTT
afgd | T AT wewAr) ¥ wfw
fror 3 &Y sfe *Y g™ ogwEn
Ty  ag Wk feelt & ofcdr At ag=man
T L. (SqAwT).. .G EAFT SN
R gedl & am & W #v awda
AL &

Wt gewe e (areft) 0 ety
ey, wa g M A s § A R
WY Y e § 1 & o Wy AT
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argar g e wo¥ gfew fewor & wear
o ax gy A & wror shi a7
facare g & war aff &1 ag o
gt o  fF oo g gfie Y e W@
& & gart atr & A oS, WT U
T@ ST AT &97 @AT & 1 gAY FE A<
g F war Hamet S dar g e
& Y wre A gfam B fgrr fready
E fr ool & At & gR-A? gwet ¥
agar Afad, aiey § faay geeam 99
% s gfew fram s geg adf A g
g wrew § B wmar w1 faeame gfaw
¥ 33 v § o gfew @ ama Y aral
& 5 sar o agar 9% ) fasar &
ar o “¥ v dew 77 & A W
TR T8 W gfee ) a9 FW K AR
Wt arg war A gfee FT e dw
aff FL Y §1 AR ¥ wAw ar
gfem & faars fgrad o fed §, Sfer
wT wH A TEr I fawrs AT §)

HTTAST Y grag W WA @ g
Y & v g—faeelt & sraraal ¥ A K
¥ gaary gy g—gark A W
T EAA 2, TATX AN FT HqT AT §,
ey F¥ed ¥ gt g v =gy §, wwt
am A8y fawar & 1 sowr sy Y s
& T &, aEar A @ &) o g g
agr fawar, gfem off gl we @
A A f5T aw 1@ 3w & AmifeRt A
W HY FC AR & 7

OF T qEATH ATV AW ¥ AN 4
o fom At & g 7 &y g €
T e § gy oy ¥ =arg = faear o
oIS St gAR A § TR Aqvar gy
WI9T AEY § 1 WIS W A § 6 gmrd
ANAAT WY wrer K, gard fgedy wrer ¥
gt wara fa¥, gae) A wadAY e
afi e § ol @@t o SR S
srare § & faas) g aww ag o &,



Demands for Grants,

[ sgorerer wvr]

TR wraTy S e A o § | e
dufer Y agrd wiifed orelt § Fir ax
waen F Ny wr wred W wf §, 9
TR i & wreiardel Wit o o
R 7 qlwr aw o€ §, wash W §
NTw, §5 qta AW A WO, I
¥ T w1 qdwT wewr @ ¥ g
wqAr feardde fdy Y femma &Y s
b dferdfaas o & Y aw
W e ¥ Wk wfe wg gf 4w A
fedt *) favraa w3 a1 oty gfrar @
War X ¥ frd, arel 08 W
wreT 3 ¥ fad wiat ¥ ara woar ahe
THY § 1 qER @ F o ww e
RO AT # Wy § oY} gud wtrEm
q7vw 3§, FfwrT gAX Bw & S
at wieT § NAwd ¥ qwm wisn
wraT § aew wawd § ol o ary
T W A S o fawmd )
g At § oy A w Ay §, 9w
INHH ¥ TG A Qar g, fogd -
TN TA N s@ L, 7993 K &
§8 @9 awy e A saRE @
qra # & Afpq s st o &
NN a7 @Y o avelt qrA AgraTEE w
QR &, wdg ¥ sz 4wy &1 whed
ug O W NG FT U aAFT a9 T4T
o gt ) glearg st
R w1 dvw #X, @ s
gt q3-fa¥ A arelwdEt i
¥ oy FA ¥ foY vy Wt 4
wrerar A Amed §

23 QT %Y Arorrdy & ar2 oY wEreai
& mmq 7Y e, aear ama agt frear
T AT I oqErwa § W wer
Y AT T g ¥ur we fggem
Nt awr §1 whe fpgam A
wrrd g we oY, dfier o fggam

w1
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wez gt §, fawwr saTRg e @
o &, gt grf At § were wwar
== N ¥ g A i A a7 EW
2R AEH W AW NI W Q
g f& g wolt wwr ¥ =g g,
T o AT § R foad AT ane
eF—af TRl A R T T E

it oF Wwaga A gd W A
e W—IEW T e ooge ¥ gré a2
w &= g wfed ) & qreRY aeeEr
aeaT § f ag sam afi av 1 Wy
TATTT F9T 9T, 96 GHE T9T GYH-G9%
w7 faoda faar war 6 worenw wr g
FIE oagR § ghr, sg-wg gr€ e
IAHT A |W F o ag )
e ToeqT &t qgAma fead 8,
frad yoeaa Y ) s aweuTa
o fefewedma a5 @ ¥ § e
IV Qg g Wiy WX TR WA
TR Y A F1 G WK A F A
FEFLAN TN | 3§97 q@ gW-aw
¥ fadm qur w1 fs saqe ¥ ow-
w1 1 $fgew w@or o g ¥ gk
i Ph—w frgn § ofwds 0
T qIIEIHAT G

wa & agi wx qfew Y aw wear
g—at o 7Y wrwar fF gqrivere awA
a9 vov @ § arfe gend sour v
8 | B W afew gedee aff awy
JIgAT, |9 AR X T@AT THE H<Q@
ae FAENTS Y gaw s 2w
@ifad, garr gfem faamr s smeft-
T 5 9 adwr §—vad wr gt
1A qel ¥ Rjwry wEw ww &
¥ gq ™ R § wew fey WY Hfew
T o T YRfedny aft § wer
T[T N AL e o v daw



20 Demands for Gromts,

wary & Ay, N A W N wW
¥ W AY 9T gEEY g g A @,
gfre w7 wd® qaT W@ar § AT q
W g, Ay A At T TWE,
faqr waew & T § oI W S
=Ty 7 & 9% |

gaW &€ 1T T g AT —§W W
¥ @ AT R} e X A
wied § afew ww =g feasy fasan
g, feaw wrg dar §, fored qr@ &9 a8
aaNT T W ogTed | @ TEH G-
ww qg gwT fF rw oY 3§ Al § 99
@ar & frak o Qe §, fomw are
¢ §, ¥ wrgw W fraw aw 9 Al
&% fo¥ § urc g AT wrar § gw 9y
el & | W B 9 & ey s
waa g, el sfar e o
oy § W rda g war | AT

g wy w ¥ ofedw s
grr 1 oy fafaw o #re, mmas
forrmer e we, a3 wrfo fodto
¥ dare, TR A€ ofcrd adf gur 3
R Tl ¥ wEw ¥ A g § A
25 gror wer &Y, 30 §rer qaAvHY, 40
e gy &Y, ¥fFm amar N Faw 7
0T | waaiy arew, Wi Y a3 ey
gealke &, o Sy § s sehegea
¥ fead wol oo gwemTe o @
TR § wiife ar A A TR T
i § 1 R e dades
Wir e AT 3, 9 R @ ey
% fomw @ o owowr & W
o at W oerwd g W agr a3
VAT Wy wff ewar § o g 4} ey
wW-aft i e/, gim W A
%, W o A A%, Whew A W @
AT Wi qry  wrar § oY Sawd fawr-

W ar e g off et &
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&t w7 arear gfeg Y aer &, ¥ wro ad
¥ga § fr wrana s gfwe & 4 aren
q9g | el groa § w9 AR Tasd
24 g & ¥w WY gw wow gfed
fawmr Y agf gme aF, guw) afeadi )
g OF g%, A% WET B FA AE F
a®, ot fisx gad waw fear ?

17.00 hvs.

Y agi w937 fF fowelt &Y wy-
adl ¥ aY warg W fEUd a7 faw W@
g1 10 %o, 50 %o, 100 %o ¥ =Ty FeY
Ty faqar Y, 97 gArd A ¥ @
w44 <@, ofw # Ay ad e @
e gw w1 30T AR, W frg A@H
TAFT T =T T AR §...

s} g W wEATy © FATIT T,
Tl gL W @ gy g, A Wl
7 arat ¥ it & sy g @ E

qu-wewrer & Ia-As (ot WYgfem) ¢
g g

ot gEwer W ;AT 447 A9
g o fedl w0F FRAFIT AN
FHT &7 GHIAT a1 § AR A T
gfers & qra wrar § at gfae sgd § T
R TP GFEA( USTT 6T FT JAL
T &1 wifs qg wde §, 99 qE
gfew § faey Fravsa afi &0 & wN
AERT ¥ YT TgAT f—Frar gwaa
@ § o 107, 109 sk 110 F
gfrm ¥ gErd-al @ WY qew A<
Y9 & g9 far § ) 3 e vy oY Fdly
§ Py QO At ¥ A, W W@ &
s Yfague-urdoas Fg #T I F
£ @ fear srar 31| wfag v w9 §
e AN e § W & N S
Y e W, Ffea 7wl WP H T



251 Demands for Grants,

[f gerarez er]

97 ¢ W 7 feqddiz Y geww §9g
o wawd § B framr oo Fewr 9,
oy Wy @, o fafrelr fawe oy
A Wy §, TR AT FH AR gWT |
xo¥ A €O | ware e wm fgrgeaT
¥ aedielt ARy § &r A ? mmod S
¥R § N G fafew o st ¥
4T WHA @I FOT FT ¥ § IAHT
oy fra a1 a%F wvar gy E 7 LS
qrer ¥ dY GHIAT AT qreAv N W AT
& wgar § fx fo-dlw o9 aF  gaad
&1 feedtorer 7Y € arar & 1 ¥ weTET
e wed FY O TwR A ¢ ¥ ard
ard § 1 A fow T & A N A 7
faw agt o¢ v v A o wwf R fr
AW AW qF | WEM gAY TEY THTE
ATERT & | T WY TATE A AL 2 ary
aY fr g & oAt § Fr g e
fadmm | wAar wad gETe Wi £
WY T AV 8 ifede aared |
fqggar § f5 o a5 oo fead
wfweg 2t &1 e frar o) feaw gfew
HEE FY YW F agEmr Py A A
gfem & fom ol & w1 s aft @
wE § wiifs gfm ¥ swar & sfg A
Jar & ArgAr Ay § afer SEEr wEAr
wAar F Ay o & fog g §
uTe oF gfew #rame feeme @ &
A i § aTE AT yOT g4 § A%
woet wfed Y wraAT § § v w@ET §)
BT ATG AT § oVRAT AN wreAv 9ar
®EAT ATEY § O A WA o qar @
axdy § wfr ag s Y groE wEgE
FIM | W A9 AT g F ofvaw &
gedt # afcd® s vy

off vravemre medt (qz47) @ Wty
oY, & qg wewrera o Aty o7 fady o

JUNE 23, 911
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& form way gur 1 gRY ool W o,
frgd garat ¥ aw fegra A wwa
%t o femrd o oft f adel e
STt T SFEeT Y wogy fRaT s
s #t faege fear s, wemER
¥ ST Wy wmar grimr WX o A
¥ A T AN m¥N—ug Frena
SAaT ' faemar v 9 o7 wmar ¥ g
forarer frar Y a7 Afew 98 W &
que & feeft o ava o winY af et
PR w3y & @ ag aw fE
fegemm & fag® 23 wreli & gofify
Tl FT Y AmTE ww & A smaw ¥
IEET AAGT FW HY AT v A€ §
afere gfera #t favger frdgr amr frm
war 8, 9F sarar ¥ wwrer wiewR fig
o7 <@ §, st qeem & aw qv @
FAA FATAT TAT § W gAY SHATEH®
FTAA AT AY q79 A9 W T4 XA WA
Fai §, gAa W Iwfie oY 9 37 Soig
g0 7 @, ad @ Al @ fed
AR g wwar w1 N famga S #%
TR, IY A AF qFAT AG GEA |
W AT A7gE € f5 wwar ¥ W,
e g8 & oY qay ggw, W Agw
wfagra § faad snor gofafe ad w
W gwf @ qrel #t sd@w sfewe
2§ o wfawrd w1 dwn gem,
g% safern weafer & wfase w
dfaa s & | adY gw ad aredi #
¥ s ot wavqr dar ®T 9Er )
qY B ¢oh fag dfyara ¥ qfcads
a1y ot arw Hifa 1. (cowem) .. afk
wrT AT FE aofy wrw A wgh W oo
geava B wrr aft qar sear
AT A1 € 1 Wy gEwr amer gaey
& quw ¥ feer gry '
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s §f A, wx A% wre haer #§
gfiewda wiff w57 aw aw forr gonfaw &
R oF B gnrw & § W wowt
wfem€ gy | aTo Tl A Gef e
g fadwrfard &Y gama kg
wig 1o Yo uwwo AU & fyvwr-
ettt oY wwrer Afeg s gfew
¥ frigw afwrd fY w9 Aifag qar
arg § Jar Y Q) w gns w6
fifory #ifw, IR o &1 awws #)Y
s g i1 daqag s N ¥ 5
741 T fF aurer & mwoasar § 6
a7 ¥x wrET wEAE £ ¥4l weaw g7
gafan reas 2 fF wrg W Swar &
ATFATHY FY AFL qAAT ALY AR §
AT UTT ITEY ATFATHY 7 AFT  qAT
arew & @t nfgz arT § e Atger 9o-
Y guT F g% F &Y gra¥ ey Ay
#7 7 T § Iad fAad faar e feat
WY gUET FT GUTAA AE FT qHA @ |
T awg & fr @ A N awwafas
aeq &, areweTias I« g, gEH & ¥ 9%
g frgwm wE T A E 1 FE X
fow &Y gard gree oFo wgo & AN FEA
fe gurer aieglas dwsa §... (saasm) ...
A frgdr g § &R wow A ¥
ar fF Y Y an AW A A wAEy
¥ grfreare & fag AT gvear sT@ A
T Ay FTA wiewlas ww g7
feq epfa Fa H A 20 ¥ wifge
frer g el §, ¥ ¥ fawg, goeme
foer, o —ady §) worR W@ W@ &
TR FEAT AR § 1 AW AL oY
W §—rg ¥ ATET §, WTC o THo
¥ € ol geanht ¥ &), a1 fow @
¥ §i—afs or wifr st gEd iR
T @9 ¥ qgm # wrwar dar WO AT
¥ T dwd ¥ fg v qer ¥ g
T 5T g4 WYX W0 fWe Yo, T
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o yearelt, faw ¥ar, ¥ ot 9T SO
gt s gl | faar qreedt wend
T I KW ¥ &Y goaT M wogd A@
v sy § Wk 7 qW # amer-finde
& war Gy § 1. (swAww). ..

st gew Wx wwurg: @ W §
faat ot Totfas gF sPa g gl
& S99 Paederdt AT T & fax
9T § 1...(vawwm)...

waafs wfvem ;- grel Y, W
T FY qE § Hifem

st TrRTEATE et o TEdE wEe
? fr aemefedi o7 aer @A § A
qg A1 3% §, SART EAT agT AAT §
W ag 2w # a9 A wHar § Afew
mEaEtfmmae oo ¥ N
F A1 § 7w Prarat A onfrw 2
agdf & wogdl o gaeqra wr wwrary
FQ A § FAqifrs gOH ¥ ww AW
AT A AT F & qug ¥ o¥w
TFRFIT LT T ¥ I &1 919
HAA AKX A AT TN § A § AR
FLFWAAFTHY ¥ &9 wo
araT T 2

gwiafa 9, ag &% § fw 2w o
s Wit 7 @ wifge Afew
fegeam ot foaady ft word § ifw
T Aega ¥ frdy g€ { ¥ qww g
Ay § W @ wY v s
afwwre fasr afge | Afew wwr =
QT §?3% At W wwi¥ § s
H AT 31 gk g3 § ghvafedw
¥ oy ¥, dvar &, Ifewr & faed oy
N faerdt gt gfeamd faed § o
9T qradt At arelt § e oy qe¥
% T ¥ forerar QT 1 9 fgdr &
RO aft §1 g W ovi el
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[+t cwreare wredt ]
forard §, dfew ot oWt oy oot wrar
% faear argd & dfer I @r F@
oY srgwfa 9@t § 1 w07 Ta@ gt By ¥
dgafew s AmEr uFar woa
ot ? A, T W a3

fow aoErd wdwfEl & moyr &
f, w1 AT qg geaArw wy off 9aH
¥ gag! Fraq 17 9T wf fewr A6
wa WY IT g gFRN 99 @ § 1 1500
#i g gFEN 9w @ 9w 9T F
e I5H H A0 A owr fwwa @7
feseft qfwg & sdarfeal & T ¥
wrqe gway 91 faw, aer w=gr fear
"F AT FATT FAYTT F1FTEE F AR
Afod, FHT grer wege fey 1 Faw-
ara) Ay A, IA% fag @y A
JeeaT MY, T gl wfeareal &
T Aifedr 1 af w7 " T

et & ak & gfty 12 ¥ 9%
& fear | & gitw 1 9 quared 5@
& @ T wgar) AfFw gl NS
¥ osll A qEiE A oagrEy afy W
gefafadt € 25 d s X 97 § AN
AFATT AT STaeqT FY AATY @A
Y E AW ol A wEAER w6
AT 7t fadr ) T e § 6 g
sqatyt & afcada sifdr, saat der
N 31y of AT AT Y qear w4y
ard § ot A B Fewaw D
T FTH FTIRT FTAT GAT |

arfers § gamefa o), fewde &
IWH AR § wgAr Wwgar ) Femd
IR FH SN W wra € AWy F
wE | W% aTE AT 58 ¥ 55 ¥ wyyA
afre gl a7s W dwTh Y awenr
¥ 977 o g § oy Sy g et
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Woarr dprx §, forey 25 wrer & A
T Ard wff fradt, Tl gw o
drar wre el | 3 A fadw Rl
¥ 8wy gu 9w IW 25 ew ¥ 28
gre fifsd

oo  ard frgre & a1 ¥ WA
AT § fr 9w dw & fawe & A
frare Y A & ara GO X Wl
NIWET I ww W W W&
R Y wAY qF ag i@ ogaraw wk
4 | 39 997 gg A g Wi fs oW
W 9T fagre w97 | 9ud fagre agw
frasr gur @, 4% ot fagre & fawwr
g 8, ¥feT sl fagre s faew
goT &% § SaF fawa & fAd o AT
%1 757 ¥y arfe agr fasre s §
W J9T AT AR

T HTIFY AT § T WM g Al
# g A FE @R § g Wi e
fadrer #ar g

st wwwA  (A1FSr) ¢ gwIdi
wgrey, & gg wATew A Wi w1 qAGA
w7 ¥ forg @7 g1 § | o gy W
# foe gart a3 ) fawet § @
gz ag 2= § FF aw A qoear fgR
afyr @ & v F foaAr wew 9@
sty § Ay & fay gsAr wanfgd ag o
ISAT AT @Y

‘ot § gy wifeafes
Fuaest, s Tovrer wfafaw, 1963
¥ yyaeet & wafegn qar g9 & fafaer
Ty ¥ fay fgrly & ol ®
fag wwrd Atfy qar wrdew ¥ daTC
FX o ffderd g shraw WY B0
afier g dwem ¥ ot e Afee
Awrord o fyedy & gydhy & fady ord



2’7 DMMﬁ"' W"n

& oy aroer ot @ @y 41 W e
20wy awret ¥ Gl wiind
frger w67 o ard vt st o
sarerg grar wrr o vy Bfww e
o el wwei ¥ Rl afeerd
fgee aft fod o ol {1 A o il
w7 we, fel foweg dtomr w1 o) watw
& v ¥y gond weeifot & f@dt
WY firar 3 &) Derar ok wet ¥ ooy o
&\ e san A gafs o W@ R
7 @t gl Sway ar fiedy mdde fodd
¥ &Y e 8% oY e R F v
& ¥ o sarer sofyy A feard ¥
g T § 5 &Y A o @
ot Y v ey W R gy awd
I g g Pedd § oy wwrew A
wega fod € sy 98 & g walw
g faerar 1w gegw & atrvwy R
Wi g faw s ¥R & aw
fermare gt & | mre 3 e fafae
A § wredfia wraTey & ot qAwT

1 & N I areflm wrer W wwe
W aT qEar g | T Ay § qn-

T & arg agr v ot § a WY
I F TAFIT § I AN aga e
T & TAT 4 T ATCRT wramd & e
¥ arguzar Ay squygr gaT g forw A
Yaga g X § L oEw gEew @
AT aw Wty wrarEt & qwerd X
Fifew 7 dfwr O gifer w0 i aw
afy fwar

< waregY & grafan gt wfesrd
B &1 ww fedid ¥ wr oot § i ke
2 feur o § P fgel e gl
fafirorgt or@r WY oidf | Pewr ool
Aty g efigy e far Rt it o
fer § 1 & ow Jgew | owwgat
ot aff gt b & A0y ofwar stety
o ot wvg A o €y g

ASADHA 2, 1898 (S4Kx4)

»rn 258

wrea fyedt ¥ grar § W Wt el e
W vl & gwnr whomw@ ok ¢ wy
Ayt oot § wrey dae wQ Y AR
FawT 5T ar v grgrelt § g
warea ¥ fgedt F wqae T {1 AW
g ¥ ot g www § Ry fedr d g,
o A g, Wy fegarh ¥ @ wed
fedl gor wrer ¥ ff darc AT Wy
I Yoy 7 v 99 & P wash
AT H PTG IeH ag WA W
% W wgarE @ar § wewErdt 9
Tl g Ay et & Qo {7
et greerz e &1 7 few awg
%1 faearg garQ Tewmar & @y e
ST

I mmgrer % figedy & oo oY
g fod & wd vk 8 1 Srfiew s o
&, ST guTR AT AT g 4% T
A wgr, fr fgely wrer Y Pt e
mqraerdt ¥ oY ot & 4 gw ot ag 9T
3 s oo oY gAY " et ) 9Ad
gafad gud wrar ¥ sruwrw q9dqT g
f oY 3w w7 Frfiew § 9g 99 wiwr A
7 aaw g o i fw & A § adw
wifx ar s gl WY, ag FaEr Aagw
s as | A wgar g fF oag rad
greareag a1d § oo R & sy
% a1z x feaf & A€ g At € <@
&1 afe ot S felr & woar frefa
ﬁﬁﬁ,ﬂ%ﬁammﬁ @.n ﬂ Ay
=trarern ¥ g, gAY gAY IRy wrdy
a7 3% gard fawmarw ¥ afad
T g aw aF ag T WH Agy
)

€u¥ 9rg-aTq gWTC ¥wT W §
9 T FT 95T & ) AT Aaral ¥ 98
WA Y Ife & fod age wnemea
fe fey o wapr oY figr dver &
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{»fr wrore=]
fog ofay st we-@E A @
qufy & 1

wq waAt A fod Y oy ==t o
¥ wareyg ¥ & g @@
wgaT wrgar § | fafeom @R gfea o
& TR A% 9FT § 9 A@AT A AN
wdY § | dEere @ A7 FER 9T IO
FRE AT N FANVAE T G &3 F,
et sare a1 g & 9T ¥ &3 7 e
a1 $T B & o 92 9T A1 F¢ fradt
7@ TR ) &) fewfa & fafeem W
gfcem wredl & avaew ¥ Ay Freafw
arad & wray &, oY @1 9T ey |
frad & ag QTRA A WT 9T §, W&
AMFTA WY AT N 997 YEA ¢, I
51g H1 Agy A et §

foiie ¥ wmerrar ¥atfay WY qow
W Yae N FA AL E | Mg g WY
UF WEIA  THaAAT JA W g1 W9
& i &1 Hoge< we § W@ ¥ | 9T qgr
qend ag @ & af § f5 degev qun
wrea A f5ar Y 7 7 A w174 A9 I9
@r OET SEF1 9FA < oA &
arg ar g fr gw wafa &1 ger fear
g zmm Raa aigas @ 1 @er
I FET ATAT 9T, AG AT FegAl A«
FSY us AT {Y Har, W FE wEw
g W q@ faad aifgd ok ag WY
nafy A o aurf € &, WP g
ST ifgq | gX OF  F@IRAT FALN Y
faay caguar qaow ¥ A fagr 9r,
afem fear @1, =odft swfa anfy
aYgra Y A, qFAT TIAT 9T, ug
wgraar faet wrfge)

fagfrargmg & oY wrew &
ange ) et F @ § 979 1 3 ghry
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fawft wifge s S e gewe
efyeTT WX AT | koW Wik fev-
wTEE AG O wifgw )

T qET qra et e
#1 ot dgr & o1t § aw agy D &
srelt &1 & wrgar g fr &RRT aeTe
3G AT B TATX FT GG FL | AA-
Afas ffedt Y ufes § wfgs dav @
srer =rfga o

g ot & fadwrdla A ¥ o T
TwAtfas fifedt w1 agraar & ard § 1
& woY wgiag ¥ fadzw w@r fF N
F a1 agT & F GgEar & I §
W ag U QY § 9 aga £ greange
g @t &) wrrar wifew fF owmw
sfaa arar ¥ a9 @graar w3, Sfaa
g ufw s § 1 i gafas Afea
FY At a7 W F fAr wErgar W
Yam TR g gz afy =am 3| g,
=Ty wvEy |ifgy © aqrr azd | A
g ara WY gAY g @ ardr & gAY

ufar #Y ¥ Fzear srar =ifen,  sarar
qIA AW A & A Ffem

gfes X o grar & @raew [
§or AT FGATAGATE 1 qT ¥ g€
A A GfET F NT ¥ ag FFY v @
fr ag wad Fxeqy &1 ot NE gFR
¥ A wE R oy w5 R A Y
F1 qraed A § | Afww N AF qeen
@1 ¢, afems feaddfEt oY amm ¢
I AT WA B! GAT A FT T §
q9x Foarfacd ¥ arg afges T &
% g | oA Aur geAr A, ey
feord ofere, %ty s geam 3w
e giwar fawmr wife s By €1
T ATTF W o § ) ¥ @ e
W I gm W § oife wif ey
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sgeqy war et o g% 1 ¥ wro¥ oF
TATH TS AT ¢ go gfewm &
wagfya wfral o sogfaa anfis
wrfaay & Wl &) oY weaw ol oy §,
Ty i & ey qfew ww WA EW
Fear § ? g afefeafaat dar @) oy §
at ©F AqY e« wig qnfsq T ]A 0
fag® i gamEy & ad arer fear ar
e gfearai mﬁ'%,,‘qz. oY gETAIR F W@
& 3aw arq oY X &W A wE
AT AR 92A AT | ww wieET O
9w F9eq g1 rar § § sggiea sfaa
M wggfaa srfew aifaat & 9 & arg
St FATAIT &1 @ &, I7¢ W9 & I
FqF | A gH wifas agrEar 1 € ggn
o% g9 & fod st A gd agrEa &
§ az wrg 7 F AfwT gw & Y JEEEAY
FTH FTAT AT §, IAFT AT 77 F04 |
gu ragdl w4 Y wwAar g g
ggraY & w47 grar & 7 WUX WE AWET
wodt Aol & gafas F& FEL H 9T
FIH FE Y FAf AT § A ST AT
#t gwre faar wrar §, Sw& qf@ &
N 9T I T AW G, ITH FIL ARG
aeg ¥ gAafw gaAR g g AR
78} a% gar & fF o wew &1 faw
Wrar g1 23 @ W & wg A
gl T AT AT § &1 g A
wifaw agmar A Y | {7 ¥A9 TG
wrgd § v g wogd R W e
&), st g dar wirs Ay @@t @El
g A9 FT @F | Al AR TR
O @ ey me) aoy ool ¥ g
afraY & Afea ¥ wrar § W I 8w
& 3 g QTR W7 SqE &Y, O
¥ gfe wh & Afeg ¥ aar ¢ ?
¢ wearare X & o A Feid aw A

forey suat §, aad gwesl ® TR T9
g @ ol § 1 g, @ v 0w AW
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% qUE-aYE ¥ gHEAI § wErAT wnar g
gfem framr Qw3 gEet ¥ g
waTar § | %feT g w7 A @ W@
e AR W E ) frv o TR e
FFARTE W wArd 3w A W @
g TEwErd Ok swardt s A
g ? aR ad feafr dw A @A
377 e 5 oA gwge @ =<
AFAFATS qNAL, ITFIK T | T AW
E A 7o &, W @ § a1 gEd v
AT HT AT @S § &) A9GL §1 $T 379
FgAat qgar § % gaush afl, g = A
ARG W9 qrAT § 1§ FEAT SIgAT
g5 ady w1t ¥ 9w 9% ow Qe wgr
gAY 99 IF AFEAIE, IAAIT &7 Y
faare 3w § @@ Wy &, Swwr
FFTGHT AT AE FL GHA | HIGHT 9%
guFq a1 399 Y A ggedr oA §
wqifag A7 gl | 0w qF ww FHA-
qIEY SygeqT QE AT § YA TG A
q9 I% 9% THANAE AR FYATE FT FIX
MA@ EIN T ww A W
I | & arat 9T ARt 33 faw ¥ R
AT FAT

T faar e M ot F o M & A
¥ a1 sqqmre gufee @Y §, WY A
foear oY ardt @ 1 Ffe g 3F fF 23
¥ Y grordfy ¥ arg Wy ghow W
FaAT #ft & gArfas oz adi ot qraw
2, 3% wagA ¥ g AN ¥ W Uy
gram st g adi ey & & wiw
AT sqaeqT w1 A% 5 Aagw FF 9T
I FT IEAT 2T & AR W WAl &
garfar ag 1 @ wF stk 9 g7 AR
afaam I oA &, Sy Ay ww A o@v
% | T S g e I § Ay
fega drat § 1 age ¥ e wla A
o b ¥ Az 2% T w7 8% i
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3 trawmi]
iy feddd Wy ot we arg @ v e
ag gt § P sire gamdn Qe ds Wy
£

ardsfer faw K o werre 4,
ok ot F age ¥ el wedi A
o frare swe frg 1 8 Fas qoAT
FgAT 9EaT § fF 9@ aF wWer
wHTea @Y R aw a% gurd i T
wft & weedy 1 arewarfrrer & A} # W@
¥ g wgar wigar § ) Feid Fogr mar
g fe 1969 ¥ 519 grwafas & gy
wix 1970 & 531 arwarfys g
w2 o o7 Qan ¥ fag e
surw e e § 1 AfFw 99 aw qvew-
wifrs gwed) q¢ wfearw ady wwmar
wrdar, a% aF areEifaw & Al O
T GFS | Fa aft arwarfaw S
arar &, @l guro e g §)
e @ IR A & fag w1 I
Wiy oy & @ fay erewafas
HEAY 9T G qra weAY SR |

vg arwafan & ek § 6
e wiegfaw swsn & ¥fe & -
& wfafafesl ¥ wor a@ oW
wd § frowwew & W owge § B
UT<e THe Yde TK Qiegim W}
afeT wEw § 9 s g ¥ WA Q)
T %Y WTTe QHe THo ¥ T 7 WET
frerer fenr WYX T ¥AW FICOQWoHs
& o amv % €

oft gwst wvg wHETT @ ag AT THY
¥

oft vorew : ag forgw wft § 1 W
W ¥ WY T T oo Wi §, Wi
it § o Biw fefvae @
wd {1 we B wier erdufor
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ofry & wadw 3 afaw oy @, M ey
oy oYt vt i Orerar 81 Y@ Aoy
wgut wwa & fx wTo Ui e W
wiesfowm werr §a wg v awifes
weatr 81

oft gew W wouww : wANG GTE
X oY wgr ¥, g 3w wr W QA
L & ae

PROF. 8 L. SAKSENA (Mabarajganj) :
Sir, some days back there was a discussion
in the House about the treatment Govern-
ment was meting out 10 freedom fighters
and the hon. Home Minister had assured
that he would look into the matter. Sir, 1
would like to point out that on page 32 of
the demands of the Home Munistry, the
provision muade wnder this head for the
whole year 1971-72 i3 Rs. 10 lakhs. The
amount actually spent in 1970-71 under this
head is ztro. For the Privy Purses the
provision 1s gbout Rs. § crores.

$ir, I wish to state befors the House
that the manner in which the freedom
fighters have beon or are being treated by our
Governmaent is shamefyl. They have foyght
for the freedom of the country, and sacrificed
their all but what is given to them ? Some
of them wro given RBs, 25 or Ra. 40 per
month by some State Governments to keep
them alive. 8ir, in every country its fresdom
fighters are honeured and respected and
positions of honour are given to them. But,
here, in all the 23 years of our freedom, we
bhave provided am amouni of just Bs 10
lakhs only this year for political pensiops to
freedom fighters, In 196970 it was nil.
Ehis year it is Re. 10 lakhs, S0 as a resyit
of some discussion in the Bouse, the amount
under this head has risen from mro %o
Ra. 10 lakbp

Sir, this is a very importan; matjer.
‘There must be lakhs of freedom fghters in
this couniry aad we showld net hymiligte
and inswt them by providiog just Re. 10
takhs for their pensions fer the wirole year.

SHR! D\ N. TEWARY (Gopaigenj) !
That.condition s there that only those who
have put in & minkovm of 3 yeurs in jail pye
oligible for this pension,
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PROF.'S. L. SAKSENA : That means
Rs. j00 per fwedom fighter per year or
Rs. 8 per month, Is that not an insult and
humilfation to them ? You are providing
Rs. 5 crores for privy purses to the Princes
but, for fiwedom Bghtoss, there fo omly Rs.
10 lakhs, Last year not @ single pie was
provided, This year the Budget provision
i Ry. 10 Iakhs, Is that not shameful and
humiliating 7...(Jmrerruptions) 1 have given
a Bill which will be coming probably in this
session in which 1 have asked the Govern-
mept to appreciate the sufferings of the
freedom fighters properly and to give them
due honour and provide for proper pension.
The sort of pension which is given &t present
is simply humiliating and insylting.

1 want to tell something about the
pensioners, who are old Government
employees. The cost of living is increasing
every day. You have increased the dearness
allowance of all other Government servants,
but in the case of the poor pensioners, you
have not increased their pension even by a
single paisa. You have not given any
increment in their pensions to pensioners.
Their pensions should also be increased in
proportion to increase in dearness. Jt is
very hard on them. They have served all
their tives in the Government. Now you
give pensions which are ot eaough to keep
their body and soul together. Therefore,
the pensions of thoss whe are old Govern-
meat employees should be reviged, in
accordance with the dearness allowance now
prevailing.

About Police, I want to spy somsthing.
1t is very humiliating in our country to see
that the public regard policeman with
suspicion. In England, when I went there,
1 found that the public regarded them as
augals empioysd to hwip them, That
surprised me, Of course, Prime Minister is
in overall charge, but Shri Pant, who is in
dofacts chaage, should think over how the
attitude of the public towards the Police
should be changed, Potice is the mafn arm
of the Government. Uslass people hawve
confidepce in it, the law and order situation
cannot be improved.

1 wanted a thana in an ares in my
Senstituancy, but people said, **No; we do
B0L want & thaba, becawss it Will bacame
one more engine of repression ; they will
Mot maney from willagers.® 5o, cffons
should he made to see that the reputstion of
¥he Police improves and people have confi-
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dence in them, and they enjoy the same
Paapect as Police does in England.

There was A discussion in the House
sbout increasing Dearness Allowance. As a
Trade Unionist, 1 feel that the workers’ lot
is not very happy. The hon, Minister said
that cost of living index should increase by
10 points. 1 think this has increased but
the Dearness Allowance has not been
increased, Therefore, I want that increase
in Dearness AMowance should be given
immediately s0 that workers may be satisfied
and inflation which is our greatest enemy
may be properly neutralised and labour in
Government Departments may be able to
have two square meals a day. Thank you,

sit dto qRo faard : awrafa s
¥ Far gow g faggen fwadfem
fRf@e s ar e warag
wrr g fr G W @ w@r g f
arar g fr wfaam & woer oo
WIET W1 favg gF sreita fawr & W
a% T ¥ favgw w@wwedr @ od, wr
g ATe} faggna Qo fedfaanie s
W 9T, @ W G AR O WY
WET FATREY T T wwd ¢ f e
Qs ATET TR T AT §

WA R A s@ ¥ fag o
sty fastar sy wifgn f5 3w & e
uwe we faqoua w6 fer-a-far A%
I w@ W e S, Ay
dad § B ' & wfdt gf, 30 & o
T ST 797 | 9 g0 qare ¥ §
& @1 qow widv wlta wrver §, F oW
% ©g 7ff T awar, WA TRwT OF
gud waw 7 & gwar & AfeT A
e XN &, faw oY wr g e
wTar §, o ol N gerd gnh E 0
@y § ¥ug off qww § f5 g
o 1 ag I § 5 wAw
T fad, saf gear @ for @
oo ¥ oY gr oy wrfr 1 ofeer W
ot &, dreft vt § 1wl gt e &,
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[ o gro faard]

g guwt § fe & Y@ ot «E wrft
Frawe g A w8, o B O wh
warar AR A A et § gE e W
g ) o wm g i
wwE T o § wafhg ag oy @ A
Red § v wgl wmgwr § wEr oA {1
Rt s & oee el ot 3 &
gafa 7€) g aadl 9 IF AT CUE WY
fagaua &% 7 @ 1 o 30, il §
Faw wEATA Y A9g ¥ FW AL AT |
Tyl Y wrawar § 1 W afeaw ¥
goe i § 9% 91w a7 FE T
ey w1 faafaar = & wwaw -
faafear g &) @ ax & &0
Y feme o tasgr g d &
war § SRt aeade § aga any
awar &1 & oag W AT AR we
FIIA FI@ A W F G077 q007 | AfFT
WY TF U= WX 3% A a1 ¥ 9%
¢ 1 ag aga Sfafrmd ag § @ e
¥ fu fr 30 & T wET wseT
g A fffear & siqar $10 T 8% |
s os it 7 w7y 5 gl w1 ay
g agl o fear war | oA v afe
fows fear STg @Y gg Ara g3 fa
TEdy @a ¥ &1 gy wgiEy, W
o odsw & g §, W e @ e
gw @ f5a qg & aRFT s 97 R
wd Afew it at I ¥y AT I A3
§ 3z 0 7 o wwy ¥ wWifs W A
B ¥ a4

st o WoATT ;. I A A
St

st o o faardt ¢ gEw At WX
TTET AR

o} gew W wEAW WL YA
&% 9 Y ST FT OF W DY w3 A
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sTar S 6 T 3y e d5r v, €
FEC §2 3 )

Wt fto gro faardt : & A W
T § ek @3 A ur wex g
gt e vt faww O & fag gw
Foac feg Wi 8, O N e Wan
¢ fear omar 91 1 g FENQ A &
wefufaed o #Y | Y daraat &7 uRed
gt &, vui mrgar § 7 wefafg e
N FRAY ¥ W ar wE swE A
FRAY § WY A wAAEY A
a0t A gy hewx w5 fAT ) 9 ¥
oref #Y arg a@ @ /W H feer ¥
9 1§ 3...(wwawma)...

st s fasw (3qEua)
qETgE & gadE § Wt ag w@ge feerd
TEY |

it o gao faardt : gw wvi & 99
§ e @y A feg 1 (saawmw)...
W9 FAAT ATEH § A W ww e A @
§ ore I § f5 gm g fagia 4 fo
g GaTgdl ¥ udwgA ¥ sdrsem @3
WA g AEs ¢ T ag wiw qrel
FT QREAT §, T A1y a4 |

gadaaag g f& WH A
& afeardY g, fawew & 97 #Y g agwar
&1 AfY FEd A ofmr Ak wigdi ¥ w9
g a0l A g A faw wwar;
s wwgfedt § wrgd, o e, wE-e|
ol T 79 a¥ & ywad o gu & oA
Saar 747 gaT & ©F gwEw of wer
§ ag @ omar § Ak A% AT FadT
sHH AP ag NAT Bzd W @
At Y, gve aF A ww ww, argATR
W A oo aw & Ww A g d
I3 Sawr Al guro A ww A
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QoA v e g ordror WY g am X
sy afgndt wrgw wX faed oWy
fows 3o fawr gy WA o
A y—ufes fadw @ wiew
famrew | &Y F wIOR HATET ¥ A3 T
dvay § fir xawy $3 wo wfga 7wl
7g frarc fer mar § fe 4 AR
a9 #1 feedts ore w% ? ow fawar §,
arfra Aifer w3t §, A O @ R
gt & 7w ad qwEwT 7=, @@ A9 F Ag
T QA war w3, sy ) ?

st wree Wo W (@A) ;WY
g agYe  F..(cwaem). qET a7 QY
wgrad & o «ar & aw, gar 2 & s
TATE @ A AY Wrar § gHIA A M

st fo gro famt : & Fater A
g #fFa oy i wrAaT g1 @Y gw fawew
71 a9 ggfau |

wF o7 waigfa = a¥t @ aevraqi
¥y dT g@d wwg ft f& owW oA
Y FIET | grEesy a1 far 7 a6 S
T AT F o 98 G &, ANy ag
wEfrry o W, gy ann o
WA #IX g EAaT W, g4 qg q91 a%
@ srar ¢ ) zafay & sgr v A
afeqrdr A, warg # wwurer { F§ A
afeadr @ar aifsd ok #4 fas
feettae ¥& #1 @, vaw fa¥ v Gy
T4, & F147 ¥ 9feq Ay, WA § w@w
T foar and, fowd ag &1 aF 7g N
AT A A@rgar § 1 A8 afqoar At WA
TH Y ot § | wroR A FIRET § w9
FE qTr § off Fwglkal § 43 § gAw
War g § 7 107 51 %@ wwar & foa
TN A PA FCATAER § 9HR FAWA
IR §, R faw e A &, o® A

R were Wy §1 grife k-

ASADHA 2, 1893 (SAKA)

197172 270

s g & fs 107 & H¥Ax &
s R & wifgy dfed fas v &
fAr qg 7f 3+ q& qgo oo ¥
Wawgd Mg 5 ww w&i Q@
FQ@ §at 9g Fg¥ @Y fr faa *1 g
fer s ar § N agurw R
# JRTAT g Af A7 AN oy v A
nigfa et ¥ foF wom wl wgd
¥ ? e Y =g w3 F wrfgw ad §
T agY wAgfa gardr &) fv gw faw
F e &Y ot ag &% Adf & AN
A107F QY gama A & wifgd
afrr mra s @ ofifam S #
g wradY Ay g @ &1 ) feer
¥ frdw frar & 5 o) grisR W7
HIET §Y T IaF garfas A9 w) A
fasrar anfed ag fawar § ar 7 ? fead
¥4 # 3@ wagwAr gE, TEET g
ATHIT UIT & qr@ FWIT ? WIT JATHT
&G a9 AT IYHT WYATAT FI THA |
T AT F IR 75 AFT @Y E 1A
HTq FT AFATHT FIAT 97 § ? J@ar ;v
& gz aw% ¥ 7 mrar)

fdaftarg & s o fasaw e
gagar ot 7 IaE oY —fafers awd
X AT IS R AT WY gt 43 § o
*Y a9g ¥ 3 § o vl X ey fe,
qqeaT ®Y | FA F I@ QAWM A q9L4T
Fraung ¥rgmag 95 gug g
aqmar g 6 wror aga & o o ot qgt
oy § g o AT a3 N fqaar
@, faast 1€ quear adf o 1 afew
I AFAAT FY X & ITHT 19§ AN
fafers awcd @ &1 ot a7 N 75
gaT A g, WY FT W | AN 0w
fraw qar foar fF qiw ad § A A
Y A1 AEE A &Y AT | L A Ay

7 ¥ war.g, sae agrg foerd aw @
%, sgd aywl N agrf Fear e Y



xn Derkanily for Grams,

[ o gro Frard]
wt & g gif v wlt 2 AP N
st ot 9 grenfr wex ¥ g ol
e § P ot ag qiw 4w o Ay
qur § 7 ooy wrevd F S oy & ey
W oy § ar IAwr ww W § wrav
& g s fRfefe v &) W@
frar v wt Fedfafide e, Rl
W' g, fegty Dfei e, o 8
WM AQR? o N wiwd ok
qrg § ? & wrwar § 5w dare Al
wy & & & wax @ fafwdy & ord
stefar atrelt 8, fret & wEaY o ardt &
frrar s st aw v & fex av g
&ar wrq I &Y Jor &7 g, AfwA @
vaw fegfafatas aff far g 1 faw ag
¥ o ¢ N agmar &@ § W
ot @ ¥ wre SFEY WY agrmar 7 ¥
o 3 fefafade @ asd &

i fawfad ¥ & gz W Fgr =g
g f werd aga @@ g §1 AR ®
N AgAY &, FrAT-REY F JUE A Iw
frgqua aq @ wdr €1, aft s A
SN HT W § | TN gAW ¥ uw
ufeqde geg9eT 80 &Y Afas 9T #19
FIAT 9T, WX SGF IE WA 40 o
gua faady f @) wry WY @ 9N W
WY & | w1y e ARy 6 9w o
¥ 40 go ¥ ot Frwy Y, THE YyEIAR
ars w3t #aa § 1 Ay g A W gfy
aff &, war am wrgd § froag ot
TR wR, ag WY arad @yt swkd W
arr @ Py % o wyfer gt wifgd
for oY wras aw &, Ay wvf ety W
T 7 FY, Ay, qEEEY T Y £ TE,
ud mmy AY sarar A e | St
afY &% oY for 3m ¥ afy wrdaw o

et ol | gw wpm ol ¥
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st Wy S el § ok 4
wofow oY 2¢ e ued ¥, wrr gl
Ty v O Bftrr v

it AT AT W gy
vt g N v @ A off feefy
P ¥ Y€ weaeqr g7 T @ {—
ey ¥ f &S9N
FTYT § A $X IJAHT gEafrwa dwey
¥ 3w woX v Afaw w4 & wwEr
fr #§ aromger ary ot @ ot § feel
Az & A ar frft & & wrw, Wi
e AT AT gfee ¥ ag ara At gAY
ag 7 i wfgd fr Juwt o WY
for og &Y 99 oA & wrw § 0 AT
FEW w Aty aY ¢ 5 wg Ia¥ @W
& 9T grafraq waraT g7 ST s arfe
ag 7 & @ |

o uF fagw a=rar a1 fe s &
Arh w3 FY ey 55 % v A, 9w
¥ arx 58 ¢ w4y wf ) AP ¥ Rear
gfrahr 58 & o gt a3 oy §
60-65 v% qgT WA § 1 AW Wi A
w1y Fat NoX F—ofsas wefer # &
areT g & ¥ ) & o wnved § B ad
AT af 17 FLAT }, WA qAAT AT
T8 a8 § I A oraradd awi A
TN Y @A ¥ e w=m
I WG W IX Y qfardy ww Af §
o §5Q feme far §, Iew qwT
T A, B fedt dFed Feme v d
JUR TANT AT N | W7 Gqig 7T
arr i egd & & e oor dewE
¥ & fore, ¥ w6 At av wrw
3 & fag W1 e aar & sy e ¥
e, Aiex afex afer # wif w3 §)
ot frdt &Y filt wre $roe ¥ ofeex

wfire & e § o giof werddt 6y
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3¢ 7 fr afs faag waw & Fm g
g, &Y deg €7 A ) fadt ggeds
% &1 g e fwdr mewfEa A
WA T BT 6w |8 gaAT gh A
6T TEaEY gNY | SeR-WET 939 ¥ FIF
FTH AT IHAT | AfFA AT @AT § &7
Be-q @i Fr ey Sifed i Ffed fa
T &1 & F&F fegami, 6 w A e
q&d ¥ ¥ a1 =der AF A fawar
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SERI D. FASUMATARI (Kokrajhar) :
While sirrertirg tte demands for grants
of tte Hcmre Ministiy, I must ccngratulate
tke Frime Minister. At ro tiwe since
Irdercnderce was the Ecre Ministty under
tke Frime Mirister ¢xccpt at the fpiesent
time. Tle Fr'me Mirister is tle cvstcdian
of the wlele ccvntiy. We have all teen
elccted crly en ler reme, There were so
mary thirgs in cur electicn nanifesto but
tte main cucsticn  tofcre the electorate
which was pcsed ty tle rolitical parties
was : Garibi Featao cr Trdiraji Hatao. That
was tke main slcgan. Now we have been
voted to rower. We Lave teen given tke
mardate by the people.

MR. (BAIEMAN Ycu

mway ccn-
tinve ycur syecch temerrew.

17.59 hrs.

Tle Ick Sclla  ten cdicurred till
Eleven of the Clcch cn Tlirsdey, Jine 24,
1971 Ascdha 3, 1893 (Saka)
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